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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
DEBATES

PART I—QUESTIONS AND ANSWERS
Fridey, 3nd December, 1949

The Assembly met in the Assembly Chamber of the Counoil House at 8

Quarter to Eleven of the Clock, Mr. Speaker (The Honourable Mr. G. V.
Mavalankar) in the Chair.

STARRED QUESTIONS AND ANSWERS
(@) ORAL ANSWERS

EXCcHANGE BANK OF INDIA AND AFRIOA

*214. Shri R. K. Sidhva: }ga) Will the Honourable Minister of Finance be
pleased to state whether the Exchange Bank cf India and Africa ILtd. haa
been wound up under the orders of the court?

(b) What was the amount of depositors’ money at the time the bank
stopped payment? .

(¢) How many depositors were there?

(d) When was the inspection of this bank made by the Reserve Bank and
wnat was the report on the said bank?

The Honourable Dr. John Mattbal: (a) The High Court, Bombay, has passed
an order for winding up the Bank and an official liquidator hag been appointed
for the purpose. -

(b) Information regarding the amount of deposits on the 2nd May, 1949,
when the bank suspended payment is not available, The latest figures avail-
able relate to the 22nd April, 1949, and according to these the amount comes
to about 2:75 crores of rupees.

(¢) Government have no information about the” number of depositors.

{d) The luast inspection was made in May, 1949, under the direction of the
High Court, Bombay, in termus of section 37 of the Banking Companies Act,
1949. The inspectiou report was made to the High Court and its contents
cannot be disclosed without the permission of the High Court, Bombay.

Shri R. K. Sidhva: May I know the cause of compulsory winding up by
the court? ]

Mr. Speaker: T think it is a matter of proceedings before the court.

Shri R. K. Sidhva: My point was whether the court took the initiative or
%omi of the depositors or shareholders took the initiative for winding up this

ank.

Mr. Speaker: Ordinarily, courte make an order on the application of a party.
He may he » shareholder. I think it is a matter of record. I won’t allow
the question.

. Shn R. K. Sidhva: May I know whether the Honourable Minister has
information whether this winding up was because some of the Directors dabbled
1 share speculation and v:het.her they are involved?

" (145 )
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Mr. Bpeakar: 1 am afraid, now, as the matter ig sub judice before the High
Court, one caunot go into these questions at this stage. It will be a matter
for decision by the High Court.

S 2. K. 6@w: The House is entitled to know. A sums of 968 areses
of depositors’ money is involved. The ehargholders are involved.

Mr. Speaker: Ordsr, order. The Honourable Member must realise shat all
theve questions aré questiona of investigation judiciaBy by the High Court.
His question waa whether she failure was the result of any directors dsbbling
in speculative transactions. That is not a matter which can be answered here,
That is a matter for decision before the High Court in the liquidation proceed-
ings. (n fact, It s not possible for him to gey information imre whem the
proeeedings are pending in the High Coart.

8krl B. K. 8idhva: May 1 be permitted to ask one question? Up to what
atage the High Court proceedings have gone, may I ssk that question?

Mr. Bpeakwr: They ure liquidation proceedings. That fs all. Next question.

Bhry H. V. Xamath: What are the names of she Directors and the Managing
Director of this Bank?

The Honourable Dr. Johm Matthal: 1 have not got the names here.

Ty ™ RIN. Doogyarp, Boamay

*218, 8hrt B, K. Sidhva: (a) Will the Honourable Minister of Defence be
pleased to state whether it is a fact that in the beginning o June 1949 there
wae n acrious fire in the R.I.N. Dockysrd in Bombay?

(b} I so, what wag the tota] damage caused to Government and what were
the goods eo damsged?

{c) Were the @d&imured end if 60, for what ammeuas and has the amount
been recovered from the insurance company? E

{d) What was the cause of the fire?

The Bmouribls Ggrdar Raldev Bingd: (a) Yes.

{b) The tota] damage is in she peighbourbood of Rupees 30 lakhs. Various
articles such ns radio equipment, stationery, bicyolee, furniture, racords etc.,
wer> stored in the building that oaught fire.

t¢) No. Normally Government &tores are not insured.

(d) A Board of Enquiry was eonvened to invsestigate the circumstances of
the fire. The Poard thought the fire may noasibly have been due to electric
short, cirouit. spontanecus combustion, lightning or carelessness such as
tboughtless thrawing from tbe public road outside, of a lighted oigarette end.
The Roard were of the opinien. however. that proper precautions had been
observed by the autborities.

6xri R. K. Sidbva: May T know, Sir, why Government storea 8&re not
inrured? Have thev no value? What is the policy of the Governinent?

The Honourable Sardar Baldev Singh: That is the normal practice because
the nremium ix so heavy.

6hrl R, X, Bifhwe: Mav T know from the Honourable the Finance Minister
whether it ia the nnliev of the Qovernment that their stores wherever they are
hava no valne and need wot he insured ?

Mr. Somker: (der. erder. The Honourable Member is arguing now.
Sri B. X, Bidhva: T want to know what is the reason for not insuring.
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Mer. Spaaker: The pramium is heavy se stated by the Honoureble Mimister.

Shrt B. K. 8idhva: I wans to mow whst the premium is. Have they
enquired what the premium is? '

Mr. Speaker: That is entering into an argument.

Prof, N. 4. Banga: Are the Government maintaining any fire fighting equip-
ment and facilitles wherever they kesp stores?

The Honouralle Sardar Baldev Singh: Yes.

8bri R. K. Sidhva: May I know whether any other private ooncerns who
store similar articles insure? I do not kmow why the Government.........

Mx. 8paeaker: I do not tbink I can allow that question.

Sixi Mahavlr Tyagi: Were any fire engines employed in extinguishing the
fire and bow much tite did the fire gngines take in resching the place?

The Honourable Sardar Baldev Singh: The fire engices of the Eombay
Corporation were working. Not one, but several,

Bhri Raj Bahadur: Three or four alternative causes have been given. May
I know, has sny particular specific cause been fixed for the fire or not?

The Hobourable Sardar Baldev Singh: No,; these are the possible ocauses.
It bas not been possible to ascertain what the exact cause was.

Shri Raj Babhadur: What steps have the Govarnment taken to prevent suoh
an occurrence in the future?

The Honourable Sardar Baldev Singh: As I have already stated in my reply,
all possible precautions are taken.

8hrl R. K. 8#dhva: May I kiiow where the new building of the dockyard is
sought to be located? In the same place?

The Hovourable Sardar Baldev Singh: Not decided as yet.

Shri Raj Bahadur: Have the Goverument made sure that it was not a case
of sabotage? :

The Hanourable Sardar Baldev Singh: I have got no information to that

etfcet., -
Shri L. Krishnaswami Bbarathi: Is there a fire engine in the dockyard
itself? .

The Honourable Sardar Baldev Singh: I am not quite certain; but I think
fire fichting equipment on a small scale is provided everywhere, but not fire
fighting engines.

Rapar EeurMenT rFOR R.IA.F.

*216. Shri R. K. Sidhva: (a) Will the Honourable Minister of Defence bhe
pleased to «tate whether any Radar Equipment has been installed at any
Military aifield in India?

by If sn. what are the names of such airfields?

(¢) Hux any order been placed in foreign countries for Radar equipment?

it 1f so, what is the total quantity and value of this equipment and bhas
are of ths equipment since arrived?

‘i Are the Indian Air Force @fficials trained in the operation of Radar?
Iff «0. how many radar operators in India are Indians and how many are
areigniers?

The Honourable Sardar Baldev Singh: (a) to (e). All that is necessary and
rossible to strengthen the® defences of the countrv is being done. It is, how-
ever. regretted that it is not possible to divilge the details.
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Bhei R. K. Sidhva: May I know whether any official of the Defence Ministry
made 8 statement cagudxgg the placement of arders for these redars and if
that is o, may I know why information is denied to this House by the Honour-
able Minister? :

The Hanourahls Sardar Baldev 8ingh: 1 am not aware of the statement
made by sny official of the Ministry. g:t. ae the Honoux’:able Member knows,
radar is an important equipment. Whst 1 have stated is, all possible steps
are being taken to strengthen the defences of the country. It is not possible to
divulge the details. ;

8hn R. K. Bidhva: May I know whetber in Eombay a8 high military officer
made a statement that radar equipment is surely to be instalfed in all military
air fields in India, that the R.I.AF. have placed orders in the United Kingdom,
that one has already been set up in Palain? May I know if that is correct?
In what other places have these been installed ?

The Honoursble Sardar Baldev Singh: It is an open aecret that redar equip-

ment is absolutely necesgary. I do not deny that arrangements are being
made to instal radar equipment wherever it is necessary. It is not possible

-to give details.

8brt R. K, 8idhva: May I know whether our Indian Air Force are under-
going special (raining for this purpose?

The Houourable Bardar Baldev Bingh: Sorry, it is not possible to give
details.

8hrf M. Aranthasayanam Ayyangar: May I ask the Honourable Minister

it he is trying to utilize those people-—Indians-——who have been trained during
the War? ere was a8 battalion in Palam dealing particularly with radar

operations. i
The Honourable SBardar Baldev Bingh: Yes,

Irow Luwes

*217. Shri R. K. 8idkva: (a) Will the Honourable Minister of Health be
pleased to state whether arrangements have been made to import portable
respirstors t, combat Poliomyelitis?

Eb) If 30, how muny have arrived and heve they heeu experimented on the
patients and il 20, with what results?

(0) What was the cost of these imported iron lungs?

(d) Is :¢t contemplated to import more?

(¢) How many cases of Puliomyelitis have occurred in India?

(f) How many proved fatal and how many have suryived?

The Honourable 8hri Satyanarayan Binha (Minister of State for Parlia-
mentary Affairs): (a) Yes. Through the World Health Organisation.

(b) und (d). Five bave arrived and fifteen more are expected shortly. There
has been no occasion so far to use them on patients. The five which bave
arnved have been tested and found to be in satisfactory working order.

(c) The cost is met from the United Nations International Children’s Emer-
geney Fund's allocation to India. Each ‘‘ironlung’ is estimated to cost
about $1,100.

(e) and (f). A etatement is laid on the Table of the House. (See Appendix
VII. annexure No. 1.)

-
Y -
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Shri R. K, 8idhva: Have any of these lungs been sent to Bombay?
The Hooourable Shri Satyanarayan Sinha: I have no information abouy

that. ; 2

Shri H. V. Kamath: Is this disease, Poliomyelitis, new to India or have
any cases occurred in the past? '

The Honourable Shri Satyanafayan Sinha: It has been discovered fecently.

S8ardar Hukam Singh: May I know before these orders were placed for
import from abroad the Goverrninent took any measures to find out whether
our own hospitals here in India were equipped with these ‘‘iron lungs’'?

The Horourable Shri Satyanaraysn Sinhs: Some of our hospitals are
equipped with the ‘‘iron lungs’’.

Shri A. Karunaksra Menon: May I know in how many cases were these
“iron Jungs’’ used and how many were successful ? '

The Honoursble Shri Satyanarayan Sinha: Some deaths occurred before
these iron lungs were received but since these lungs have been received, there
has been no occasiou for _using these.

Shri M. Ananthasayanam Ayyangar: May I ask tke Honourable Ministes

if he is aware that there ia a drug in South India which ia useful for infantib
paralysis and whether any attempts are being made to utilize it more and morer

The Honourable Shri Satyanarayan Sinha: Government bave no information

Shri H. V. Eamath: Sir, I would like to know whether the Business of the
House should not take priority over other business with the Houourable
Minister of Health.

Mr. Speaker: We take it for granted that there must be some unawoidabls
reasons. )
OVEESEAS SOHOLARSHIPS

*218, Shri R. X. Sidhva: (a) Will the Honourable _Mini;ter of Education be
pleased to siate the number of scholars sent oversegs and the names of places
they were sent #o, during the current year?

(b) Howx many are for technical and practical training and what stipends
bave been cftered to them?

(c) Are these scholars given training in such industries which are likely to
grow in Indix in the nesr future?

(d) Has the new scheme for sending scholars to foreign countries for study
which was announced by Government during the last session materialised?
If so, what are the details thereof?
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The Haaunable Manlana Abu) Xalam Asad: (a) Forty-four scholars out of
whom thirty-five have heen sent to the U.8.A., eight to the U.K. sand one to
Switzerland. " !

(b) The Overseaa Soholarsbips Scheme is essentially an educational one but
technical and practical trslning forms an integral part of it and is imparted
where necessary. The majority of the studenss have courses of technical and
practical tmining included in their programmes of study.

The rate of stipend for U.K. and Switzerland is £400 per annum for ali
instisutions emcept Oxford and Cambridge whare the rate is £4680 per enpum.
Yor the U.8.A. the rate ls $1,920 per annum. These figures exclude the
actual tuition fees which are paid direct to the institutions concerned.

{c} These scholars were aelected and sent abroad against the specific needs
of ths various Ministriea of the Goveromend of Indis, the Provineial Gowern-
ments aod the Indian States Governments, and not: particularly with a view to
masnning Indlan industres. although some of them are actually receiving train-
ing in subjects useful for industrial development.

(d) All preliminaries of the New Scheme had been settled and the selection
of the candidates waa about to comdmence, but due to financial difficulties the
work had fo be stopped.

o Dla Uy v ol i wla gee thaaa- S 2
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ghri B. K. Sidhva: May I know from the Honourable Minieter how
many of the scholars completed their course?

U B i & e £ oty gyd At 3 o (Wl Ul ey
Tie Honourable Msulans Abul Kalam Azad: I cannot say without making
Decesabry equiries.
2 iy £ S e U I g gle K gl S0
B st e oS 90 o lie i
Sardar Bhopindar Singh Ms»: Hsve those scholars who were sent abroad
beeg fixed up against suitable posts oo their return or oot?

- e \J““ ‘ﬂé L"“‘* " é,wuy : élji fw"{l Ur Mf
The Honourabie Maulana Abal Kalam Azad: A large number have been
provided with jobs.

e olas  AB gae pyleRy ul"‘“-ﬁ'\!m;"’r
' ¥ S ua

Saxdar Bbopinder Singh Man: What was the: number of scheduled-caste
scholars out of this?

- deyyd Sy b LS °'sf r""ﬂ' Wy dwf
The Hanourabls Maulapa Abnl Kalam Azad: I require notice for this.
s A ATOGN ST - At AAfia e amw ag qatd &Y w91 &G
fir 3 aTae f6EdT (b) & war§ TE 5 AW Tg arwdTA o qOw & o
R A &za «fama 7 97% & 3 A

8hri Jainarain Vyas: Will the Honourable Minister ﬁease state whether
the number referred to in part (b) also includes the scholars sponsored by the
8tates and States Union?

o & AR i yan olans ol a2 ST Ml Wye ooyl
el Gl e

The Honowable Maulana Abul Ealam Azad: Yes. The scholars from the
Indian states may have been included in $hié figure.

T FT ATV T EF GTERT § fam e A @ &%
fom &, |1 ag Tg IR Fq0$ § ar AGY 7

Shri Jainarain Vyas; Does this figure include the scholers whose expenses
are borne by the states or not?

e T UL ¢ SEORPIY N RSV "W R TOR BRI I 1T T R TV |
-F S P e o )

The Eonsunbie MWanlang Abul Ealam Asad: The scholers from Indian
states were also included jn the Overseas Scholarships Scheme.
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Seth Govind Das: Will the Honourable Minister please say ' whether this
bas been kept in view that scholars should be sent abroad for training in those
subjects only for which no arrangemente exist in India?

Yoenl S 2 pylae oyl g2l S phen Sl 1 S (M) Ulpe eyl
S b P St Ly e i e S et
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The Homourable Maunlana Abal EKalam Azad: The Honourable Member is
very well aware that the old Oversess Scholarships 8cheme was introduced by
the previous Government. It contsined many obvious defecte which the
present Governroent felt and it was for this reason that this scheme had to be
abandoned. One of the defects was that even in respect of those subjeots in
which training could be easily arranged in India. scholers were aent abroad.
But the number which I have stated in my reply does not include any scholar
who hna been sent for receiving training io any subject arrangements for which
are at present available in India.

MaNagard: 1 B & A & O E? a3
gfrafadt @ famfor xq O & @ wEddz aodr Fredrd < 3T

Bhri Afit Prasad Jaln: What is the method of selecting these students?
Are they selected on the recommendations of the University or the Govern-
ment make the final selection on their own responsibility ?

~oP dl Wi a5 Sy AL o ol g0l Ulge Jag)T

The Homourable Maulana Abul Kalam Azad: The scholars are selested
through the selection boards. g

S Ly Jola palad greyd ) JUD Ll 3 Uyl sl (ag 458
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&S dapi €& A
Bhst Deshbandhu Gupta: Is any record maintsined of the scholars who have
gme to receive training in technical and other subjeots in foreign countries?

ave Government decided to give them any facilities jn view of their incressed
expenser 8s 8 result of devaluation?
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T € Ao ey o 299 (S 28sley 2 ol c2yd UBpe  Jagyf
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The Honourable Maulana Abul Kalam Azad: The question of giving facilities
because of devaluation does not arise. The question that arises is one of saving.

Ly S5 Ko a - Ll o tae ’ﬂr' Uy yosds U e
&3 L)hy Ole o
Shri Deshbandhu Gupta: I am referrlng to those students who would be
faced with difficulties on account of the dollar.

O s A S gl (G el Ol pn0lpl Ulga  Jaeyl
B WS wispd ol P ST g S pe e SR

Tbe Houourable Maulana Abul Kalam Azad: No such difficulty has as yet
been brought to the notice of the Ministry. If and when it is brought to the
notice, it will be considered.

Ualy U wdlg o wdbo iy oslle e o oS gpaly (4 o33
fud a KX Jn pola K am S gm R S kel Sl S e
otk S s e el al D S Gl pales Gellae
Shri Deshbandhu Gupta: May I know from the Honouvrable Minister whether

er not scholars will be sent abroad for receiving education under the new
soheme that has been started after the old scheme has ceased to operate?

Syy al Yoo 6y o (K pilloe $ pos=! K s ofjf Ay UYye o]
ol & WG 2 6maT - LSy fugy e Ko o 90 B WSy U
- Al gep End B8 pal 5yl KO
The Honourable Maulana Abul Kalam Azad: The new scheme was being

scted upon, but it had to be stopped because the question of economy cropped
anew. The result is that so far the selection of candidates has not started.

g @ A A @w F 1 Tl gaE W WA W
e @ o fF 3% fawgt & el faant g 4 I A
arers fggeara # &Y & svar ?

Seth Govind Das: While framing the new scheme, will this be kept in view
that scholars are sent for training in those subjects only for which arrsngements
do not exist in India?

S oy dole Sl g gae ppkel K- Uty o O (XN Ul faupf
-2

The Honmourable Mavlana Abul Kalam Azad: Certainly. This thing has
been kept in view under the new scheme.

. .
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-
Mr, Tafamn) Husaln: May I know whether there are such scholars who
were given stipends and on their return went away to Pakistan?

- & b S S Ll e gl S a2 o] (M Ul Sadl
The Honourable Maulana Abul Kalam Azad: No such case has come within
the knowledge of the Government.

Shri 8. V. Krishnamoorthy Rao: How many scholars who had gone abroad
and returned to India still remain to be absorbed by the Government or
industries in the profession?
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The HonOurabie Maulana Abul Eslam Axad: Just as I have already stated,

8 very large number have been employed. I cannob tell the aumber of those
for whom arrangement has not yet been made.
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Ch. Ranbir Singh: Is the Honoursble Minister aware of the fact that

scholars were also sent abroad for receiving training in agriculture, and now
on their return they have not been provided with auy jobs?
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The Eonourabls Msulana Abul Kalam Assd: A large number hgve baen
provided with employmeut. There still remsin come such men for whom
efforss are being made.

. DEPUTATIONS TO FOREIGN COUNTRIES -

$*219. Bhri R. K, 8idhva: (a) Will the Honourable Minister of Finance be
pleased to state tlhe number of deputationa for various purposes that went to
foreign countries in the years 1948 and 1949 up to the end of October from all
the Ministries? :

(b) What .is the total expenditure on each such deputation?

(c) Do overnment intend to curtail the expenditure on such deputations?

The Honourable Dr. John Matthai: (a) 130 and 103 in the vears 1948 and
1949 respectively. ‘

(b) Total expenditure during 1943 and 1949 on these deputations hes been
Rg. 25,59,000 and Rs. 845,000 respectively. A statement showing the cost of
each such deputation will be placed on the table of the House in due course.

(c) Government have already taken suitable measures ta curtail the expendi-
ture on deputations ag far as possible. .

+ Answer to this question laid on the table, the gueetioner having exhauated hia quote
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OVER-TIME AXD CoRVEYARCE ALLOWARCMS

—— . - be
+290. Shri Mahavir Tysgl: Will the Honoursble Minister of Finance
pleased to state the total amount of money distributed among the oﬁf}ers and
staff working in the various Ministries 8t Delhi on ascOunt of ov't)er-tlme aad
conveyance allowanoes, from 1st April 1949 to 3lsd October 19497

The Honourable Dr. John Matthai: The total smount is approximately
Ka. 1.62,000. ‘

$hri Mabavir Tyagi: May I kpow if these sllowances bear any reistion to
the basic pay of the person who draws the allowanege?

The Honourable Dr. John Matthal: No, it does not.

Shri Mabavir Tya@: Acoording to what rules are these allowsnces grented?

The Honourabie Dr. John Matthal: Well, as the Honourable Member him-
self knows, there are two kinds of allowances. There is the over-time allow-
ance and there is the convayance allowance. The bulk of the expenditure
incurred is in respect of the ¢onveyance allowance. This sonvevance allowance
is granted to clerks and ohaprasis who happen 10 stay late in the office or who
attend office on holidays, to meet their transport expenses.

Shri Mahavir Tyagi: Does the rule still continue, or you have stopped it?
The Honourable Dr. John Matthai: It continues.

Shri Mahavir Tyagi: May I koow if it is due to any shortage of personnel
that there is work left, even after office hours?

The Honourable Dr. John Matthai: It is partly the quantum of work, and
partly scarcity of personnel in particular spheres of work.

Shri B. P. Jhunjhunwala: To what classes of officers is this over-time
allowed ?
The Honourable Dr. Jobn Matthai: It is given to officers of only one depart-

ment, that is, the Overseas Communication Service here~ The other class of
employees to whom over-time allowance is paid, I think are drivers of staff cars.

8hri R. K. 8ihdva: I want to know whether :officers are paid over-time
allowances for working in the office after office hours.

‘The HonOurable Dr. John Matthai: No, pot to officers, but only to clerks
and chaprasts.

InrorT or SporTs Goops For C.0.D., DErm1

¥221. Dr. Mono Mohon Das: Will the Honourable Minister of Defence be
pleased %o state:

(a) whether it is a fact that a Skymaster plane chartered by the Govern-
ment of India arrived in Bombay on the morning of the 5th September, 1949
from London en routs to Delhi carrying 4,000 pounds oi Sports goods con-
signed to the Central Ordnance Depot, Delhi;

(b) the expenditure incurred by Government for chartering the vlane; and

(c) the total cost of these 4,000 pounds of sports goods. brought by the
Plane?

The Honourable Sardar Baldev 8ingh: (a) and (c). The plane in question
was chanered under the instructions of the Defence Ministry and carred
ali));])roxu{la-tely 21,500 lbs. of urgently required traiting equipment of consider-
able value. N

(b) £ 2,750.



166 CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) [3xp D=sc. 1949

Dr. Mono Mohon Das: May I kmow what is the mesmng of the term “train-
ing equipment”? Do they mean sports goods?

The Honourable Sardar Baldev Singh: May I make it clear. They are not
sports goods as understood by the Honourable Member. It is special equip-
ment for the training of troops :n & particular line.

Dr. Mono Mohon Das: May I know whether it is the usual practice for the
Defence Departiaent to bring these goods from, European countnes in chartered
planes?

The Honourable Sardar Baldev Singh: It is not the normal practice. But
this equipment was required within a specific period, and after that period there

was little use for it, and that is why we had to charter a special plane to bring
this equipment.

Sardar Bhopinder Singh Man: May T know whether enquiries were made in
India whether these things which were imported from outside were manufac-
tured in India?

The Honourable Sardar Baldev Singh: If these goods had been manufac-
tured in India, the necessity to import them from abroad would not have arisen.

Dr. P. S. Deshmukh: What is the value of the goods imported?

The HonoWrable Sardar Baldev Singh: T regret it is not possible to disclose
the value, but it was equipment of considerable value.

INTERNATIONAL. MONETARY FUND

*222. Dr. Mono Mohon Das: Will the Honourable Minister of Finance be
pleased to state:

(a) the tutal amount of loans taken by Indm in different instalments from
the Intemational Monetary Fund to date; and

(b) the terms and conditions of such loans?

The Honoursble Dr. John Matthai: (a) The total purchases made so far
from the International Monetary Fund amount to $99-98 million. Of this
amount $ 44:12 million were purchased during the period March, 1948 to June,
1948 and the balance during the periad July, 1948 to March, 1949

(b) T would refer the Hotourable Member to the answer I gave to part (a) of
Starred Question No. 574 on 22nd February, 1949.

Dr. Mono Mohon Das: What percentage of this total is borrowed by the
different provinces and States of India?

The Honourable Dr. John Matthai: It is not possible to allocate in this
manner the amount that we have purchased from the Intemational Monetary
Fund, among specific categories of expenditure.

Shri M. Ananthasayanam Ayyangar: Is it proposed to purchase any new
loan in the current year, in -addition to what has already been purchased from
the International Monetary Fund?

The Honourable Dr. John Matthai: There is no such intention just at
present.

DEMONSTRATION MALABIA TEAM

*229. Dr. Mono Mohon Das: (a) Will the Honourable Minister of Health
be pleased tc state whether any Demonstration Malaria Team has come to
this country in connection with Government’s Anti-malaria Campaign for
1949?

(b) If so, what is the total expenditure incurred by Government in this
connection?
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The Hooourable Shri Satyanarayan S(nha (Minister of State for Parlia-
mentary Affairs): (a) Four World Health Organisation malaria control demon-
stration teams have been allocated to India for two years to demonstrate m
selected areas of high malaria endemicity, modern methods of malaria control
at the lowest feasible costs and' to. train local professional and auxziliary per.
sonnel. Three, out of these four teams, are already working in the Terai aress
in the United Provinces, Jeypore Hill tracts in Orissa, and Malnad in Mysore,
The fourth team is expected to start operations shortly in Ermad in Madras.

(b) The total cost to the Government of India is estimated at Rs. 90,000
for one year on account of the board and lodging and internal travel expenses
of the World Health Organisation personnel. The cost to the Provincial Gov-
ernments concerned for the first year is estimated at Rs. 4,18,000 and for the
second year at Rs. 3,18,000.

Dr. Mono Mobon Das: May I know whether these teams coming from abraad
have developed some new technique of the treatment, which was unknown in
this country before?

The Hgnourable Shri Satyanarayam Sinha: The report has been recently
submitted and it has not been possible to assess its value so far.

Dr. Mono Mohon Das: I only wanted to krow whether they have adopted
or developed any new technigue.

The Honourable Shri Satyanarayan Sinha: I cannot give the details, it is
an expert thing, it is all included in the report and the report is under the eon-
sideration of Government.

Shri H. V. Kamath: May I know if any Indian doctors have been aseociated
with the operations of these teams, and if so, how many?

The Honourable Shri Satyanarayan Sinha: Yes, there is a parsllel Indian
team as an under-study, consisting of a malariologist, an gntomologist, a seniotr
malaria inspector, three or four other malaria inspectors and other auxiliary
staff to carry on the programme of work after the departure of the foreign team.

Sjt. Bohini Kumar Chaudhurt: Has anv of these teams visited Assam so
far, which is one of the worst affected parts of India?

The Horourable Shri Satyanarayan Sinha: Not for the present.

Dr, Mono Mohon Das: May I know whether there is any other scheme for
the control of malaria, under consideration, besides bringing out these teams
from abroad?

The Honourable Shri Satyanarayan Sinha: Of course, there are.
Shri Surezh Obandra Majumdar: In which part of India are the parties

working ?

Shri Mihir Lal Chattopadhyay: In which province of India is the incidence
of Malaria highest?

The Honourable Shri Satyanarayan Sinha: I want notice.

Shri M. Ananthasayanam Ayyangar: Has the Government of India made
any special contribution to the International Organisation for sending out. these
teams?

The Honourable Shri, Satyanarayan Sinha: The Government of India is
already making a contribution of six lakhs %o the W.H.O.
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o Shri M. Ananthazsyanam Ayysugar: Any other general conttibution from
tbere?

The Haoocssbls 8br{ Salyansrayas Sinha; Nothing.

Dr. P. 8. Deeamukh: To what countries do these pecsons conatituting the

teamg belong?
The Honoysable Shri Satyanarayan Binka: The W.H.O. is composed of

different countries. }f the Honourable Member wants a specific answer I would
like to have notice.

DisrLaCED PERsSONS IN AwDaAMAN AWD NrooBar Istawms

168

*224, Shri Satis Ohandra Samanta: Will the Honourable Minister of Home

Affaire be plessed to state:
(a) the number of displaced persons so far rehabilitated and settled in dbse

Andaman and Nicobar Islands;
(b) how many of them are from East Bengal; and

(¢) to which classes they belong?

The Honourable Sardar Vallabhbhai Patel: (a) The number of displaced
pursons e far rehabilitated in the Andamans is 777. They comprise 187

fumilies,

(h) All of them ure from East Bengal.

(¢} Ono hundred and seventy-six families are cultivators, seven are artisans,
one confectioner, one compounder and two do not belong $o any particular

cnteprory.
Sbri Satls Chandra Samanta: How many of those persons who went to the
Anduman and Nicobar Islands have come back and what are thein reasons

for their ooming bask?

The Honourable Sardar Vallabhbhai Patel: Twelve
returmed to the country, two on unocount of illness apd others on account of

their unwillingness to do any kiud of work.

Shri Sauls Ohandra Samanda: What facilities are given to them? Are agri-
cnltural and house building materials available there?

The Honourable 8ardar Vallabhbhai Patel: The toncessions given to them
nre- (i) free passage with board from Calcutta to Port Blair, (ii) fen ucres of
land free of cost with remission of land revenue for the first two vears. (iii) grant
of Rz 30 to every adult member und Rs. 15 for every child subject to a maxi-
mum of Rs. 100 per month per family for a period of nine months from the
date of disembarkation st Port Rlair, (iv) grunt of two buffaloes as plough
cattle and one she-hufalo as milk cattle, (v) grant of seed paddy. agricultural
implements and numvure free of cost, (vi) artisans and non-agriculturists are
giver half an acre of land for construction of houses and financial assiztance
as ndmissible to agriculturists for a period of three months, and (vii) all the
families are to he given sufficient building materials free of cosb.

Shri Brajeshwar Prasad: [n how many of these islands which constitute
Islands bave these displaced persous been

faumilies have since

the Andaman nnd Nicobar
rehabilitated ?

The Honourable Sardar Vallabhblai Patel: There are so many small islands.
1 camnt tell the: Honemwile Member in what and how many iclands they sre

Jdistributed.
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Shri ¥. Ananthagayanam Ayyangar: How much has been apeut so far on
these refugees?

The Honourable Sardar Vallabhbhaj Patal: I cannot say offband how. mush
is spent at present. I must have notice of that guestion.

Dx. P. 8. Deshmakh: Is it proposed to send any more fsmilies there? If

¢0. how many?

The Honourable Sardar Vallabhbhai Patel: It depends upon the Bengai
Government's desire to send more families there.

Sardar Bhopindor Siegh Man: This allotment of ten acres of lsnd, Is it per
adult member of the family or for the entire family?

The Honourable Sardar Vallabhbhai Patel: Teu acres of land with remission
of land revenue to the fasnily.

Sbri C. M. Pounacha: Is this cheme of settlement in the islands open only
to displaced persons?

The Hcoourable Sardar Vallabhbhai Patel: For the present that is the only
demand.

S8bri P. T. Chacko: M.y I know whether Government intend to give land
in these islands: to those people who ure willing to go and settle there and do
agricultural work?

The Honourable S8ardar Vallabhbhai Patel: So far Government have received
no applicution from other persons.

Shri 8. V. Krichnamoorthy Rso: What steps ure taken by the Bengal Gov-
ernment 1o popularise the scheme among the refugees in Bengal ?

The Homourable Sardar Vallabbbhai Patel: The Bengal Government have
advertised it fully.

Shri Arun Chandra Guba: Are Government satisfied that these agricultural
facilities which the Honourable Minister just now mentioned have actually been
given to thowe settlers?

The Honourable Sardar Vallabhbhai Patel: Of course all the facilities bave
heen given.

Ch. Ranbir Singh: Mayv I know whether the West Punmb refugees are
allowed %o go and settle there?

The Honourable Sardar Vallabhbhal Patel: They are very unwilling to go
and settle there.

TroesrCUT.O8T: HOSPITALS

%225, Shri Satis Chandra Samanta: (a) Will the Honourable Minister of
tTealth Le pleas d to state the number and names of the Tuberculosis hospitals
in the Indian Unjon?

‘b) How many of these are run by the Government of India and how many
by Provincial Governments ?

{c) How many are under private management and do they receive any
grants from Government?

(d) How many patients died in the Tuberculosis Hospitals in the year
1948.

The Honourable Shri Satyanarayan 8inha (Minister of State for Parla-
mentary Affairs): (o) to (d)- A statement containing the information required
so far gs is available at present is placed on the Table of the House.  Sce
Apnendix VIT. annexure No. 2.)

Information is still due from some Provincial Goveraments. It will be laid
an the Table. of the Howse as soon as it becomes available.
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Slwrimstl &, Durgabal: What is the total contribution made by the Ohildren’s
Emergency Fund of the United Nations to tuberculosis in the coun¥y and how
do (evernment propose to spend the money? -

The Eonoarsdie Shri Bstyanarayan 8tha: I require notice.

8bri H. V. Kamath: Do Government propose to encourage the treatment
of tuberculosis by Ayurvedic methods?

The Honourabls Ghrt Setyanarayan Sinha: I require notice.

Mr, Speaker: The best course for Honourable Members would be to study
the statement put in by him and then put him any further questions.

S8crotARSHTP FOR TSADNING ABROAD

#2268, Shri Satis Chandra Bamanta: (a) Will the Honourable Minister of
Education be pleased to state the number of students sent abroad to have
training in Agriculture and allied subjects in the years 1948 and 1949?

(b) How many of them received scholarships and help from (i) the Govern-
ment of India and (ii) other Governments?
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The Honourable Maulans Abul Ealam Azad: (a) Twenty-nine students, com-
prising sixteen during 1948 and thirteen during 1949,

{b) (1) Nine of these received scholarships from the Govermment of India,
and (ii) four were sponsored by the Provincial Governments and sixteen by the
Indmn States Governments.

The expenditure on the Provincial sponsored students was borne by the Pro-
vincial Governments except in the case of one where it was shared by the Gov-
ermmment of India with the Provincial Government in the ratio of 50:50.

The expenditwre in respect of the States sponsored studentg was borme
entively by the States concerned.

In addition to the nbove twenty.nine scholars two private studente who
went on their own responsibility were given financial assistance in the form of
a loan from the Government of India.
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Mr. Tajamul Husain: May I know whether Government have got any such
echeme: under which the total amount, that has been spent over the education
of those scholars who have since returned after receiving their training abroad
and have been: provided with jobs, could be recovered from their salaries on
some percentage basis till such tlme the entive amount is repaid. If not,
why- not?
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The Honourable Maulaiaa Abul Kalam Azad Ne. No such condition had
been laid down in the scheme,

Shri O. V. Alagesan: At least the Honourable Minister might give the
figures in English so that we inay be able to follow him,
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Shrimati G. Durgabai: May I know whether, besides arranging for their
training, Government also take upon thetnselves the responsibility to provide
them with jobs?
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The Honourable Maulana Abul Kalam Agad: Government do their best to
provide them with employment and a large number have been employed.
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Seth Govind Das: Are these scholars sent abroad fc')r‘ receiving education in

those subjects for the teaching of which no arrangements exist in India? I

would like to know what are those subjects in which training cannot be imparted
bere and for which they are sent abroad?
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The Honowable Maulana Abul Kalam Azad: The Honourable Member is

aware that thev were sent under the old scheme. The presert Government are
not responsible for any of the defects that existed in the old scheme.
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8hri H. J. Khandekar: May I know what is the number of those scholass
who have since returmed to Indm after receiving education in Agriculture and
hava not as yet been providéd with Government jobs?
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The Honouradls Maulans Abul Kalam And I cannot say this as the moment.
I would like to have a notice of it.
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8hri H. J. Kbandekar: Are Goverament aware that the two Harijan scholare

from (.. who were sent for receiviiig education in Agriculture have not as yet
been provided with any emplovment?
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The Honourable Maulana Abul Kalam Azad: 1 cannot say anything unless
detailg are made avuilable.

8hri 0. V. Alagesan: How tuany of these students belong to the scheduled
cantep?
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The Honoursble Maulana Abul Kalam Azad: ] cinnot say this just now.
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8hr{ Mabavir Tyagi: Huve ull these persons been given training for the sake
of emplovment?
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The Honourable Maulana Abul Kalam Asad: It is not necessarily so.
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Ch. Randir 8Ingh: l: the Honouruble Miunister aware of the fact that all
those posts for which these persons were sent to receive training have already
been flled up six months ago?
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The Honourable Maulana Abul Xalam Azad: No such case has come to the
nwotice of Government.

Sit. Rohin! Xumar Chaudhurl: Ts any undertaking taken from the scholars,
wh,y are sent, overscas for training in techmical subjects, to the effect that they
will serve the Government after return.
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The Honourable Maulana Abul Kalam Azad: This condition has been pre-
scribed. But along with this, provision bas been made that in case they axe
not provided with service within a period of three months, they would *be
permitted to undertake any private employment that they might secure.

PERSONS DETAINED WITHOUT TEIAL
«227. Shri H. V. Eamath: Will the Honourable Minister of Home Affairs
be pleased to state: ’
{a) the number of persons who are at present detained without trial by
Government;
{(b) the grounds on which they are so detained; and
(¢) whether it is proposed to prosecute any of them?
The Honourable Sardar Vallabhbhai Patel: (a) The number of persons in
detentiou in the Chief Comniissioners’ provinces is only ten.
d(lu) For uctivities prejudicial to the public safety or maintenance of public
order,
(¢) No, Sir.
Shri H. V. Eamath: Of these detennes how many are members of the
Commnnist Party of Tndia and how many are nonCommunists?
The Honourable Sardar Vallabhbhai Patel: Ther are all members of that
party.
Shri H. V. Eamath: |s there unyone among them who was a member of

the Union of Post: and Telegraphs workers and who was airested before the
stiike notice way withdrawn but still detained though the strike never came off?

The Honourable Sardar Vallabhbhai Patel: If the Honourable Member gives
me the name of any detenn for whom he wants particular information I will

make enquiries.
Shri Brajeshwar Prasad: Is there any classification among these political

detonues?
The Hobourable Sardar Vallabhbhai Patel: There is no classification.

Shri Brajeshwar Prasad: Mav I know how much is being paid to these
detenues?
The Honourable Sardar Vallabhbhai Patel: As much as they deserve.

Mm: Lamk Aur

*228. Shri H. V. Kamath: Will the Honourahle Minister of States be
pleased to state: "

(a) whether the investigation against Mir Laik Ali, formerly of the Govern-
ment of the Nizam of Hyderabad is still in progress;

(b) whether any charges against the colleagues of Mir Laik Ali are also
under investigation;

(c) if so. the names of such of his colleagues; and

(d) when Mir Laik Ali and his colleagues are expected to be put on trigl?

The Honourable S8ardar Vallabhbhai Patel: (a) Ves, Sir.

ihy Yes, Sir.

{¢; Nawab Fazal Nawaz Jung. Mr. Abdul Hamid Khan, Mr. Abdur Rauf.
Mr. Abdur Rahim. Mr: Yamin Zuberi, Mr. Pingle Venkatrama Reddy, Mr: B. 8.
Venkat Rao and Mr. Rajn Mohanlal.

(d) This will depend on the result of the investigations which are in progress.

. ]
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Shri H. V. Kamath: When will this investigation be concluded?

The HonOursbie Sasdar Vallabhbhai Patel: It is very difficult to say when
the investigation will be concluded, but all efforts are being made to expedite

the inquiry.

8hri H. J. Khandekar: Is Mr. B. S. Venkat Rao still in jail or is he at his
place”’

The Honourable Sardar Vallabhbhat Patel: I think he is under house arrest.

8hri H. V. Kamath: Are all of them—Mir Laik Ali and the others—under
bouse arres!’

The Honourable Sardar Vallabhbhai Patel: Yes, thex are all under house

arTest.
CrereNOY NoOTES

%220, Seth Govind Das: Will the Honourable Minister of Finance be
pleased to state:

(a) the total amount of currency notes issued by the Reserve Bank, and
the percentage of their backing in gold; and

(b) whether it is a fact that there has been an addition in the issue of
currcney notes in the vear 1948.49. and if so, of what amount, and what per-
centage of gold reserve there is in respect of this additional issue?

The Honourable Dr. John Matthal: (a) Thc total issue of currency notes as
on the 25th November, 1949 amounted to Re. 1109-43 crores. The gold held
agninst this issue nmounted to Rs. 40-02 crores. the ratio of gold to total note
issue being thus 3606 per cent.

{b} ‘Iere has been an addition of about Rs. 5 crores during 1948-49. This
addition has heen made aguinst sssets other than gold.

Seth Govind Des: Muy [ know whether the percentage of the gold which is
pow kept in the Reserve Bank iz the same as it was before or whether it has
come down?

The Honourable Dr. John Matthai: Under the Reserve Bank Act there is «
certain minimum holding of gold that we have got to maintain as securitry against
notex, namely, Re. 40 crores worth of gold. That position ig maintained.

Seth Govind Das: May 1 take it that in the matter of the sale of gold whioh
is heing made bv the Reserve Bank, particular care is taken to see that that
percentage is maintained?

The Honouraile Dr. John Mashal: What we do is to see that the provisions
of the Reserve Rank .Act are properly complied with.

Shrl T. T. Krishnamachari: May I ask if the gold holding in the Reserve
Bank has heen-revalued—after—devaluation ?

The HonOurable Dr. Joha Matthal: No, Sir.

8kri Mahgvir Tyagi: The Honourable Minister mentioned securities other
than gold security. May I know the nature of thoee other securities?

The Hanouradie Dr. John MMtthal: The reserve agai ;

" o vedal. galnst our curre 88
consists of gold, of sterling securities, of rupee securities and of rupe: ?;)i::s,ue

Bhr| Mahavir TYagl: May I know the respective tities o .
securities and what ratio they hold to each otl:aer? quantities of these various
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The Honowrable Dr. John Matthai: I can give the Honourable Member the
infermation required, but if he wouid care to read the Weekly Statements 1ssued
by the Reserve Bank of India he will get all this information. .

Shri Mahavir Tyagi: How much worth of gold is kept as security?
The Honourable Dr. John Matthai: Rs. 40 crores.

8hri 8. V. Krishnamoorthy Rso: May I know at what rate this gold is valued—
whether it is at pre-war rates or at the rates prevailing at any subsequent dates?

The Honourable Dr. Jobn Matihai: The gold is valued at the rate prescribed
in the Reserve Pank Act which, T think, works out to Rs. 21-3-O per tola.

DeLBaATIONS

*230. 8S8eth Govind Das: Will the Honourable Minister of Finance be
plessed to s#ate:
(a) the total expenditure incurred by the Government of India on account

of delegations, commissions, goodwill missions and persons sent to visi¥
foreign countries by Government during the years 1947.48 and 1948-49;

{b) the total expenditure debited to the Government of India on account
of inviting foreign bodies, foreign delegations, commissions and persons o
India for Government work; and

(c) whether any financial sanction is previously obtasined by the Ministry
of External Affairs before incurring new expenditure referred to in parts (a)
and (b) above?

The Homourable Dr. John Matthsi: (s) The total expenditure incurred i as
follows:

1047.48 Re. 21,46,000
19¢8.49 Rs. 25,43,000

(b) The total expenditure incurred ‘s:

194748 Re. 5,368,000 .
1048-49 Rs. 8,756,000

(c) Previous financial sanction is obtained from the Ministry of Finance before
such expenditure is incurred.

Seth Govind Das: May I take it that it is the policy of the Government to
send these delegations now only to those places or to those ocountries where
our Embassies do not exist?

The Honourable Dr. John Matthai: That really is a matter for the External

Affairs Ministry to answer. As far as I am concerned, from the purely financial
point of view we are taking very strict measures to see that the expenditure

on these delegations is kept down to the lowest possible level.

8ardar Bhopinder Singh Man: Will the Government see that such curtail-
ment does not result in the isolation of India from world affairs?

The Honourable Dr, John Mattha{: That, I take it, is a point which the
Honourable the Prime Minister keeps in view.

Shri M. Ananthasayanam Ayyangar: May I ask the Honourable Minister
what arrangemente are made to audit the accounts of these delegations,
;vhtﬂ:hea thg audit takes place here or by any officer with the High Commissioner
n London
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The Honourable Dr. John Matthai: Of course it is u.nder the direction of
the Auditor General, but we are proposing to tighten our measures for the
audit of these accounts as the Honourable Member knows.

8hri M. Ananthagayanam Ayyangar: May I know if the Secretary of the
Fmance Ministry who has been sent abroad to study the question of expendlture
in Embassies has made any report regardlng the expenditure mcurred by them,
how much of it can be curtailed and in what manner the personnel m the
Embassier: can be utilised as subordinate officers, ete. ?

The Honourable Dr. John Matthai: 'The Secretary of the Finance Ministry
went to London and to Washington to examine partncularlx the question of the
control of expenditure. As regards the question of auditing, as far as I am m a
position to inforrn the House, the Anditor-General, I think. still has an idea of
making a personal visit to some of our principal Embassies in order to see thab
the measures fer audit are satisfactory.

Shri M. Ananthagayanam Ayyangar: Has the Secretarv made any report?
The Honourable Dr. John Matthai: Not any forma! report.
8hri H. V. Eamath: With reference to part (a) of the question. what exactly

is meant by ‘‘persons sent’’, apart from ‘‘delegations. commissions and goodwall
missions’’'? Is there any separate category like that?

The Bonourable Dr, ‘John Matthai: That enquiry should be addressed to the
questioner.

. Shrimati Dakahayani Velayudhan: Is it not a fact that Government allow
certain deputations to visit countries other than those they are expected to
visit?

‘The Homourable Dr. John Matthai: If there is any official business in those
countries of an urgent character 1 think they sometimes do.
HyYDEBRABAD POLICE ACTION

*281. Seth Govind Das: Will the Honourable Minister of States be pleased
to state the amount of total expenditure incurred in the Hyderabad Police
action and the steps the Government of India have taken to debit the amoun$

to the Government of Hyderabad?

The Honourable 8ardar Vallabhbhai Patel: The information is still being
compiled and I regret it will not be complete for some time.

a3 Mfges 319 : 7T K 38 917 G547 § 5 fFod ) & aeaT ga97
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Seth Govind Dss: May I know how many days it will take to make Shis
information available and will it be possible for the Honourable Minister o
place it before the House before the close of this Session?

The Bonourable Sardar Vallabhbhai Patel: In this session? I don’t thmk 80,
It will take some time.

8hri M. Ana-nthacay&n&m Ayyangar: Apart from the question of collectiug
the amount, what exactly is the policy? Is the amount to be debited to the
esccount of the Hyderabad Government? _

‘The Honourable Sardar Vallabhbhai Patel: Of course the amount will be
recovered frorn the Hyderabad State.
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REHABILITATION IN THE ANDAMANS

%232, Shri Basanta Kumar Das: Will the Honourable Minister of Home
Affairs be pleased to state: .

(a) the number of families sent to the Andamans for the purpose of rehabili-
sation; Co

(b) the number that have so far been actually settled there;

(c) the average area of land allotted and the pecuniary help and other
facilities given to each family;

{d) the total land reclaimed by the recent settlers; and

(e) the occupations taken up by the settlers with number for each of
those?

The Honourable Sardar Vallabhbhai Patel: (a) 199.

(b) 187.

(c) (i) About ten acres per family up to the end of September 1949. (ii) A

oopy of a staternent giving the required information is placed on the Table of
the House.

(d) About 610 acres up te the end of September, 1949.

(e) One hundred and seventy six families are cultivators; seven are artisans;
one confectioner, one compounder and two do not belong to any particuler

‘eategory.

STATEMENT

(i) free passage with board from Calcutta to Port Blair;

(ii) ten acres of land free of cost, with remission of land revenue for the first two
years ;

(iii) a grant of Ra. 30 to every adult member and Rs. 15 for each child, subject to
a maximum of Rs. 100 per month per family for a period of 9 montha from
the dale of dis-embarkation at Port Blair;

{(iv) grant of 1wo wuffaloes as plough cattle and one she-buffalo as milk cattle:
(v) grant of seed paddy. agricultural implements and manure free of cost;

(vi) artiesans and non-agriculturists were given half an acre of land for constructise
of houses and financial assistance as admissible to agriculturists for a period of
3 months; and

(vii) all families are to be given sufficient building mataerial free of cost.

Shri Basanta Kumar Das: Do these person: enter into any contract before
they are sent to the Islands?

The Honourable Sardar Vallabhbhai Patel: There is no contract.

Sardar Bhopindar Singh M8n: Do the Government keep in view the size
of the family at the time of allotment of this ten acres of land, or is # a
fixed and a flat scale? ¢
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The Honourable Sardar Valladbhbhal Patel: Generally this is the rule but if
avy family is of a smaller size perhaps they will take less land but if it is larger
they can ask for more. There is no particular bar but this is the average
fixed at present. .

Gardar Bhopinder Singh Man: Is this scheme open to all refugees if they
sre willing to go to the Andamans?

The Hanaornble Bardar Vallabhbhat Patel: It is a scheme initiated at the
instunce of the West Benga! Government. There haa been no demand from
any other Province.

Bhri Basants Kumar Das: Is there any report about the health of the people
who are there?

The Honourable Sardar Vallabhbhal Patel: Fairly good health.

Shzi H. V. Kamath: Does Government propose to promote the growth of
any industries, cottage or otherwise, apart from agriculture in these Islands?
The EHomoursbie 8ardar Vallabhbhal Patel: Not through the refugees.

8{t. Bohini Kumar Ohaudhuri: May I know if the convict population is still
there ?

The Hooourable Sardar Vallabhbhat Patel: No. no. There is no convict
population there and we don’t intend to have any convict population there.

8Shet M. Ananthasayanam Ayyangar: Is there a general proposal to colonise
the Andaman Islands and as a part of that propossl to invite various people
there? Is there such a scheme under the consideration of the Agriculture or

Home Aftairs Ministry? )

The Homoursble Sardar Vallabhbha| Patel: That is a question for the Agri-
culture Ministry.

Shri X. Ananthassyanam Ayyangar: What about the Home Affairs Ministry?

8hri L. Krishnaswami Bharathi: What is the total number of families that
may possibly be colonised in the Andamans?

The Honourable Sardar Vallabhibbai Patel: I cannot say what is the possi-
bility as regards the number of peopie that could be settled there but there is

plenty of scope at present.
8hri H. V. Kamath: What is the old oellular jail used for nowadays?
., The Honoursble Sardar Vallablbhai Patel: | have no experience of the old
cellular jail.
8hri H. V. Kamath: What is it ueed for now?

The Honourshle Sardar Vallabhbha Patel: Most of the cells were dilapi-
dated and practically razed to—theground. Some of them are used bLy the

refugees also.

8hri Basants Kumar Das: Is the Government maintaining any additional
etafl there for the rehabilitation of these refugees?

The Honourable Sardar Vallabhbha) Patel: The neocessary staff is kept.

Dr. Mono Mohon Das; What kind of diseases are prevalent in these Islends.
and is there adequate medical staff for treating those diseases?

© The Honomable Sardar Vallabhbbal Pstel: Normally all the disesses are
ere. )
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Shri Mihir Lal Ohattopadhyay: May I know whether any evucuee is iree
to come away at Government expense when he is willing to come back?

The Hanourahls Sardar Vallabhbbai Patel: If any person wants to come
back, of course he is free to come. back. If Government finds it recessary to

provide for facilities, they will.

Shri Mihir Il Obattopadbyay: What is the defence arrangement for the
Andaman and Nicobar Islands in case of war?

The HonoOurable Sardar Vallabhbhai Patel: Same defence arrangements as
for the whole of India. No special arrangements are neceseary.

MiLITABRY STORES

+*288. Shri R. L. Malviya: (a) Will the Honourable Minister of Defence be
pleased to state whether it is a fact that military stores are kept in the open
ot army depots all over India?

(b) What is the total loss reported, by damage and waste, due to the
goods lying in the open?

(c) What is the total loss reported by way of thefte due to the goods lying
insufficiently protected?

(d) What steps are Government taking to avoid this loss?

The Honourable Sardar Baldev Singh: (a) It is a fact that certain military
stores are kept in the open at Army Depots for want of covered accommodation.

(b) and (c). It is regretted that no estimate of losses on account of stores
lying out in the open or insufficiently protected can be given. Losses are
usually due to a combination of causes.

(d) Steps are being taken to build the accommodS®tion required as quickly
as financial and material limitations will allow. Till adequate permanent
accommodation is built Lahore Sheds and similar.temporary constructions are
being erected as far as possible. Steps are being taken to re-organise existing
storage accommodation with i view to bringing the mazimum quantity of stores
poseible under the existing covered accommodation. Where stores have to be
left out in the open unavoidably, cover is provided by means of tents and ter-
paulius or chappars. Perishable stores are given preference for covered acoors-
modation and other stores kept in the open are stacked in such a way as %o
reduce the risk of damage to a minimum. 8ecurity precautions inoluding sueh
measures as perimeter lighting and fencing are being taken.

CHHATTISGARH STATES

¢234. Shri Kishorimchan Tripathi: (a) Will the Honourable Minister of
States be pleased to state whether Government of India bave received sny
appeals against the decisions of the Provincial Government from the ¢mployees
of Chhattisgarh States in connection with pay, pension, leave etc.?

(b) If so, what decision have Government taken in respect of the said

appeals?
The Homourable Sardar Vallabhbhai Patel: (3) No.
(b} Does not arise. , o .

+ Answer to thia question 1aid on the tadle, the qunsstimmer being abeept.
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8hri Kishorimohap Tripathi: Is it & fact that the Government of India has
given instructions to Provincial Governments to see that no State employees
suffer any economic loss as a result of the merger?

The Honourabls Sandar Valladdbhat Patel: Well, as far as possible no State
employee has any reason to complain and we have taken precautions for thas.

Dr. P. 8. Deshmukh: Is it not a fact that many persoms have been. either
reduced or victimised by succeeding administrations in some cases?

The Honovurahle Sardar Vallabhbhai Patel: It is not true.
* £35. [WI1TBDRAWN]

NaTioxAlL DEFENCE ACADEMY

+*288. Shri V. C. Keéava Rso: (a) Will the Honourable Minister of
Defence be pleased to state what are the special features of the National
Defence Academy at Khadakvsela?

(b) When is it expected to start functioning?

(o) What is the number of officers likely to be trained every year?

The Honourable S8ardar Baldev 8ingh: (a) The National Defence Academy
which is being built at Khadukvasla will be unique in that combined training
will be imparted to the potential officers of all the three Defence Services at
the eame institution,

(b) By about 1954.

(c) Five hundred.

BasterN HrioaER TEOHNICAL INSTITUTION

1*937. 8hni V. O. Kesava Bao: (a) Will the Honoursble Minister of Edu-

oation be pleased to state as to when the Eastern Higher Technical
Tnstitution will start functioning?

(b) Has the selection of the sepior staff for this Institution been made?

(¢) What will be the number of students trained annusily and what are
‘the subjects for study?

Ths Honowabls Maulana Abul Ealam Agad: (s) The present financial
stringency has affected almost all our activities. Nevertheless Governiment hope
that the lpstitution will <tart functioning about August 1960.

{b) Most of the senior professors for the Institution have been selected and
the incumbents are expected to join by February, 1950.

(¢) The Institution will ultimately provide facilities for 2,000 undergraduate
and 1.000 post-gmduate students and research workers. The subjecte fer
study sre given in statement which is placed on the Table of the House.

+ Amwer to thia qoestion ]aid on the table, the questionef being sbacat.

1 4
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STATEMENT

inder-graduate courses—Aeronautical Engineering, Chemical Engineering, Civil and
Sanitary Kngineering, Electrical Engineering, Mechanical Engineering,  Architectuare
(Building Construction and Town Planning), Metallurgy, Botany, Meteorology and '‘Geology
aud ‘Geophysics.

Puct-graduate courses.—Fuel Techunology, Pharmaceuticals and Fine Chemicals, Regional
Planning, Paper Technology, Glass and Ceramics, Plastica, Paints and Pigments, Hydraq.lic
and River Research, Transportation (including Railway Engineening), Structural Engineering
(incloding High Dams), Refrigeration and Air-Conditiening, Deaign of Electrical Machi ,
Automobile gineering, Machine Tools, Design of machinery and Instrumeats, Light
alioys, Industrial Physics, Electronics (including radio engineering), Economic Botany,
Geophysics, Geology, Mineralogy, Meteorology and Food Technology.

ADULTERATION

1*288. 8hri V. C. Kesava Rao: Wil the Honourable Minister of
Hea'th be pleased to state what steps bhave Government takem to prevent
adulteration of (i) foodstuffs (ii) drugs, and (ii}) patent medicines?

The Honourable Shri Satyanarayan Sinha (Minister of State for Parlian:entary
Aftairs): The position is us follows:

(i) Adulteration of foodstuffs is a Provincial subject. Provincial Govern-
ments and Local Administrations have their own Acts for the prevention of
adulteration of food and thev are expected to enforce the !aws. The Central
Government have been impressing on the Provinces and Loczl Administrations-
from time to time the necessity of more vigorous enforcement of the existing
Acts to combat the evil of adulteration of foodstuffs.

(ii) 'The Drugs Act, 1940 and the Rules made thereunder lay down Standards
of quality for Drugs and provide punishmient for the manufacture or sale of
drugs which are not of Standard quality. Inspectors and Government
Analysts have been appointed under the Drugs Act bweProvincial (GoverRmenta-
and one of the principal duties. of these officers is to prevent the marufacture
and sale of adulterated drugs.

(iii) The Drugs Act, 1940 and the Drugs Rules, contain provisions accord-
ing to which the manufacturers of patent medicines have either to indicate the
composition of the medicines on the label of the container or get the patent
medicine registered at the Central Drugs Laboratory after disclosing the true-
formula of the medicine to the Director of the Laboratory. It is an offence to
sell a patent medicine which does not conform to the formula exhibited on the

label or disclosed to the Central Drugs Laboratory.

InTERVIEWS BY F.P.SC.

*239. Shri Arun Chandra @nba: (a) Will the Honourable Minister of Home
Affairs be pleased to state the number of posts for which the Federal Public
8ervice Commission has called candidates for interview during the year 1949?-

(b) What iz the amount received as fees from the applicants and what is
the amount spent on travelling expenses of the cardidates called for interview?

(c) How many of these posts, have been filled up by men in Governmen§
service, how many by outsiders and -how many bhave not yet been filled up?

 Anawer to this questior 1sid on the table, the questioner being absent.
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The Homourabie Sardar Vallabhbhai Patel: (a) 854, upto the 15th October
1949.

(b} Re. 81,204-2.0 as fees; and Rs. 2,26,122-12-8 on travelling expenses.

(c¢) The information is being collected and will be laid on the Table of the
House when it is completed.

8hri H. J. Khandekar: Does this number include the persons recently
recruited to the I.P. and I.A.8.?

The Honourable Sardar Vallabhbhai Patel: Yes.
Siri H. J. Kbandekar: How many of them are Harijans?

The Honoursble Sardar Vallabhbhai Patel: I must have notice for that
question.

Shri H. V. Eamath: Among these persons are there any Indians who were
living in foreign countries like England and America and were called here for
interview and were paid travelling allowance for that purpose?

The Honourable Sardar Vallabhbhai Patel: I have no information on the
subject.
Mr. Speaker: The question hour is over.
(b) WRITTEN ANSWERS.

NoN-SgcorrTYy ITEMS

*240. Shri B. L. Malviya: (a) Will the Honourable Minister of Defence
be pleased to state whether Government are still adhering to and insisting on
the old Defence Specifications for non.security items, purchased from foreign
countries?

(b) What are the figures of import of the various non-security items from
‘the years 1987 to 1948?

(c) What steps do Government propose to take to change the specifications
and meet the complete requirements of the non-security items from indigenous
sources?

The Honourable Sardar ledev 8ingh: (a) and (c). Specifications of all stores
and equipment are reviewed periodically in the light of actual experience. Old
specifications are being relaxed in order to obtein supplies through indigenous
‘sources, provided such relaxation does not affect the efficiency and operational
needs of the Services.

(b) The information is not readily available and can only be collected at
the cost of extremely disproportionate expenditure of time and labour.

ExXVIRONMENTAL HYGIENE COMMITTEE

*241. Shy| Ajit Praaad Jain: (a) Will the Honourable Minister of Health
be pleased to state when the Environmental Hygiene Committee started ite
-work and what places has the Committee visited?

(b) What is the financial provision for the Committee and how much
‘money has been spent o far?

(c) What are the terms of reference of the Committee?

(d) What achievements, if any, has the Committee made?

The Honourable Shri Satyanarayan Sinha (Minister of State for Parlia-
entery Affsire): (a) The Committee started work on the 25th June 1948.
A list of the places visited by the Committee is laid on the Table of the House.
(8ee Appendix VII, annexure No. 8.)



STARREL) QUESTI®ONS AND ANSWERS 172

v

(b) No specific budget provision for the Committee was made but an expen-
diture of about Rs. 50,400 has been incurred and it is proposed to meet it Ly
re-appropriation.

c) A statement containing the terins of reference of the Committee is lald
on the Table of the House. (S¢s¢ Appendix VII, annexure No. 4

(d) The Committee has just submitted a report to Government.
EcoxoMy

9492, Shri Lakahmlnarayan Sahu: Wil the Honourable Mlinister of
Finance be pleased to state whether in view of the pressing need for economy
the question of reducing the strength of staffs of Private Secretaries, Assistant
Private Secretaries, Persopnal Assistants and similar officers attached to the
Ministers, and Secretaries, in the Government of India, to that of the pre-15th
August, 1947 period has been considered, and if so, with what result?

The Honourable Dr. John Matthai: This is one of the questions which is
pow engaging the attention of Goverpment in conpection with the general
scheme of reorganisation of the machinery of Government.

Disposar oF GOVERNMENT WOREK

*243. Shri Lakshminarayan Sahu: Will the Honou:able Minister of Home
Affairs be pleased to stata what action Government propose to tske to insure
that al! references from the public including the members of the Constituent
Assembly addressed to the Ministers and Government departments are
attended to promptly, and in cases where disposal is likely to take some time,
acknowledge receipt of such references as an interim action?

The Honourable Sardar Vallabhbhai Patel: Gevernment have no reason to
believe that communications from non-official bLodies or individuals are not
attended te with due expedition. They have already issued instructions that
such communications as call for a reply should be acknawledged on receipt. It
any specific case of unreasonable delay occurs and is brought to the notice cf
the Minister concerned, I am sure it will be carefully investigated.

RET'REMENT oF Ormcnns

*244. Lala Raj Kanwar: Will the Honourable Minister of Home Affairs
be pleaged to state:

(a) the total pumber of officers in the Government of India who have
attained the age of superannuation to date since the 15th August, 1347;

(b) the total number of those who were granted extensions showing the
period for which extension was granted; and

(c) the total number of those who were actually retired?

The Honourable Sardar Vallabhbhai Patel: (a) to (c). The information is
being collected and will be placed on the Table of the House in due course.

X HONORARY MAGISTRATES

*245. Lala Raj Kanwar: Will the Honourable Minister of Home Affairs be
pleased to state the names of the Centrally administered areas in which

Honorary Magistrates are still appointed. with the number of such Magistrates
functioning in each of them?

The Honourable Sardar Vallabhbhai Pstel: Delhi 8, Ajmer-Merwara 16-
Coorg 35, and Bhopal 9. «
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Poor AND NoN-PooL OrricErs

*246, Shri Lakshminarayan Sahu: Will the Honourable Minister of Home
Aftairs be pleased to state:

(a) whether it is a fact that the Bajpai’ Committee appointed by the Gov-
ernment in connection with the Reorganisation of the Central Secretariat
recommended that the distinction between a pool and nonpool officer should
be abolished and the Secretariat should be manned only by experienced officers?
1f so, what steps have Government taken to abolish the pool; and

(b) whether it is a fact that on account of this pool many junior officers got
jump in their promotion, and their seniors in service or cadre are still working
in junior grades?

The Honourable Sardar Vallabhbhai Patel: (a) No.

{b) No.
FOREIGN SOHOLARSHIPS

*247, Dr. P. 8. Deshmukh: Will the Honourable Minister of Education

be pleased to state:
(a) the expenditure incurred by the Government of India on foreign scholar-

ships of all kinds in the years 1945-46, 1946-47, 1947-48 and up to the end of
October 1949 ;
(b} how much of this amount was spent on

Scheduled Castes;
(c) what provision exists for foreign scholarships for Scheduled Castes during

scholars belonging to the

the current year;
(d) what is the total provision for foreign scholarships of all kinds for 1948-19

and 1949-50; and
{e) bow much of this is likely to be spent in the course of the current year?

The Honourable Maulana Abul Kalam Azad: (a) Approximately a sum of
rupees one crore and twentyv two lakhs only has been incurred on foreign
scholarships of all kinds during the period in question. A statement showing
‘the details vearwise is placed on the Table of the House. (See Appendix VII,
onnexure No. 5))

(b) Rupees six and a half lakhs approximately.

(c) Under the terms governing the grant i foreign scholarships, »no part of
the provision is to. be set apart for any particular group or community.

{d) Rupees forty-eight lakbs only approximately.

(¢) Rupees seventeen nnd a half lakhs only approximately.

BroapcasTs ™ EnarisE

#248. Dr. P. S. Deshmukh: Will the Honourable Minister of Information

2nd Broadcasting be pleased to state: ‘
(a) the hour in the morning when broadcasts on the various radio statious

in India start;
(b) the total number of hours during which broadcasting is undertaken hy

the various stations in India;
{c) the period of time spent on broadcasts in English out of the above at

each of the stations; and ¢
(d) the time spent on English music?
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The Honourable Shri R. R. Diwakar: (a) to {d). A statement is laid on the
Table of the House. (8¢¢ Appendix VII, annexure No. 8.)

FepERAL CourT (CASES)

*249. Lala Raj Kanwar: Will the-Honourable Minister of Home Affairs
be pleased to state:

(4) the number of cases, both original and appellate, pending before she
Federal Court as on the 1st October, 1949 with the dates of the three oldest
cases; and

(b) the number of cases, both original and appellate, transferred or shortly
to be transferred to the jurisdiction of the Federal Court from His Majesty’'s
Privy Council in London?

The Honourable Sardar Vallabbbbai Patel: (a) Ninety-eight. The three
oldest cases were filed in 1948. on the 17th March, 28th April and 24th May.

(b) About fifty.

ImpPorTs AND EXPORTS

*250. Pandit Mukut Bihari Lal Bhargava: (u) Will the Honourable Minis-
ter of Finance be pleased to state the position of our sterling balances with the
Bank of England as at the end of October, 1949, and the amount of Sterling
Balancey lignidated during the period commencing from April, 1949 up to date
and also the specific purpose for which the amount was utilised?

(b) What was the total cost of imports from and exports to the soft and
hard currency areas from 1lst April, 1949 up to the present day?

(¢) What were the dollar earnings made by India from month to month dur-
ing this period and the causes of decrease, if any?

(d) What was the total cost of consumer goods and c8pital goods imported
separately from soft and hard currency areas and the percentage of imports of
capital goods to the total imports?

L]
e) What was the total value of motor cars, buses. trucks and other luxury
goods like toilets, perfumery, oils, etc. imported separately from the hard cur-
rency and soft currency areas?

The Honourable Dr. John Matthai: (a) Our Sterling Balances which stood
at Rs. 921 crores on the 1st of April 1949 had declined to Rs. 789 crores at the
end of October 1949. The amount liquidated during this period was therefore
Rs. 132 crores, This amount was used to meet India’s overall balance of pay-
ments deficit.

(b) Figures are available at present only for the period April to August 1949.
According to the Sea-bornme Trade Accounts, the total value of imports during
thig period. from the soft currency areas and the hard currency areas was
Rs. 215-30 crores and Rs. 60-95 crores respectively. The value of «xports to
these areas dnring the same period wwas Rs. 1147 crores and Rs. 35-G crores
respectively.

(c) A statement containing the information is placed on the Table. (Ses
Appendix VII, annexure No. 7

(d) The Sea-borne Trade Accounts do not classifv imports according tc con-
sumer and capital goods. and it is not, therefore poesible to give separate figures<
of importss of capital and consumer goonds. Tmports of plant and rnachinery.
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which constitute the bulk of capital goods, were valued at Rs. 108l crores
from hard currency areas and Rs. 28-05 crores from soft currency areas res-
pectively, during the five months from April 1949 to August 1949. The per-
centages of imports of plant and machinery to the total imports are 177 and
13.5 for hard and soft currency areas respectively.

(e) It is not correct to say that all motor cars, buses and trucks, and oils
are luxury goods, for instance a large proportion of cars, buses and trucks are
used directly for industrial and developmental purposes and (fovernment give
due consideration to this fact in fixing the import programme from time to.
time. The total value of such of these items as is available from the Sea-
borne Trade Accounts iz set out in the Statement, which also I lay cn the Table:

of the House. (See Appendix VII, annexure No. 8.)
PRIVATE PROPERTY OF RULERS

*251. Pandit Mukut Bibari Lal Bhargava: Will the Hoourable Minister
of States he pleased to state what princ’ple has been followed in determining
the private property of Rulers and has this principle been deviated from in
some cases? If so, to what extent and for what reasons?

The Honourable Sardar Vallabhbhai Patel: I propose shortly to lay on the
Table of the House a White Paper dealing, inter alia, with this question. I
would request the honourable Member to await the White Daper.

ApoLT LITERACY

*252. Pandit Mukut Bihari Lal Bhargava: Will the Honourable Minister
of Education be pleased to state:

(a) the approximate number of adult literates as ‘compax'ed with the total
number of adults, who will be eligible for voting in the next elections;

(b) the steps the Government of India are taking for a drive towards adult
literacy and the date by which it is expected to make every adult literate in

the country; and
(¢} whether the total expenditure on adult literacy drive will be borne by
the Centre or the Provinces Ur by both the Governments, and if so, in what

proportion?

The Honourable Maulana Abul Kalam Azad: (a) The approximate number
of adults who will be eligihle for voting in 1950-51 elections will be 1867 crores
in India (including Stat.2s). Of these about 1'87 crores will be literates.

(b) In consultation with the Provincial Governments this Ministry decided
to make every adult literate n the course of ten years. With this end in view
a Guide Scheme was preparced and the Provincial Governments requested to
have their first-five year programme of Social Education in order to achieve
50 per cent. of literacv in accordance with it. All the Provincial Governments
have accordingly prepared their schemes and have made a start on them.

(c) The total expenditure on Adult Titeracy Drive will be borne both by
the Provinces and the Centre on 50 : 50 basis.

In view of the financial stringency it cannot be said if it would. be possible
for Government to adhere to the above progmamme. If the required amount is
not available. it is obvious the programme will have to be delayed. A sum of
Rs. 1 crore was sanctioned in the current financial year for Social Education
but as the result of Government's drive for economy in expenditure. a portion
of this amount has to be surrendered. This means that even this small amount
could not be provided by the Central Government. o
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DoLLAR INVESTMENTS IN INDIA

+2563. Pandit Mukut Bibari Lal Bhargava: Will the Honourable Mnushet
of Finance be pleased to state:

(a) whether the Government of India's attention has been drawn to the
statement made by Mr. John Snyder,” United States Secretary of the ‘[reasury,
on the eve of the Anglo-Canadian-American Dollar taiks about the conditions for
flow of American capital into foreign under-developed couitries;

(b) whether Government have taken any decision in the matter of attracting
American investments into India; and

(0) whether Government have started any negotiations with the Govern-
ment of the United States in this matter, and if so, with what results?

The Honourable Dr. Jobn Matthai: (a) Yes, Sir.

(b) I would draw the Honourable Member s attention to the Government of
India’s statement on Industrial Policy dated 6th April, 1948, and the Honour-
able the Prime Minister's statement on the participation of forcign capital in
Indian industries made in Parliament on 6th Apri, 1949. Government con-
sider that these two statements adequately cover the points made by Mr.
Snyder. At the same time they will contmue the policy of examining, in
individual cases, any further points which may need clarification.

(¢) Yes. It had been suggested by the United States that the existence of
a proper treaty relationship between the two countries would hely in the invest-
ment of American capital in India and there have been discussions between
the representatives of the Government of India and the Government of the
United States at the technical level on the draft of a Treaty of friendship,
Commerce and Navigation with a view to exploring the scope und contents of
such a Treaty. No final conclusions have been reached and the negotiations
sre continuing.

Provmvciar Loan Fuwp

*254. Shri Mahavir Tyagi: Will the Honourable Minister of F:nance be
pleased to state the present state of the Provincial Loan Fund in respect of
(i) the tota] amounts advanced to various Provinces and the respective rates
of interest charged from them; (ii) the balance in, hand; and (iii) the total
sxaount of the pending demands by the various Provinces and States?

The Honourable Dr. John Matthai: The Provincial Loans Fund was closed
down with effect from the 1st April 1936 and loans are now given by the Gov-
ernment of India direct to the Provinces and States as and when necessary.
A statement showing the outstanding loans made to the various Provinces and
the rate of interest charged on them is laid on the Table. (Ses Appendix VII,
sonexure No. 9.)

SERAIKELLA AND KHARSWAN STATES

*255. Shri Lakshminarayan Sabu: (a) Will the Honourable Minister of
Bsates be pleasedto state—whether the Govemment of India have ascertained
the opinion of the people regarding the merger of Seraikella and Kharswan
States in Bihar?

(b) What is their policy in merging these Orissa States in Bihar?

(c) What remedy have the Government in view to protect the cultural,
economic and political interest of the Oriyas in Seraikella and Kharswan?

The Honoursble Sardar Vallabhhhai Patel: (a) and (b). I invite the atten-
tion of the Honourable Member ta the Press Communique issued by Govern-
ment of India, Ministry of States on 18th May, 1948.

() The good sense &f the Government and the people of the Province
including the Oriyas. .

* L]
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RerorTs REo1sTERED I¥ PoLIoR PUsTS

*250. Bhri Damoder Swarup Seth: Will the Honourable Minister of Home
Affairs be pleased to state:

(a) the total number of reports registered in each of the variovs
posts in the province of Delhi from 1st January to 8lst October 1949;

(b) the total number of reports out of those referred to in part (a) above
which pertains to police personnel; and

(c) the wumber of cases separately wherein no action was taken on those
referred ‘20 in parts (a) and (b) above?

The Honourable Sardar Vallabhbthal Pstel: (a) A statemcut contaiming thc
informution is laid on the Table of the House. (8¢¢ Appendix V1I, annexure No.
10.)

{0) Thirty-two,
(c) Nil.

RaM MoHAN Pa_.cg

*257. Shri P. T. Ohacko: Will the Honourable Minister of Defence be
plessed to state whether Government are intending to acquire the building
known as Ram Mohan Palace at Ernakulam,. in which the Travancore-Cochin
High Court is housed, for purposes of the Roya' Indian Navy?

The Hoaootirable Sardar Baldev Singh: No.

OPrUM MANUFACTURE

8jt. Kuladhar Chajiha:
'”‘-{ 8tri Lakshminarayan Sabu:

Will the ‘Honourable Minister of Finance be pleased to state the present
income of the Government of India from intetnal consumption of opium and
from export thereof?

The Bomourable Dr. John Matthai: No income is derived frerm internal

convumption: as sales of opium to the Provinces and States are msde oB g .80
profit no lass ‘basis. b

As regards exports, s profit of Rs. .4,95,000 accrued -during the year 1948.

1

Foxps sor Coamoniry Cxas CoMMITTER

*2539. Prof. N. G. Ranga: Will the Honourable Minister of ¥imamse be

pleased to state the procedure being adopted to sanction funds: to.Commodity
Cess Committees in accordance with the resolutions of the Finanoce Sub-
Committepa?

The Hovourable Dr.. John Matthai: The procsdure for sanosioning: fuwnds for
Commodity Cess Committees ia_laid down in the rules framed.under the relewant
Acts constitwting such Comrmittees. Copies of the Aote.and the rules framed
thereunder are available in the library of the Housge. s

The administration of these Acts rests with the Minigtry of -AgricoWure.
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Derercz ExpEsprraes oN Bunbinags

*260. Prof. N. G. Ranga: Witi the Honoureble Minister of Defenoce bw
plesged to glote:

(a) whether any efforts have been made or are being made tc cut down the
Detence expenditure on the construction of permanent buildings for the
residence of Defence personnel in consequence of the economy drive; ang

(b) if so, with what financial results?

The Honourable 8ardar Baldev 8ingh: (a) and (b). The Honourable
Meauaber. js doub¥less aware thad the partition of the country left India with
only 1/3rd of the permanent military accommodation in undivided Indis. In
the case of the Navy and the Air Force, the accommodation available was
extremely limited, considering that these two Services needed rapid expansion.
‘Full use is being made of temporary accommodation constructed during the war.
Planning for the reconstruction of the accommodation which is essential must,
however, of necessity go ahead. The scrutiny of works projects during tbe
year 1949-50 in the light of the economy drive has resulted in expenditure of
nearly .Rs. 297 lakhs being postponed in the capital worke grant for the year
1949-50.

Baway AUDIT ACCOURTANTS

*261. Shri Damoder Swarup Spth: Will the Honourable Minister of Finance
be plcased to state whether Government have now decided to introduce a
nnified scale of pay for the Accountants in the Railway Audit Department?

The Honourable Dr, John Matthai: Yes.

ProseoUTIONS BY SPEOIAL Porice .

*282, Gipai Gprmykh -Singh Mnsaflr: Will the Honourable Minister af

Home Atlaire be—ploased to atate the number of pérsons prosecuted in Delhi
:, the Special Police Establishment under.the Ministry of Home Affairs, and

e number of cases resulting in convictions therefrom from 1st J 104¢
uPto date? € rom 1st January, 1849

The Honourable 8ardar Vallabhthai Patel: The required inforination is being
colleeted and will be laid on the Table of the House in due course.

UNSTARRED QUESTION AND ANSWER

4. Lala Raf Kgnwar: Wiil the Honourable Min; i -
R X: inigter of Home Aff2irs_be
Pleased to state the names. qualifications. experience and salaries inciuding

wances: af , 3 - Hp :
Areas. in:he cmw Chjef Gomunigsioners of the Centrally. Adminssteeed

The Honourshle Sardar Vallabhbhai Patel: A statement containing the

r@g"iﬁd) information is placed on the Table. (Sez Appendiz VII, amnesvre
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SHORT NOTICE QUESTION AND ANSWER

A CpasH IN CaICuTTA

8hri R. K. 8idhva: (a) Will the Honourable Minister of Defence be pleased
to state whether two Royal Indian Air Force aircrafts collided in mid-air over
Calcutta on the 16th November, 1949 and fell in the heart of the city killing
and injuring several people?

(b) If so, what ig the total number of casualties and what is the condition
of the injured persons? ;

(c) Whut was the cause of the collision?

(d) Was the movement of both the aircrafts notified by the Signal Tower
from the Calcutta Aerodrome? If so, with what result?

(e) Were the pilots amateurs or fully trained?

(f) What action have Government taken in this matter?

The Honourable 8ardar Baldev 8ingh: (a) Yes, an air crash occurred in
Calcutta on November 16th.

(b) The casualties are—eight killed including the pilot of one plane, and
thirteen seriously injured. Twenty persons who sustained minor injuries have
since been discharged from hospitals.

(c) Six aircraft were flying in formation when one of them accidentally hit
a vulture and then collided against the aircraft next to it, resulting in the crash.

(d) The aircraft: were on their way to Kumbhigram in Assam, and the Calcutta
Aerodieme had signalled the Kumbhigram Aerodrome.

(e) All the pilots were fully trained.

(f) Government have appointed two Courts of Enquiry-—one to enquire into
the reasons for the crash and damage to aircraft, etc., and the second to go into
the question of loss of life among members of the public 'and damage caused
to private property. The members of the second Court include an engineer
officer and a representativa of the West Bengal Government. Any special
instructions or orders for the future will be. issued by Government in the light
of the reports of the two Courts of Enquiry.

8hri R. K. 8idhva: May 1 know whether the result of that enquiry will be
available to this House when it is ready?

The Honourable 8ardar Baldev Singh: It is a purely Departmental enquiry,
but if Honourable Members are interested and if it is in the public interest, then
perhaps it may be made available to Honourable Members.

8hri R. X. 8idhva: Out of the thirteen persons who were seriously injured,
may I know what is their present condition?

The HonOurable 8ardar Baldev 8ingh: I have not got that information.
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Seth Govind Das: Is the Honourable Minister aware that many such acci-
dents are taking place thece days, one such has recently been at Allahabad,
where one aeroplane collided against the building of Kayestha Pathshala College ?
What measures are Government taking in this connection to prevent such
accidents which are very frequent now-a-days?

- ee By o Sl pee 0 et K el Yo Junyl
Yol € ol & WS S8 g 3wk 5 oobidd i cale e JapT oW
6 K gtugl Uy 3 - & ie 6 S o

The Honourable Sardar Baldev Singh: Accidents have taken place during the
last few days, but the Allahabad accident to which the Honourable Member
has referred has got no connection with the Air Force. That belonged to the

_ Civil Aviation.

Shri H. V. KEamath: How much time was taken to clear the wreckage of the
plane? Were many days taken?

The HonoOurable Sarddr Baldev Singhk: I bave not got that information,

Shri H. V. Kamath: Is there any truth in the Press Report that the owner
of the site made money out of this accident by levying a charge of one anna or
two annas on the visitors who came to see the wreckage of the plane? Did he
make death pay a dividend to him?

8r, Speaker: Order, order.

Bhri R. K. Sidhva: May I know whether any buildings were damaged due to
the fall of these aircrafts and if so, what is the damage?

The Honourable Sardar Baldev Singh: Slight damage was done to the build-
ings and the Enquiry Committee have it in one of their terms of reference to
report on the damage done to buildings.

]

Shri Mahavir Tyagi: Is it Government's intention to pay compensation for
the loss of property and life caused on account of this accident?

The Hoaourable Sardar Baldev Singh: Not as a rule, but if it is found from
enql{giesdthat some kind of compensation is to be given, the matter will be
considered.

Shri Mahavir Tyagi: May I know whether any compensation will be paid
or not to the families of those who have died and to those who have received
serious injuries?

The Honourable Sardar Baldev Singh: I said not as a rule, but during the
!as_t war, in such accidents the claim for compensation has been admitted and
1t 15 very difficult for me to say straightaway whether compensation in this case
will be paid or not. It will be examined on the receipt of the report of the
enquiry committee.
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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE;)
DEBATES

{ParT I1—-PROCEEDINGS OTHER THAN QUESTIONS AND ANSWERS)
Friday, 2nd December, 1949

The Assembly met in the Assembly Chamber of the Council House at 8

Quarter to Eleven of the Clock. Mr. Speaker (The Homoursble Mr. G. V.
Mavalankar) in the Chair.

QUESTIONS AND ANSWERS
(8ee Pa3t I)

11-50 A.M.

PAPERS LAID ON THE TABLE
NomiricaTioNs UNDER CENTRAL ExcisEs AND SALT Acr, 1944

The ﬁonmmbh Dr. John Matthai (Minister of Finance): I beg to lay on

the table a copy of each of the following wotifications in accordance with Section
38 of the Central Excises and Salt Act, 1944:

(1) Notification No. C. No. 1/Spl./M/Exc./48, dated the lst March,
1849

’

(2) Central Excises Notification No. 5, dated the 12th March, 1949

(8) Central Excises Notification No. 9, dated the 5th April, 1949,

(4) Central Excises Notification No. 13, dated the 9th April, 1949,

(5) Central Excises Notification No. 14, dated the 30th April, 1949,

(8) Central Excises Notification No. 15, dated the 7th May, 1949,

(7T) Central Excises Notification No. 16, dated the 7th May, 1949,

(8) Central Excises Notification No. 17, dated the 14th May, 1949,

(9) Central Excises Notification No. 21, dated the 4th June, 1949,

(10) Central Excises Notification No. 23, dated the 2nd July, 1949,

(11) Central Excises Notification No. 26, dated the 13th August, 1949,

(12) Central Excises Notification No. 28, dated the ist September, 1949,

(34) Central Excises Notification No. 29, dated the 10th September, 1949,

(14) Central Excises Notification No. 30, dated the 1st October, 1949,

{15) Central Exzises Notification No. 83, dated the 29th October, 1949.
{Copy placed in the Library. See Nos. P-31/49 to P-85/49.)

{181)



TAXATION LAWS (EXTENSION TO MERGED STATES AND AMEND-
MENT) BILL

The Homourable Dr. John Matthai (Minister of Finance): Sir, I move:

“That leave be granted to introduce a Bill to extend certain laws relating to taxation oz
income to certain aress administered as parts of Govermors’ Provinces or as Chief Commm
wioners' Provinces and farther to amend certain lawe relating to taxation on income.’

Mr. Speaker: The question is:

“That leavs be granted to introduce a Bll’ extend certain laws relating to taxation
on income to certain areas administered aa puts of Governors’ Provinces or as Chief
Commissioners' Provinces and further to amend certam laws relating to taxation qn
income.”

The motion was adopted.
The Honourable Dr. John Matthai: Sir, I introduce the Bill.

EXPLOSIVES (TEMPORARY PROVISIONS) BILL
The Honourable Shri Satyanarayan Sinha (Minister of State for Parliamentary
Affeirs): Sir, I move:

“That leave be granted to introduce a Bill to provide for the exemption for a limited
period of operations affecting ammunition, explosives or. indammmable substances from certaiu
restrictions and for the regulation of those operations.‘

Mr. Speaker: The question is:

“That leave be granted to introduce a Bill to provide for the exemption for a limited
period of operations affecting ammunition, explosives or inflammable substances from certain
restrictions and for the regulation of those operations.’”

The motion was edopted.

The Honourable Shri Satyanarayan Sinha: Sir, I introduce the Bill-

INDUSTRIAL DISPUTES (BANKING AND INSURANCE COMPANIES)
BILIL

The Honourable Shri Jagjivan Ram (Minister of Labour): Sir, I mave:

'8
‘Fnal ‘Teave be granted to introduce a Bill to provide for the adjudication of industris}
dieputes concerning certain banking and insnrance companies.””

Mr. Speaber: The question is:

“That leave e granted to introduce a Bill tc provide for the adjudication of industrial
disputes concerning certain banking and insurance companies.”

The motion. was edopted.
The Honourable Shri Jagfivan Ram: Sir, I introduce the Bill.

TRANSFER OF DETAINED PERSONS BILL

The Honourable Sardar Vallabhbhai Patel (Minister of Home Affairs. and
the States): Siv, I move:
‘“Chat the Bill to provide for the removal from one unit to another mnit oi jersocs

subjected to preventive detention for reagons coamecled with the maintenance of “public
order, be taken into consideration.*

(182)
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The subject matter of the Bill is very simple. The Prisoners’ Act provides
for the transfer of prisoners from one province to another, but there is no pro
vision regarding a similar transfer of persons subjected te preventive detention.
Having regard to the scheme of the Prisoners’ Act, a mere amendment of that
Act to provide for such transfer is not appropriate. The absence of this power
has been a source of considerable embarrassment to the Goversment and «f
inconvenience to the detenus who although detained in one province belong
really to another. Therefore. it has been found necessary to have statutory
provision for transfer of persons under detention for secudity or other purposes.
During the last several months, we had had requests from various kinds of
detenus for transfer from the province where they were detained to the pro-
vince to which they really belonged.

But we could not give them any facilities because we have had no such
power. and, therefore, it has been found necessary to seek Your assistance for
making such a provision in the Statute.

Now to meet this emergency we had promulgated an ordinance on the 19th
July 1949 which will expire in dgnuary 1950. The Central List of the present
Government of Tndia Act as w2ll as the New Constitution contains an item
relating to the persons subjected to preventive detention for reasons of state.
S0, the necessity of such a provision is of permanent nature and it is essentisnl
to provide for such transfers in the Statute. The Bill before the 'House seekr
for such a provision. It has been accepted by the Standing Committee of the
Legislature for the Home Ministry before which it was placed.

Mr. Speaker: Motion moved:

““I'hat 3he Bill Lo provida for the removal from one unit to another umit vf Parsoms
suljected to preventive detention for reasons connected iwitli the mainlenance of publiv
order, he laken inio censideration,”

shri H. V. Eamath (C.P. and Berar: General): I wish te obtain, Sir, some
information on one or two points that arise out of this Bill. This Bill provides
for the removal from one unit to another of persons subjected to preventive
detention. I do not know whether there is on the Statute Book any Act whick
empewers the Government of India to remove or transfer from one unit to an¥v
3( the Centrally Administered Areas such persons subjected to preventive
etention.

T would request the hon. Home Minister to ~nlichten the House o
this point: whether Government has powers already for removal of detenus
from one unit, that is one province, or State to any of the Centrally Administerel
Areas. and if that be not so, whether Government propose to assume such
powers, of course not under this Biil, but otherwise in the near future. I fear
that this Bill would remain incomplete and incomprehensive, unless provision
is made by legislation to provide for the removal of detenus not merely from
c:\ne unit to another, but also from one unit to any of the Centrally Administere]

eas.

Shri M. Ananthagayanam Ayyangar (Madras: General): Sir, this Bill is only
intended to give effect by way of procedure to the amendment that we made
recently in the Constituent Assembly to the Concurrent List of the Adupter!
Government of Indis Act. Item 3 of the List relates to removal of prisoner:
and accused perkons from ome unit to another, but does not relate to persons
12 Noox  Who ure detained under sub-section 4 of the Second Amendment

B Act of 1949 This related to item No. 3 of the Concurrent List and
reads: : .

“Trraesl from sme umil to another uwnit of Prisoners, accused persons and  persons
\i_;ﬂeded 1o preventive detention for reasons commected with the malntcnance of public
<
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[Shri M. Apanthasayanem Ayyangar)
1t is, therefore, under the Government of India Act, as amended by the Second
Amendment Act of 1949 that. this item of removsl of persons detained from one
unit to another has been put in the Concurrent List. This Bill lays down the
procedure that is to be followed in removing euch persons from one province
to another.

If the Government of one province intends to send such prisoners for reaaons
of security to another province the consent of the other province is necessary—
tbas is all that is Jaid down in this Bill. I think the word ‘‘province’’ though
it has not been defined would also mean an ‘‘ecceding State’’ or ‘‘union of
States” &nd also a Centrally Administered Area. I would request the hon.
Minister to consider whether it would not be more advisable to use the word
““Unit’’ because that is the term 11sed in the Government of India Act, as
adapted. That is also the term used in the Amendment Acd. Moreover that
werd would cover the Centrally Administered Areas ss well as the States.
Otherwise, there is no principle involved in this Bill. It is only intended to
<carry out the amendment that has been made.

I would, however, suggest for the cbnsideration of the hon. Minister one
emall amendment—even at this-stage—if it meets with his approval I will for
mally move it. Under sub-clause (2) removal of prisoners from one province to
another glone is contemplated. The Government of a unit which detains a person
if it wants to transfer him, in the interest of public safety, need only take the
consent of the province to which be is being transferred. In some cases, I feel
that it may be desirsble that the approval of the Centre may also be takeu.
In 1942 some o* us from Madras were transferred to a_jail in the Central Pro-
vinces. the previous history of which was that in the preceding summer about
on2 hundred prisoners diel(‘iyof meningitis. That was the jail to which we were
all transferred. In spite of repeated complaints, we were also just asked to live
in a shed something like the goods-shed of a wafside third class railwa¥ station.
It was a tin shed and the roof was very low. Tbe degree of heat in Amraoti—
from which my hon. friend Dr. Deshmukh comes—'s 122 degrees in summer.
Qur repeated requests that we should be transferred to a better place were
not heeded to. Our transfer was at the direction of the Central Government
ancl rot of the Provincial Government. Anyhow I consider it desirable that
there must be one more autbarity who may ccme to the rescue of these people,
insten of leaving them entixely to the individual discretion of the province
which wants to send these people away.

I would. therefore. request the hon. Home Minister to include a provision
that the approval of the Central Government should also be taken for nny
snch transfer.

The Honourable Sardar Vallabhbhaj Patel: So far as Mr. Kamath's question
s concerned, I understand the word ‘umit’ or ‘province’ includes Chief Com-
1vissioners’ Provinces also. Therefore, no difficulty arises.

fio far as Mr. Ayvangar's suggestion is concerned, I have no objection to add
tive words, ‘‘with the consent of the Central Government'’. Probably, in all
cases Ranrfers will be with tke comsent of the Central Government. It may
involve a little delay; but it is better. I have no objection to accept this
sinendment for the addition of the words ‘with the consent of the Central
Government’. Although T do not know what the past Government did during
the period of war about which my hon. friend made a reference, thev were
wnder the Defence of India Rules transferred from one place to another and
Jrom one province to another as they liked. No such experience be will have
@ any of us will have. But, still, it is better if the Centre’s control is there.
‘Pherafore, I have no objection to accept that.



TRANSFER OF DETAINED PERSONS BILL 185

About. the other suggestion, I have net been able to follow what is exactly
meant, But, if the word 'unit’ is to be substituted for ‘province’, I have no
objection, because provinces will be considered as units hereafter. I wonld
accept that suggestion.

Shri H. V. Eamath: Will vou, Sir, permit me to invite the attention of the
hon. Home Minister to the Stateanent of Object:« and Reasons which refers
to the ordinance promulgated by Government in July last and which is sought
to be replaced by the present Act? That ordinance refers to provinces or States.
The umt. therefore. does not refer to Centrally Administered Arens. Unless:
that doubt is cleared, it will remain vague.

The Honourable Sardar Vallabhbbai Patel: ‘Unit’ will include Centrally
Administered Areas. -

Mr. Speaker: The word ‘unit’ will include Centrally Administered Areas.
This position does not require any examination again. This mears that no
further amendments will have #0 be made.

The question is:

“That the Bill to provide for the removal from one unit te another unit of persons
suhlected lo preventive detention for ressons <onnected with the maintenance of public
order, he taken into consideration.’

The motion was adopted. i |

Mr. Speaker: We shall now proceed elanse hy clause. The point is, there
are certain amendments already tabled to clauses 1 and 3. So, I am taking
clause 2.

Mr. Nagiruddin Ahmad (West Bengal: Muslim): My amendment is of a
very formal nature. If it is acceptable, I am moving it; otherwise, mot.

Mr. Speaker: The pesition is new changecl. TInstead ef the word ‘Province’
I understand the word ‘unit' has to be substituted.

The Honowrable Sardar VWallabbbhai Patel: Even under the General Clauses
Act, a Province shall mean a Governor's province, a Lieutenant Governor's
province or a Chief Commissioner’s province.

Mr. Speaker: The position is clear. T am always a bit nervous about last
minute chariges which may appear-formal, but may still create some difficulty.

The Honourable Shri X. Santhanam (Minister of State for Transport and
Railways): The word ‘unit’ has not been defined anywhere. The word ‘Pro-
vince’, as has been defined, bas been made to include the Acceding States.
Thetefore, there is no change needed in the Draft as it is.

Shri M. Ansnthasayanam Ayyangar: 1 am ratisfied, Sir.
Mr, Speaker: Yet it remain as it is. Mr. Waziruddin Ahmad.

M. Nasirnddin Ahmad: This is only a Arsfting amendment. It is left to
the ¢iscretion of the hon. Minister. If it is acceptable. T shall move; other-
wisc. it is not necessary.

The Honourable Sardgr Vallabhbhai Patel: I think the draft as it is, is quite
good. I do not accept the amendment.

Pandit Thakur Das Bhargava (FEast Punjab: General): With vour permission
Sir, I would like to be allowed to move samendments relating to sub-clause (I}
at one time because they are related to each other. I move:

i) “'That in anb-clanee (1) of clanse 2 of the Bill, after the word ‘Province’ occurring
m line six, the words “and the cooditions of his detention’ he ineerted”,
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(ii} “Tnat in subclause (1) of clause 2 of the Bill, after the word ‘detained’ occarriog
in Tine seven, the werds ‘in smch place of detention’ be inserted’’, and

(i1t} *“That in subclause (1} of clause 2 of the Bill, the words ‘in  accordance with the
plovirions of the order’ accurring at the end be omitted”.

This clause 2 speaks of two Governments: one Government which makes
the order and the other Government to whose jurisdiction the prisoner is to be
removed. In line 7, you will be plessed to see the words are: ‘‘provide by order
for the removal of such person to any place of detention: in that other Provmce,
and the person so removed shall be detained in that other province . . . . . .
That is, the consent of the Government in whose jurisdiction the prisoner is
to be transferred has to be taken in regard to place of detention. Further on,
we read: “‘and the person so removed shall he detained in that other province in
accordance with the provisions of the order.”” I understand that so far as the
conditions of detention are concerned, according to clause 2, no consent of the
Guvernment in whose jurisdiction the prisoner is to be removed, is to be taken.-
T would like to know if the other Government in whose jurisdiction the prisoner
is to be transferred has to give its consent to the conditions of detention also.
Because, the conditions of detention are different in different provinces. 'The
Jail Rules are very different. It may happen that as regards the visit of the
relafions of the prisoner, and in regard to other smenities, the rules in the other
province are not the same. Therefore, I would rather like to know if it is the
intention of the Bill that only consent has to be given in regard to thé place
of detention. Then, an amendment may be made in line 8, that “‘the merson
so removed shall be detained in such place of detention.”” 1If it is the intention
of this Bill that the conditions of detention are also to be determined by the
Government which orders the preventive detention with the consent
of the other Government then, these words ‘‘in accordance with the
provisions of the order’' should be replaced by the words ‘coundi-
tions of detenton’ in line 6. If both the things are to be regulated by
the Government which orders debentuon, after the word ‘“‘Province” in line §,
these words should be added, ‘‘and the conditions of his detention’’. If the
intention is that not only the place of detention, but the conditions of detention
:1l6e nre to be regulated by the Government in whose jurisdiction the mrisoner
is being transferred, then, this should be made clear. In my humble opimon,
this is not clear if both the things are to be regulated by the Government
which sends the prisoner or by the Government in whose jurisdiction the
prisoner iz to be placed. Therefore, if my contention finds favour with the
mover of tbis Bill, I would respectfully submit that the point may be
ronsidered.

Mr. Speaker: Shall I place the amendments before the Hcuse? Is the
amendment acceptable?

The Honourable Sardar Vallabhbhai Patel: No: I do not think it is necessary
at all; nor does it read well. The transfer is of the person detained; the condi-
tions of detiention cannot be transferred. If the terms or conditions differ from
one province to another, when g person who is detained. is transferred to another
province, it will be the province or the Centre which will settle the terms and
conditions of detention. It is not necessary to bave any provision.” Tt is
not: necessary te place the amendments.

. My, Spesker: Mr. Ayyangar may move the other amendment. He has just
given notice of the amendment. As it has been accepted by the hon. Minister,
1 take it that it is an agreed smendment and I do not insist gn any further
{ormai notice.
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Shri M. Ananth2sayanam Ayyangar: Sir, with your permission, I move:

“That in subclaues {1) of clamse 2 of the Bill, after the word ‘Province’ oocurring im
fine five, the words ‘and the approval of tl!g;%tral Government’ be inserted.*’

Then, the clause will read as follows:

“the Government of thut Province may, with the consent of ‘the Govermpent of any
other Province and the apprcval of the Central Govermment, provide by order for the
removal of such person to any place...... ”

I have slready submitted the reasons for including this.

Shri Jaspat Roy Eapoor (U.P.: General): 1 have just one word to sy in
connection with the amendment moved by my hon. friend Mr. Ayysngar.
I am entirely in sympathy and in full agreement with the necessity for making
some amendment in this clause 2 to meet the viewpoint of Shri Ayysngar,
but I think the object he has in view would be better served i in place of
his amendmeut we have an amendment to this effect:

“That to sub-clause {1} of clause 2 of the Bill, the following proviso be added :

‘Provided that the Central Giovernmeni. on Tepresentation being made by the detene
reverse the order for removal.’

I think as the Deputy Priie Minister has rightly pointed out while replying to
the suggestion made by Mr. Ayyangar im the first instance, if it is made obli-
gatory to secure the previous consent of the Central Government. delay might
occur and in certain cases such delay may be very undesirable and secondly,
also the person who is proposed to be transferred will have absolutely no oppor-
tunity of making representation to the Central Government against the proposal
of a8 Provincial Government for his transfer, According to Mr. Ayyangar’s
amendment all this procedure woiuld be carried on, I suppose, behind the back
of the detenu whereas if my suggestion is accepted. the detenu who is te be affect-
ed will have an opportunity of placing his case before the Central Government and:
the Central Government. after looking into the representation of the detennu will
be in possession of the full facts of the case and will then be in a better position
to decide as to whether the order of transfer should be confirmed or reversed.
For these reasons, I would submit that the amendment which I have submitted
may be accepted rather than the amendment suggested by Mr. Ayyangar.

Mr. Speaker: What is the position? There is an alternative suggestion made,

The Hodourahle Sardar Vallabhbhal Patel: I would prefer the first sugges-
tion—the amendment moved by Mr. Ayyangar and not accept the other one.

Mr. Speaker: Does the hon. Member press the amendment?
Shri Jagpat Roy Eapoa: Then I do not press it.
Mr. Speaker: The guestion is:

“Thal in subclause (1) of ciause 2 of the Bill, after the word ‘Province occurring in
Hne five, the werds ‘and the approval of the Centra! Government' be inserted.”

T'he motion was adopted.

Mr. Speaker: The question is:

“That clause 2, az amended, stan@ part of the BilL”
The motion was adopted.

Clause 2, as amended, was added to the Bill.
Clause 8 was added to the Btll.

Clanse 1 was added to the Bill.

The Title and the Preamble were addeié.ﬁo the Bill.
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The Houoarsble Sardar Vallabhbhai Patel: Sir, I move:
“That the Bill, 3s smended, be passed.”
Mr. Speaker: The question is:
“That the Bill, as amended, be passed.”
The motion wae adopted.

INDIAN ARMS (AMENDMENT) BILL

The HonOurable Sardsr Vallabbbbai Patel (Minister of Home Affairs an-d
the States): I beg to move:

"That the Bill furtber t<> amend the Indian Arina Act, 1878, be taken into consideration.”

As the Statement of Objects and Reasons explains, this Bill hag been necessi-
tated because the existing Act does not cover the export or import of arms by
air. This lacuna in the Act has the effect of excluding from the purview of the
Indian Arms Act unsuthorised import or export of arms by air, although, under
the Indian Aircraft Rules, a8 person who engages in such import or export can
be prosecuted and punished. In the firs$ place, the Indian Aircraft Rules are
differently designed. They are intended to cover the safety of the air-
crsft in flight as well as at the aserodrome. We are, however, concerned
from & broader aspect, viz., the security of the State itself and from that point
of view a check on illicit traffic in arms is essential. Also, the punishment
provided in the Indian Aircraft Rules is not adequate. It is obviously neces-
sary that unauthorised import or export of arms, ete., by sir should be desli
witz as severely as similar import or export by land or sea. For this purpose,
therefore, I feel it necessaty that the Indian Arms Act be amended.

*
Mr. Speaker: The question is:
“That the Bill further to amend the Indian Arms Act, 1878, be taken into consideration.’”
The motion waz adopted.

Mr, Speaker: T am taking all the clauses together as there are no amendments.
Tbe motion is: -

"That claases 1 to 4 stand part of the Bill™

The motion was adopted.

Clauses 1, 2, 3 and 4 were added to the Bill.

The Title and the Preamble were added to the Bill.

The Honourable Sardar Vallabhbhai Patel: Sir, I move:
“That the Bill be passed.”

Shri M. Ananthasaysnam Ayyangar (Madras: General): Sir, I did not wanf
to participate in the discussion on this Biil as this is 8 very simple one. This
is intended to cover cases of export or import of arms by air. Even if a person
ig allowed to corry arms by sea or train, if he misbehaves with those arms,
the fellow passengers can stop and prevent him from misbehaving. But if 8
man is allowed to cazry arms when travelling by sir, thete is nothing to prevent
him misbehaving with them in midair. T would therefore request the hon,

‘IlVIimster to do something to see that passengers by air are not exposed to this -
angex. .
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The Honourable Sardar Vallabhbhai Patel: What is the point raised?

Mr. Speaker: The point raised is this that, if people are permitted to carry
arms in aircraft, there is always the danger of those arms being misused by
somebody sometimes, and just as it is poasible to prevent any misuse on land
or on sea, it will not be so in mid-air, to prevent that misuse. He does not
know whether this aspect is covered by this Bill. If uot, his request is that.
while framing rules, cure shonld be taken to see that passengers travelling
by air are free from possible danger of anybody carryiug arms, misusing the
ssme.

The Bonourat’e Sardar Vallabhbhai Patel: Yes. I shall look into thab
question. g

Mr, Speaker: The question is:
~*That the Bill be passed.”
The wmotion was adopted.

ESSENTIAL SUPPLIES (TEMPORARY POWERS) SECOND AMENDMENT"
BILL

The Honourable Dr. Syamsa Prasad Mookerjee (Minister of Industry and
Supply): I beg to move:

““That the 8ill fut'ther te amend tlie Essential Supplies (Temporary Powers) Act. 1946, be-
taken into consideration.’

Sir. this Bill seeks to validate the ordinance which was passed a few months
ago. The House will retnember that the Essential Supplies Act of 1946 is now
functioning by virtue of a special provision in the India Act of 1946 which
gave the Csntral Legislature powers to make laws with respect of trade and
commerce in, and the production, supply and distribution of certain specified
com:nodities, including cotton textiles. The ouestion srose whether raw cotton:
was included in the definition of woollen and cotton textiles. The opinion of
the Law Ministry was that it did not include raw cotton, which virtually meant
that cotton bad to be controlled by the Provinces. It became s commodity
which was not capable of being controlled by the Centre. This matter had
been debated on the floor of the House, and as a result of the opinion then
obtaiued, the Constituent Assembly was moved, and the India Act has been
suitably amended. It is now proposed to include raw cotton, including ginned
colton and cotton seed. as one of the commodities which may be controlled
b¥ the Central Government. That is one change.

The second is with regard to the definiton of coall Now, in accordance
with a decision recently given by a Bombay court, coke may not be included
within the term ‘‘coal’””. We have. therefore. been advised that it will ie
better to define coal as including coke and other derivatives of coal. Now,
this definition has to be given retrospective effect, becauss already orders
which were passed by the Central Governwent under the Essential Supplies
Act included control over coke. The India Act which has been amended
has already laid down that this definition will be given retrospective effect.
These are the two short changes which are now sought to be made in the
Essential Supplies Act, 1946, in accordance with the powers conferred upon
this Legislature by the amendment made in the India Act, 1946.

Mr. Speaker: Motion moved:

“That the Bill furner to amend the Essential Suppliex (TemPorary Powers) Act. 1996 be-
taken ioto comsideration.””
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Shii Mabavir Tyagi (U.P.. General): May I put a question? Does control
by Government really mean control at the stage when the cotton comes to

th:tmq)rket or when it is on the field, and does it also mean procurement of the
-cotton

The Honowrable Dr. Syama Prasad Mookerjee: By this Bill, Governmenb
propose to control both kapas and also ginned cotton, but whether Government
wili really control kepas is a different matter. We have decided not to control
liapaz for the time being. What the Bill proposes is to give power to the
Central Government to control it, if necessary. Whether this control will be

iraposed in respect of every commodity is 8 matter which will depend on various
‘factors.

Shri Mahavir Tyagi: Will it entail precurement of cotton, just as in #he
case of wheat procurement i€ slso done?

The Houourable Dr. Svama Prasad BMookerjee: It will mean control over
kapas by Government, if it decides to have such control.

Dr. P. S. Deshmukh (C.P. and Berar: Genersal): The Bill that has been
tabled hy the hon. Minister-is a8 thoroughly non-contrcversial one and is one
‘which need not be discussed at very great length. But, Sir, so far as these
powers of control and fixation of prices and other things are concerned, I must
place before the House the grievances of the growers of cotton. Verw often,
in the control of these commodities and the fixation of prices, our experience
s that the prices given or the controls enforced come at the absolutely wrong
psychological moment so that whenever the grower has the commodity with
him, the price is generally showing a tendency to fall, and just at the stage
at which it leaves his hands and goes into the hands of the merchant the prices
become shnormally high. Now, so far as raw cotton and ginned cotton are con-
cemed, everybody knows that we are in great short supply on account of a very
bad crop in Central India which produces nearly 24 per cent. of our total cottou
prodused in India at the present time—the crop was badly spoilt by excessive
rains—and it has now come down to 3 annas. But we have raised a very
big industry which is one of our verv important industries in the country and
which depends on the cotton supplies for its, progress and prosperity. And
under these circumstances, the prices are bound to be very high because there
is bound to be competition between the various mills to get hold of the
~quantity that is available, the very limited quantity. What generslly
happens is that we fix the ceiling and floor prices, and our experi-
ence is that these prices are not really respectel by the merchant
class. Just as we kave fixed the jute prices and they were not respected.
Recently at Calcutta we found that in spite of the fact that the Government
‘had fixed a certain price. those persons who had licenses from Government
to export a certain quantity of jute and jute goods, they were not able to get
-an ounce of jute or jute goods at that particular rate. In fact, taking advantage
of the nresence of the State Tradine Committes at Calentta, certain parties
ptaced before us their complaints. Simil ar was the position of cotton. Last
-year that was our experience, the year before that also, when merchants used
to bny at a premium of anything between Rs. 50 to Rs. 150 over the highest
prices 1aid down by government. * Evidently merchants will not bargain for a
Yoss Theg know that there will be demand. The merchant knows that the
textile 1< are bound to pay higher zates. The case of sugar has become
notorious. 23 overnment brings out a statement or communique stating that
certam pn:-,es are fixed, but nobody in India ean get any sugar for that price.
Therefore, 1 say the fixing of prices brings about certain evils which have to
be eliminated as much ar possible. I am prepared to sdmit that the remedy is
Aot ‘n our hands. But ii is the duty and responsibility of government to see
that in enforcing the prices or in settling the prices the primary grower
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does not suffer at the bands of those who live by exploiting the primary
grower.

In lending my support to this Bill, I would only bring to the notice of the
hen, Members that the prices fixed by the hon. Minister for raw cotton even
today are not adequate. We are actuslly paying nearly about two and a half
times as much as for cotton imported from distant countries like Egypt, South
Africa and elsewhere. Even so it has been demonstrated from facts and figures
taken fron: government records, by the Indian Central Cotton Committee, that
the prices given to the Indian agriculturist sre not economic enough. It has
ceased to be economic for the cultivators to grow it in the area which produces
the largest amount of cotton. Under the circumstances, whenever my hen.
friend is called upon to deal with this commodity T hope he will take all these
facts into consideration and do his best tio see that the cotten grower does not
sufter. If the cotton grower suffers he will have no inclination to cultivate
cotton and the textile mills will suffer. We will probably have to pay far
higher prices for cotton imported from sbroad. There will be labour troubles
and there will be no end of difficulties arising in those circumstances. X'rom
thut point of view I would like to press on the hon. Minister’s attention the
woes of the cotton grower and I hope he will kindly modify the policy of control
and fixation of prices in such a way that the largest benefit goes to the grower
so tiat the increased prosperity will be available both to the textile manu-
facturers and textile labourers.

NG WAWE . qufy w@Ra, 98 FAT T AW S aga
sareT AN & faga afi g 3 TaFi gAdq F§ gT ST QAT
FamE ot 7 foraiY A N § SAF W A ARAT F@I ) g0 AT W]
IGT 9K A1 3fga1§25 F1e7 927 (All India Central Cotton Com-
mittee)ait Afer (meeting) F mifEe g @) 7 X OF Hro de
(C.P.) & Fiz7 5137 (cotton grower) ¥I ITF WraT (member)
¥ | IRIA & AfFad § o w@ARz (Government) & ffew
(statistics) #} AR & K47 ¥ (case) Iw fFm fw F1ew
Fraa A fFam w1 & adf) g ag fadt acg sas fod swaifasws (econo-
mical) #gf § 1 3w Y agl 26271 F) gfaxy & & A g T2 ITF IHWD
qraT F | IFA 7@ a1 9 N s N Fear an 5 Saa Fne ae i
aYT ag 9 feld oY fir <fw g 70 w@eT 7 Y ) fad go ST and
FTET B FATfadT (scarcity) amAr At taR g gz N afi g w=fw
T I3 O FUT AT F2A ZHL &Nt § e (import) F7a § 1 q 311X
TG & fF F127 & arvs & dow  afwfars (self sufficient
A F9E1s (control) F wA TET AL g AVRF i FrrawT W FAT
® Q127 AT, afex FETS AT T FA I AT AARA A1 FRAFL
O R o3 § g ifgd | A F qg q9AaT § X 3T AAT
fF #127 1 fima N D & 3@ FgE qEaO ) TfEEN E
AT TG AT F F=T OF AT F foar 2AT W qgA & qgd7 & fo
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Y wwirfeg]
g Y e WifE agi 70 N qezA § 7 93 frew (mille) F R
7 A fagas §l o @ & ) Fiea %7 oS AT A
AT AFLT F AN IFF FIT & AGEA I WF |
1At this stage Mr. Spcaker vacated the Chair, which was then ocoupied by
Mr. Deputy Speaker (Shr: M. Aranthegayancm Ayyangar)].
3&® AoTE1 § IS 9fF 39 fasfas & 7 119 § g2 I
FCAT AEAT E 1 95 43 & B o0t SHH g8 AW § oFET F1eA €2
(cotton seed)®; farx foar lmﬁwﬁ?aﬁ BRI L] %,-‘.f TYR!
Tg FAXAT AR g, fF TF aTH FI2T AT F TR (grower) Y fraAr
Fraa faedt § 1T LT T A F1ET W3 FT FSIPT (consumer) § IART
5% fou feadY R & qedt & 1 Ao o & WX (RS 7 Fruw
afswe § a5 w01 9a §, sl 9T F ¥ 8 RIS 0 . FEER
oY A7 @t fasw F fou 3ar §, 99g w997 99 FA9g AV qzdt § 1
AT T Faral Fifod fF ¢ 8 &1 ¢ fAE 5o o7 (W 997 F F
far i@ € | R gy T S8 A1 K ART AT FT FLIS ITAT I1EAT
& HIT FT FFR SN FY AAERT G GGV &1 9T q397 vt
& a1 38 3@ (e 3t ;fwr oo RA fr ffeeta (middle-man
FT ATH FH F7A AR 307 for & ot ey @ AT S E |

g8 F1&q  amfzr w72t (Cotton Marketing Committee)
F faefes § avas qf 4 | 381 UF I A g7 AT St a9 § OF
agd W ®raraifed g191sd)  (cOoperative society) &1 9IW & |
IR v qifeare F qamr fr fe2 gfear seT @feras (Eaet
India Cotton Association} v qww § N FEA F #T§e (market)
FY FEIF FI@T § | I I F2F e FrAwifz  aqvgrzdr (Cotton
Growers’ Co.operative Society) #t a7% & HTT FIE HWAT FieA
Y fae 1 3971 IR € @ 58 SA9 o4 ¥ faFad § ) aew I
TFIIS § A fafes A7 AGH F127 3997 37 & 56T dg o § | 91 AT
T e a8 § 5 S zfeat wea wEifedsa e @z oF fafes
AT I E | A A wet wdzm § qg e g, fF Ay IO & A
Y 08 arq ovF Faad FzT Ter| +1 30 arR

# I 19 FgT U IH HA B AGGQ HT AT FLATE |
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(English translatios of the above speech)

Ch. Ranbir Sitgh (East Puujeb: General): Sir, this Bill is not the subject
o eny great controversy and I endorse whatever has been said by Dr. Punjab
Rao Deshmukhji in supporting it. When I attended the meeting of the Al
India Central Cotton Committee this time there happened to be among the
members a cotion grower from the C.P. Very cleverly and with the 8id of
‘Government statistics he put forth his case that the price of cotton as it was
paid to the cultivator was in no way economical for him. I was present thero
shoply in the position of a spectator whereas he was a regular member. He
also urged that the price should be raised, moré so since our Minister had, then,
quite recently, stated that there was a scarcity of cotton. And, this is not
wrong either, inasmuch as we import cotton worth sixty or seventy crores from
other countries. If then we desire to attain selfsufficiency in the matter of
cotton we should not take ‘control’ to mean simply that we break the back
of the cultivator. On the other hand, if any control is to be there it should
be in the interests of the cultivator. Hence I think and feel that the present
price of cotton should be raised. Unfortunately, barring one or two, there was
nobody in the Central Cottor Committee to support the move for increase in
prices because whatever people were present there happened to be representa-
tives of the mills. Their ouly desire was that they must have cotton and that
it must be supplied to them at the price that had been fixed.

[At this stage Mr. Speaker vacated the Chaii, which was then occupied by Mr.
Deputy-Speaker (8hra M. Ananthasayanam Ayyanger)|.

Besides this I want also to make a submission, through you, to the Honour-
able Minister in this connection. He has mentioned cottcn-seed in the contéxt
of this Bill. In so far as cotten.seed is concerned I want to bring to your
notice the contrast as between the price which the grower of cotton-seed recaives
for it and that, on the other side, which the consumer thereof has to pay for
it. The price of cotton-seed prevailing in the C.P. is hardly ten rupees a
m:und whereas the cultivator who purchases the same cotton-seed for feeding
his buffalo has to pay for it at the rate of sixteen rupees & maund. You may
Jjust consider how a difference of six rupees has been caused between the prices
at which he sells and purchases. If this ‘control’ is to be the ‘control’ of a
free country, in the true sense of the term, and if the Government wishes to
become truly representative of the people it should take steps so as to reduce

the middle-man’s profit and to that end I make this appeal to the Honourable
Minister.

I went to Bombay in connection with Cotton Marketing Committee.
There I 1net a friend who was running a véry big cooperative society in
Bombsy. In namating his ditSculties he stated that there was a body
known ss the East India Cotton Association which controlled the market
in cottou,” If someone, on behalf of the cotton-growers’ cooperative
societv, wishes to sell cotten direct to the mills they hesitate to take it. Qu
the other hand they are prepared to receive cotton offered to them by the
middle-men. The real fact is that the ¥ast India Cotton Association itself
is & middle-men’s organisation. Hence, I want that the Honourable Minister
should introduce some such device through the medium of the ‘control’ as
might also be ef benefit to the cotton-growers.

In saying so I lend my support to this Bill.

The Honourable Dr. Syamsa Prasad Mookeriee: Sir, Dr. Deshmukh has
rightly referred to the price at which cotton cultivators are today called upon
to sell their produce. We have not fixed the price of kapas for the very reason
which Dr. Deshmukh has referred to. In fact while fixing the price of cottop
1his year we actually gave an increase of 10 to 12 per cent. over the previous
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year price except, I admit, that we could not give any incresse in the price
of jarilla, which is the basic variety and is in fact the main produce of Dr.
Deshmukh's province. Here there is an eternal conflict between the producer and
the manufacturer. If we raise the price of the raw material naturally the price
of cloth which is dependent to the extent of about 60 per cent. on the price
of cotton will go up. The agriculturists demand that Government should make
it possible for the supply of cloth at cheap rates and at the same time they
demsnd that the price of cotton should go up. It is difficult to reconcile the
two but we are trying to make suck adjustmente ss we consider to be fair
and equitable to the country’s economy as a whole.

But there is one fundamental point which the House must not lose sight
of. India is producing this year 28 lakh bales of cotton, which is slightly
better than last year’s production. T.ast year on account of natural calumities
production went down by neatly 6 lakh bales. Out of this 28 lakh bales we
set apart about two lskh bales which are really surplus to the requirements
of the mills, Most of this is exported and some is used for other purposes.
What is the quantity that our mills require for their normal production? If
we want. to produce four million yards of cloth from mille and 350 million lbs.
of free yarn for our handloom industry, we will require at least 34 lakh bales
of Indian and Pakistan varieties of cotton and six lakh bales of foreign cotton
of longer staple. As I said just now we expect to get about 26 lakh bales
of cotton from Indian production. For reasons which I need not go into we
do not expect to get any large quantity of cotton from Pakistan. Therefors
it is obviqus that we are short of that essential quantity of cotton which we
require for the minimum production of our cotton textiles. That, in fact. is
the reason why there must be some comtrol over production and distribution
in sn equitable way throughout the country. Hitherto this matter was left
in the hands of the provinces. We have now $aken power for the Centre.
We have not impoeed control over kapas yet because it will immediately affect
lakhs of cultivators throughout the country and for the Government to set up
a suitable machinery for controlling this will become almost an impossible
affair. Therefore we have fixed the ceiling and the floor prices of cotton. How
can that he utilised for the purpose of adjusting the price of kapas? It can be
done by occasional requisitioning made by provinecial governments. It can also
be done by preventing large scale purchases either by mercharts or by mills
themselves, who may do so completely ignoring the control price that we have
fixed. During the last fortnight we had- discussed this matter in consultationr
with the Provincial Governments and other interests involved, and we have
now introduced a zonal scheme. We have divided the country into regions
which are mainly the cotton producing regions and we propose to prevent the
free movement of cotton from one area to another except on permits to be issued
by the Textile Commissioner. Thes¢ permits will be issued to the mills in
accordance with their requirements. This will prevent speculative nurchases
and also purchases which may be made by mills at prices higher than what
we would like them to be. I agree with Dr. Puniabrao Deshmukh that this is
8 matter which presents considerable difficulties, but from what I have stat=d
1 believe the House will agree with me that we are trying to work out this
control machinery in cooperstion not only with the Provincial Governinents
but alsc» with the other interests involved, keeping in view the essentin'
requirements of the cotton producers. But. as T said at the beginnini. the real
remedy us is to increase our cotton production. I can see no other lon:.
%erm re for saving the future of the biggest industry n our country.

Shri ! .. Sondhl (Fs:«t Punjab: General): Give us more money for our
Bhakra project and we will do it. :
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Ch. Ranbir Singh: Give the incentive ‘o the cotton producer.

The Honourable Dr. Syama Prasad Mookerjee: The incentive to the cotton
producer will naturalty be to fix prices which we consider fair and equitable,
and are comparable to other agricultural products. And that we constantly do..

Dr. P. S. Deshmukh: As well as to the price paid for imported cotton.

The Honourable Dr. Syama Prasad Mookerjee: I will come to that And
that we propose to do by constantly reviewing the position. I way tell the-

House that some time in January or February we will review the price position
so far as the next year’s production is concerved.

So far as the price that we have te pay for the imported cotton is concerned,
there is some apparent logic in what Dr. Desbmukh says, that if foreign cotten -

can be purchased at such high prices, why not the Indian cotton be allowed
to be sold at equally high prices?

Dr. P. S. Deshmukh: Not equsllv high, but at least something more than
whut it is now.

The Honourable Dr. Syama Prasad Mookerjee: There we should not look
at the matter only from the point of view of the cotton cultivator. As I said.
what is the object that Government have in view? We want that cloth shouid
be produced at as reasonably cheap prices as possible.

Dr. P, S. Deshmukb: Tf the hon. Minister would forgive me I want to-
ask him a question. May I ask whether the millowners have not paid per bale
something like R&. 100 to Rs. 280 more than the control price and vet their
profits were not affected—in fact they made equal profits?

The Honourable Dr. Syama Prasad Mookerjee: In some cases perhaps the:
millowners purchased at higher rates. But it should not be forgotten that the-
mills had during the last year fairly large reserves which they utilised. In fect
this year we are going to have a carry over of 10 to 12 lakhs bales onls which
means it will not last for more than three months and in 1950 we may not have
any reserves at all. Now that is a position which obviously no government
can possibly face with equanimity. As I said. the only solution is to have
a balanced agricultural economy for the country. Just as you want to grow
more food we have also to grow more cotton and more jute, but all done in-
such a balanced way that our entire economy may prosper to the advantag-
of the people of this country. I shall bear in mind the suggestions which have

en made today in enforcing the powers which the Central Government now
possesses under the Ac#. .

Mr. Deputy-Speaker: The question is:

"“that the Bill forther to amend the Essential Supplies (Temporary Powers) Act, 1946, be
taken into consideration.” ’

The motion was adopted.

Mr. Deputy-Speaker: We shall now take the Bill clause by clause.

The Honourable Dr. Syama Prasad Mookerjee: Is my hon. friend Mr.
Naziruddin Abmsad moving his commas?

Mr, Naziruddin Ahmad (West Bengal: Muslim): It is the custorn not to
move them: thev are to be left to the Draftsman. That has been the custom
long established in this House.

Mr, Deputy-Speaker: The other amendment is by Prof. 8hibban Lai Saksena.
¥He is not here. But the amendment (to include ‘‘sugarcane’) is foreign to the
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-scope of the Bill. Is Mr. Nagiruddin Ahmad moving his other amendment to
‘add the word ‘““and’” at the end of clause 2(a)?

¥r. Naziruddip Ahmad: It is a formality which cannot be left to...............
An Honourable Member: It is a formal one.

Mr. Naziroddsa ABmad: It is a formality which cannot be left to the Drafts-

man. I shall move it if it is acceptable. It is intended to oonnect the two
‘parts.

Mr. Deputy-sp.'eaker:‘I think they are connected.

The Homnourable Dr. Sy&mi Prazad Mookerjee: The semi-colon connects
them.

Mr. Nazirnddin Ahmad: Then it is all right.

Dr Mono Mohon Das (West Bengal: General): Sir, I have got two amend
ments of the same nature. One is to clause 2 and the other is to clause 3.
‘My amendments seek to delete the worde ‘‘and other derivatives of coal’”. They
do not seek to alter the principle or the provisions of this Bill but only to
-delete these words becavse in my opinion thexe words are absolutely unnecessa:
and ore a misfit here. They will create confusions and complications to get ng
of which this Bill has been brought forward. In the Statement of Objects
-and Reasons the hon. the Mover has said:

*“1¢ bas alwave heen sssumed that ‘coke’ was included in the meanin? of ‘coal’, and
‘coke’ has accordinglv been under Central control. Snme doubt has, however, been thrown
en this assumption by a recent iudicial decisien. It was neceesary, therefore, that tbe
-matter should be placed beyond doubt.”’

1t appears from the Statement of Objects and Reasons that the Government
wants to put coke. within the meanin2 of the word ‘coal’ and for that reason
thev have inserted coke as well as ‘other derivatives of coal’ here. The word
‘derivative’, I submit, has got a scientific meaning of its own. The Chambers’
Dictionary says that derivatives are all those articles derived from a certain
‘thing. By the words ‘derivatives of coal’ we mean so many things—coal gas,
ccal iar which is used lar"ely by the villagers, anilire dyes, that is chemical
dyes including wasberman’s blue, and a large number of other chemicals and
medicines. too. From the Statement of Objects and Reasons it appears that
the hon. the Mover of this Bill has no intention to bring these articles. namety,
coal gas, coal tar, chemical dves ineluding washarman’s blue, a large number
of medicines and chemicale under the purview of Central control. Therefore
it i= Dot necessary at all that these words ‘‘derivatives of coa)”’ should be here.
1 think the hon. Mover will kindly consider my amendments and the House
also will accept them.

The Homnourable Dr. Syama Prasad Mookerjee: This matter was considered
by our law advisers and in view of certain doubts which were thrown by recent
judicial decisions it was thought that it would be safer to define coal in this
.comprehensive way. Of course, as I said, a few minutes ago, the passing of
this Bill dees not mean that immediately we start controlling every commodity.
The power is taken so that in case any emergency arises we won’d
have fo come back to the Legislature. I can assure my hon. friend that we
shall take good care to see that we do not teuch at least the washermen, not
to speak of the other commodities which he has mentioned. Bui.in view of
the very ®ifficulties to which he has referred, about which doubt has been

expres&ed by our legal advisers, I think it will be safer to leave the clause
-as it is.
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Dr. Mano Mohon Das: Am I to understend that the Government reserves
to itself the right to bring under ocontrol coal gas, coal tar, chemical dyes
including washerman’s blue and other chamicale and medicines too, if it wants?

The EHonourable Dr. Syama Frassd Mooberjee: If that emergency arises,
but not now,

Mr Deputy-Speaker: Would it suit the hon. Member if we say ‘‘other
derivatives of like nature’’?

Dr. Mono Mohon Das: I do not want such a sweeping term as "‘derivatives
of coal”” which will create complications and confusion. If Government want

fct them enumerate all the articles which they want to bring under this
category.

The Honourable Dr. Syama Frasad Mookerjee: If the control is actually
iruposed, then of course that will he done. Of course my friend consulted

the Chambers Dictionary, I find our draftsmen referred to the Encyclopaedia
and the Oxford Dictionary.

Mr. Deputy-Speaksr: In view of the assurance given by the hon. Minister,
does the hon. Member intend to pursue the matter?

Mr. Naziruddin Ahmad: The hon. Member’s.,guprehension is that the Gov-
ermment is taking wide powers—not that they be used. He objects to
taking powers over things which are not intended at all to be used.

Dr. Moo Mohon Das: I don’t press my amendments, Sir.
Mr. Nazirnddin Ahmad: Sir, I move:

*That in part (b) of clause 2 of the Bill, the words ‘and shall be deerned always to have
dbeen inserted’ be omitted.”

1 also move:

“That to part (b) of clause 2 of the Bill, the following ExManation be added :

‘Bxplanation—Clause (b) shall have retrospeciive offect as if it came into force on
the 23rd day of November, 1946'."

Mr. Deputy-Speaker What is the difference in substance?

Mr. Nazlruddin Ahmad: The difference to my humble mind would be a
little substential. 1t would rémove some amoubt of torture over the English
lauguage. So lobg as the English language is used in the Legislature it should
be in the proper form. I shall explain my difficulties at once and I believe the
#on. Minister will sympathise with that difficulty and &y to resolve i

Mr, Deputy-Speaker: I think the hon. Minister has already considered this
amendment. i

The Honourable Dr. Syama Prasad Mookeriee: Yes, we have, I may
mention that there is no chance of accepting this amendment. In fact, it is

the same language as was approved by the Constituent Assembly and there Mr.
Noziruddin Abmad supported it.

Mr, Naziruddin Abmad: I shall &ry to place my difficulties and ask the
bon. Mimister to reconsider the matter.

Mr. Deputy-Speaker: The hcz. Minister seems to be aware of the difficulties.
Mr. Nariruddin Ahwmad: No, Sir, T don't think e0. The _hon. Minister

seems moved more by a sense of humour than a cense of appreciation of the
point.
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An Honouradle Member: You are ulso laughing!

My, Wagiruddi Ahthad: Not st all. The hon, Member must fancy that L

am not accustomed ti tvasting my valuable time snd the valuable time of the
‘House.

Sir, the position is this. Clause (b) tries to insert after the word “‘coal” 1n
the original Act:

“lincluding coke and other derivatives of ceal)”,

and then the abjectionable passage comes that these words ‘‘shall be inserted,.
1nd shall be deemed alwapvs to have been inserted”. I faney the word
“‘insertion’’ is a single momentary act, it is never a continuous sct. If you
insert certain words in an Act, the insertion is complete; you eannot say that
it. shall be deemed always to have been inserted.

The Honourable Dr. Syaiha Pragad Mookeriee: That is the real torture.

Mr, Naziruddin Ahmad: The hon. Minister has already made it clear at the
beginning tbat what is meant is to give retrospective efifect. I want to say
that this clause shall have retrospective effect. As an authority on this method
cf expression, 1 shall cite Act XI of 1938, an Act which was presided over
by Mr. N. N. Sircar,n very celebrated lavwyer. There the amendment of the

indu Women's Right to Property Act was under considération and it was
desired to give retrospective effect to the Act. In sub-section (3) of section 1, it
stated like this.........

Mr. Deputy-Speaker: The hon. Member may continue aiter Lunch,

The Assembly then adjourned for Lunch till Malf-Past Tivo of the Clock.

The Assembly re-assembled after Lumch at Half Past Two of the Clock,.
Mr. Speaker (The Honovrgble Mr. G. V. Mevalanker) in: the Chair.

v, Naziraddim Ahmad: A« I was submitting, the ides in syb-clause (b) of'
clause 2 is that the words ‘‘including colke and other derivatives of coal”’ shal
be inserted and shall have retrospective effect as:if i¥ was enacted on the 23rd
day of November 1946, which was the date on which the Act which is being
smieaded by this Bill came into operation. As the hon. Minister stated quite:
frankly that this clarification should have retrospective effect, I want by my
amendment simply to say ¢hat this slall have retrospective effeet. As am.
example, I submit that the lwmguage of Act XI of 1938 of the Central Assembly,
which was in connection with the Hindu Women's Right to Properties Act s
on the same lines. It was made as a clarification and it was desired that this
clarification should have effect from the date when the original Act was passed.
It said. '“Sub-section (2) of Section 1 shall have retrospective effect as if it had
come into force on the 14th dey of April $837". The phraseology in the BHill
is not very happy. The words *‘shall be deemed alwavs to have been inserted’
seems to bz rather 8 queer way of putting it. Insertion it o sibgle sct. You-
dan idert it today or with effect from the date of the original Act, but it can-
not be deemed to have been always inserted I submit mv smendment would
mdake it muck beWer not only to 1ead But -also to Fear:
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An Honoursble Member: What is yours?

Mr. Naziruddin Ahmad: I huve already read it. It is that this ‘‘clause (b)
shall have refrospective effect as if it came into force on the 23rd day of
November 1946, The occasion for this change arose in this way, tbat the
meaning of the word ‘coal’ was always understood to include derivatives of
cnel. but cn account of @ ruling of a High Court this meaning came inte doubt
snd it is necessary te remove that doubt. That is clear from the Statement of
Objects and Reasons. It is necessary to clarify this and to clarify that it shall
hav: effect from the date on which the original Act came into foree. There-
fore, nothing could be more original than to say that this clause (b) shall have
retrospective effect os if it came into force on the date the original Act came into
force. As I have said, this was the wording in a well drafted Act and it was
enacted duriug the time of Mr. N. X, 8ircar, oue of the greatest of Law Members.
I submit this should be acceptable to the Minister.

Mr. Speaker: Amendment moved:

*“I'hat in part (bl of clause 2 of the Bill, the words ‘and shall be deemed always to bave
heen inserted’ be omitted and the follewing Explanation be added to part (b):

‘kxplanation.—Clause (b) shall have retlospecuve effect as if it came into force on
the 231d day of November, 1

The Honourable Dr. Syama Prasad Mookerjee: I do not think it is necessary
te disturb the draft ax I have proposed. In fact, we have taken exactly the
came linguage as has been embodied in the amending Act passed by the Consti-

tuent Assembly, and we would create complications if we iusert new phraseology
at this stage.

So far as the object is concerned, there is no difference between the hon.
Mover and Government. Both of us desire that this should be deemed to have
been included from the very commencement of the Act. The difference Let-
ween the Act which he hag just read out which was apparently piloted by M.
N. N. Sircar and this one is that this amends the original Act passed by Parlia-
ment three years ago and the other Act was one passed for the first tima.

Mr. Nasiruddin Ahmsd: No, nc.
The Honourable Dr. Syama Prasad Mookerjee: In any case, in spite of the

cifference that may exist on the philosophy of insertion, I do not think there
is any case for accepting the amendment moved by fhe hon. Member.

Mr. Naziruddin Ahmad: May I explain that the drafting

Mr. Speaker: The hon. Member is trying to hive a second speech by way
of explaration. The Minister has replied. He is unwilling to accept. the

armendment. 1 do not think there is any scope for further arguments, If he
vitshes, I shall put the amendment te the House.

The question is:

“Thet in part (1) of clause 2 of the Bill, the words ‘and shafl be desmed aIways to have
been irserted’ be omitted and tbe following Expianation be added to part (b):

‘Explanation.—Clause (b shall have retrospective effect aa if it came into force on
the 23rd day of November, 1946’

The motion was negetived.

Frof. Shibban Lal Sadeans (U.P:: General): Sir, I wish to moVe my n.mend-
ment to the clause, notice of whieh I had given:
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Mr, Speaker; The hon. Member is somewhat late. I wish he was present
when the amendment was called out.

Prof. Shibban Ial Sabeena: Sir, I had gone to Bombay %o give evidence.

Mr. Speaker: The point is that he wss not present at the time the smend-

mment was called out. T do not think it would be permissible for him to move it
now.

Shri H. V, Eamath (C.P. and Berar: General): This morning during Question
Hﬁur when an hon. Minister was not present you allowed his questions to be
taken up.

Mr. Speaker: But some arrangement was made by the hon. Minister earlier
to have the questions answered. If the hon. Member had left the amendment
to some other Member, I might have considered it.

Prof. Shibban Ial Sakeena: Then, may I say something on the clause?
M1, Speaker: He may, if he likes.

Prof. S8hibban La) Saksena: Sir, this Rill proposes %o include raw cotton
and cotton seed among the essential items over which the Central Government
can exercise control. I propose that sugar cane may also be included in those
items. ’

Prof. N. G. Ranga fMadras: General): How is this relevant to clause 2?
Mr, Speaker: Let me hear what the hou. Member has to say.

Prof. Shibban Iald Salkmena: Sir, the Preamble speaks of certain items but
has omitted sugar cane. I wish the words ‘‘sugar cane'’ were also there.

Mr, Spealser: T must uphold the objection of Prof Ranga. The hon. Mem-
ber ic &rying to intraduce a new matter which is not within the scope of
this Bill. Had he been permitted to move his amendment, the matter would
have stood on a different footing.

Prof. Shibban Lsl Sahsena: What I mean to eay is that the hon. Minister
js trying to take power for the Central Government to exercise control over
certain items. I suggest that sugar cane may aleo be brought as one of those
commodities.

Mr, Speaker: There i8 no point in pursuing that matter.
The question is:

*“I'hat clause 2 stand part of the Bill™

2he motion wag adopted.

Clauss 2 was added to the Bill.

Mr, Speaker: The amendment of Prof. Shibban T4l Saksena falls shrough
for the same resson. Then there is an amendment in the name of Dr. Mono
Bdobon Das.

Dr. Mono Mohon Daa: I moved a similar smendment to clause 2, which
was not acceptable to the hon. Minister. I do not therefore want to move this
amen dment..

Pandit Thakur Dag Bhargava (East Punjab: General): Nor do I want to
move my other amendments, Sir.

Shri M. Ananthasayanam Ayyangsr (Madrae: General): Sir, I welcome this
raeasure, parficularly the introduction of this clause. But as in the case of
cotton, I only wish that the price of sugar cane were also fixed.
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Just like cotton which is the main ingredient in the manufacture of textiles,
sugar cane is the main ingredient in $he manufacture of sugar. Sir, it is a
well known fact that cotton accounts for a good percentage of the cost of pro-
duction of textiles. In the case of coarse cloth, cotton accounts for as much as
60 per cent of the cost of the manufactured product. In the case of fine
cioth, the price of cotton is 33 and 1/3 per cent, labour and other items account-
ing for the balance of 66 and 2/3 per cent. If, therefore, cotton and cotton
seed prices have not been controlled so far it is on account of the abnormal
work that is involved in putting the controls into force. Once it was controlled
and cotton prices were fixed; but the commodity had to be decontrolled and
prices of textiles soared up partly on account of the rivalry between the mill-
owners and the cotton growers. As between the mill.-owner and the grower,
certainly my sympathies are with the grower. Sir, in the old Assembly I was
representing the Ceded districts, which consisted of five districts out of which
four produced cotton. Adoni is one of the biggest cotton markets of South
Indis. But the main difficulty is that there is no co-.ordination between the
Industries Minister who fixes these prices and the Agriculture Minister who is
respcnsible for fixing the area under cotton. I wish there were greater co-
ordination between these two wings of Government. What I want to say is
this. Recently cotton prices soared up for the reason that a considerable
portion of the acreage under commercial crops were all of a sudden converted
mnto area under food crops. Later on it so transpired that the cultivators found
the food crops to be an unremunerative proposition and wanted to switch back
te commercial crops. The result was that in the transitional period a good
portion of the acreage was allowed to lie fallow. Some encouragement was no
doubt sought to be given to the producer by subsidising the growth of cotton
to the extent of two crores or something of the kind. Even that has not been
found to be sufficient. The danger is want of finance and want of ‘marketing
facilities for these people. There should be crop planning and the provincial
Governments should have the power to plan how much acreage should be under
sugareane, how much under cereals and bow much under cotton. Thig i8 wha®
the hon. Minister meant when he said that there ought to be a balance between
8l these crops. Unfortunately, on account of various movements, one move-
ment or another affecting one interest or another, the provincial Govern-
ments are terribly afraid of introducing legislation so that they may
have power to plan crops or limit the production of particular cropa
and allow the production of other crops. Some such power inust
be given to the provincial Governments. So far as the Central Govern-
ment is concetrned, greater marketing facilities must be given to them. I know
the producer does not get enough; the mill-owner does not get enough; but the
person who enters into forward contracts, months in advance, gets away with
a large profit. The poor grower falls a captive under the middleman, and
undertakes to sell four months later. He does not know what the world
conditions would be, how much cotton would be available in the market,
whether there would be a larger demand or a lesser supply. There is great
danger in allowing this middleman. He waits until only a very small quantity
is available in the market and pushes up his price. I am afraid this alone
will not afford the required results; various other steps have to be taken. T
would suggest there should be a Finance Corporation for this purpose. At any
rate, financial facilities must be given to the growers and forward contracts
regarding cotton ought not to be allowed much in advance. No doubf, you

Ay never avoid a forward contract; it may be a month in advarce, not for the
next year's 6eason.

Mr. Waziruddin Ahmad: That would be gambling.

Shri M, Ananthgsayanam Ayyangar: Yes; that is what exactly takes place.
That ought to be done away with. Then, I come fo research. Sir, I am sick
of hearing constantly our Ahmedabad mills saying that there is dearth of cotten
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and we have to purchase so much from Egypt and other places, because Pakis.
tan was_producing the long staple cotton which was used in the Ahmedabadl
mills. T read some yenrs ago in the reports of the Cottou Committee that the
contlnent of Europe, Gerreany an:l other countries, wanted not the long staple
cotton, but only our short staple cotten. They processed the short staple
cotton into some medium staple. This cotton was in large demand in those
countries. With the aid of research, they were able to ¢ouvert one staple and
maoke it a longer staple by eome process. How is it that so far as we are
concerned. in spite of the fact that there hns been the cotton cess, the Cotton
Committee and researches in various parts of the couutry, we have not pro-
gressed. There is absolutely no co-ordination between the research depurtment
and the cultivator. In sugarcane, they have <lone much better. The
Coimbatore sugarcane is now holding the field in various other puarts of the
country. So far as cotton is concerned, look at the position. We were in a
Position to export thirteen to seventeen crores worth of cotton to Japan. .Jupan
is not a grower of cotton. It was taking onr cheap cntton, converting it into
goods and sending them back and thev were competing in our own markets.
Where has ail that gone? Far from being un exporting country, on account of
the munificence of the hon. Minister for Industry and Supply, two lakhs of bsles
4are sought to be released. That is wlkat he said, if I bhave understood him
aright. The Englishmen who first came to India, went back and said. a kind
©of wool grows on the top of trees in India. We were the first persons to grow
eotton, from the Vedic period. Where is that country which was in a position
to clothe the entire world nnd whose cloth was in great demand in foreign
countries? Today, we have to go about begging other countries: we are in that
unfortunate position. There is one way trafic. He wanted to reduce the
prices: we reduced the prices. I expect that with the lurge-heartedness of my
hon. friend. the Minister for Industry and Supply, be will addrexs himself to
all the aspects of this problem not merely confining himself to this. ¥ am nfraid
he may lay his veryv strong hant over the grower und rzduce the prices and the
husiness men of Bombay may get the better of this burgain nnd just crush the
grower between the mill owners of Bombay and Ahmedabad on the one hand
and the middlemen on the other. I hope all of us are safe in the hands of the
hon. Minister nnd T trust that he may not use these lurge powers to the dis-
+dvantage of the grower. I hope that these nnd other powers that are giveu,
will be used for the benefit of the grower nnd for the benefit of the textle
inclustry.

Pazdit Thakur Dag Bhargava: Sir. | will add onlv s few words to what has
fallen from the Depnty.Speaker. W e are thinking onfv of long staple cotton
and us far as long staple cotton is concerned, our country is in sore need of it.
The only pnart of the country where it is grown at present is the FEast Punjab.
In the Enst Pnnjah also, there are some districte that grow this. We had
yrospect of stepping up the growth of this cotton if Bhakra dam that is heing
constructed was properly attended to. I understand that instead of attending
tc it, now, the proposal is to see that the momey which is required for this dam
is not heing given to it.

Prof. N. G. Range: That is trngic.

Pandit Thakur Des Bhargava: For the year 1930-51, we would require
91 crores of Rupees for this Bhakra dam; hut the Government are giving only
six crores, If the Government does not give this amount, say at least nine
crores more, I nm afraid that this work will be retarded 2 great deal and we mny
not even see this completerl in 1956.57 or even Inter. My humble submission
i, instead of giving our attention to the p#lliatives, Jet us fry fo go to the
100t of the question. If You succeed in growing this long staple cotton in the
East Punjab, sall' your difficulties will be” solved. You need not have recourse
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‘to research and all ether things and the long staple cotton which we need will be
readily available in this country. I would rather beg the hon. Mipister for
Jndustry and Supply to use his 2oed offices in getting more money for the Bhakra
dam scheme. ™y humble submission is that the real sohition lies in more
production than in control. I am also a member of the Cotton Committee.
Last time when I attended it, there were complaints from every side. The
eultivaters complained that they were not getting a square deal and that they
cannot even fully recover their cost of production. I do not know how far their
complaint. is justified. I am glad that the Government has been kind enough
to increasc the rate in regard to other cotton except jarilla. All the same, I do
feel that the complaint of the cultivators is to a certain extent correct. When we
are importing cotton, we pay a great deal more; but so far as our cultivators are
eoncerned. we are not fully alive to their interests. At the same time, there
is a certain conflict between food, cotton and jute. 1t is very difficult to solve
this confliction. When we waut more food, we cannot see that more land is
allowed to the cultivation of cotton. My humble submission is that we should
have a bulanced economy. If cotton brings in more money, there is no reason
why cotton should not be allowed te be grown over a greater area. All the
same, the rcal aspect of the question which 1 want to impress is that when lands
are already under cultivation, you have only to supply water and there ls nothing
‘more to be done. This can only be done by not stopping the river valley
schemes. '1 would therefore request the hon. Minister for Industry and Supply
to use his good offices to see that these river valley schemes are not stopped.

Prof. N. G. Ranga: Sir, I am whole-hesartedly in agreement with hat my
hon. friend Pandit Thakur Was Bburgava has said. with regard to the irrigation
projects in East Punjab and I sivscrely he:pe that the four Ministers who happen
t) be here for the time being will do their best to see that sufficient funds are
made avuilable for that project. Tt cannot be argued that sufficient money
seuld not be available merely beciuse of sterling or dollar exchange difficulties
or auything like that; because, this money can be arranged in our own ceuntry
and it can be utilised for pavment of wil the material and labour that will be
engaged in ow own country from sur own resources. It is a well known fact
that cotton under irrigation vields very much more—sometimes more than’ twice
as :nuch—than cotton under rain-fed cultivation and if you resily want long-

staple cotton, then you can’t do better than develop projects in

3PM. East Puonjab. 1 can’t say I am in favour of this particular c¢lauvse
nor ean I suv thot I am satisfied that {Government are justified in
seeking to extend these powers to raw cotton and cotton seed. My
reasons are slightlv different from -those advanced by the MPeputy.Speaker.
The Peputy--Speaker started saying if you have controlled the prices of sugar-
eaue, you should be prepared to control the price of cotton and cotton seei.. I
don’t accept that uigument. I dare say some of the members of this House
would remember how the price of sugarcane came to be fixed years age. It was
not because the price of sugar was being fixed but becimse it was then felt that
the sugarcane growers were so weak compared to millowners that they had- to
be protected. 1If protection were to be given to prodncers or manufacturers of
sugar, then surely the producers of sugarcane nlso should be proteotel. It was
for that reason the prices of sugarcane came to be fixed—not controlled. It was
to he fixed by the Provincial Government but it wus possible also for the Central
Government to make suggestions to provincial governments. That is the
cenesis for the fixation of sugarcane prices. Do we or do we not want the
fixation:—not cqptrol—of the price of cotton and cotton seed? By idea iz that
we don’t need it and we should nat try to centrol it. Why do I say so? Is it
because 1 am opposed to all fixations or controls—No, Sir. - Bnt because I know
if wou were to fix the prices of these essential raw commodities, the method
ndopted by Goxernmeut is unsatisfactory and too arbitary. The prices are
not fixed for agricultural commodities in the same way as for mauujactured
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ones. When they consider fixation of manufactured goods’ prices they take

into consideration the cost of production, reasonable margin of profit in addition
to making allowances for depreciation and various other considerations. But
when they come to fix prices for agricultural produce, they do not seem to
take all these points into consideration at all. They seem to have a rule of
thumb and they fix the prices more in relation to prices of manufactured geods
that emanate from these raw materials than in relation to the standard of
living of the agriculturists, their cost of cultivation, and the various charges
they have to meet with the result that in most cases the prices fixed are un-
economical. Just now Pandit Bhargava said that before the Central Cotton
Cemmittee various speakers complained that the floor prices fixed for cotton
did not leave enough for our agriculturists to maintsin themselves. Indeed they
did not even cover their cost of cultivation in most cases and that was the
reason for the acreage under cotton gping down within the last 5 years and i§
reached rather an alarming state of thinge during last year and our Agriculture
Miuistry woke up to the need to encourage agriculturists and grow more and
more cotton. Now how is it possible for Government to persuade our peasants
to grow more cotton or sugarcane or foodgrains or oilseeds? One of these
two things is possible for them. One is to introduce such varieties of these
crops as would yield twice or thrice as much as normally would be possible so
that the peasant would be induced to grow more of these varieties and sell and
realize a bigger income. Are they able to do it? The machinery as,was com-
plained by the Deputy-Speaker, is quite unsatisfactory. Then other method
is to raise the price of these things. Are the Government going to follow this
policy? Last year when they fixéd floor prices for cotton there were complaints
+—even the Fast India Cotton Association complained. But Government turned
a deaf ear by saying what they did was enough. Thereafter they found
that these prices were not enough as cotton was not moving into the market and
on pressure from the textile industry itself, Government found it necessary or
possible to raise the prices. =~ That is not the procedurs we would like Govern-
ment to adopt and similar procedure is likely to be followed if this particular
clause is accepted by this House without a proper assurance from the hon.
Minister concerned. If we are to have a propez crop planning in this country—
I am in agreement with others in this matter—then we must make up our
minds as to how we are going to satisfy our own agriculturiste and safeguard
the interest of land, cattle, agricultural labour and peasants—all these pub
together. Why do I talk about lands? Because there is only a depth of soil
that can be made use of by crops that are to be raised on any particular piece
of land and if that soil is to be exhausted by constant cropping then the fertility
would go down. Similarly if you are not going to feed your cattle properly,
then the bullock power would go down. Today we have reached a stage when
all these four assets are being depleted and exhausted day after day, merely
because the Government has not been pursuing a proper policy of prices. During
war the then Government found it necessary to discourage growing of cotton
and they wanted more lands under foodgrains. Therefare they offered a kind
of subsidy te encourage people to give up cotton growing and they did so. We
find it necessary to induce peasants to grow more cotton. What i's tbe encourage-
ment you are giving—practically nothing. If any encouragement is being given
to-daiy, I would very much like the hon. Minister to tell us so. Secondly during
war there was no market at all for our internal cotton as the Japanese market
had collapsed and the fhen Government <ame forward with the offer to purchase
the surplus after fixing a floor price and they had invested several crores of
rupees in that direction. To-day what is the encouragement our Government
is prepared to give in order to see more and more cotton is produced They
should be thinking of fixing a price which would cover the genwims cost of
cultivation and also leave sufficient margin to maintam a decent standard of
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living for the agriculturist and help him to get out of the clutches of the middle-
men. Not very long ago the Textile Advisory Committee met in Delhi and
they were asked to consider whether it would be advisable to control the prices
of raw cotton—in Kapas and seed. They advised the Minister that they were
not at all in favour of such controt and they did not think it would work. At
the same time they said that in order to get round the mischief of the middle-
men they themselves were trying to establish direct contact with growers and
have some sort of forward contracts and assure themselvies of sufficient :upplies
and some of them were competing among themselves to pay the grower a higher-
price than they could get from out of these controlled rates.

Why were they willing to advise the Government to fix 8 higher price? Thaze
is some sort of mischief here. If they fized higher prices, as s basis fer legita-
mate transaction, then the position would have been better vis-a-vis the con-
sumer vis-2.pis the manufacturer as well as the middleman, On the other
hand if the Government were to fix lower prices, lower than the cost of cul-
tivatioit then it would be possible for them to strike a8 more favourable hargain
with the agriculturist. even though they might be paying a little mere than tl.e
control price. and the agriculturist would slways be at their mercy.
Sir, I protest sagsinst this method, snd that is why I am snxious tiat
the Government, if they take this power at 8ll, to control the price of raw
cotton and cotton seeds, then they should follow the same policy that they
follow in the fixing of industrial products, snd take into consideration  the-
interests of the agriculturists themselves, consult the agriculturists snd uot
consult only the textile manufacturers. I therefore request the Government,.
if possible. not to press the passing of this clause and extending their power to
control Jrices of raw cotton and cotton seeds, and if that is not possible, at
least to try not to enforce it. as far as possible, and to enforce it, if and >vhen
thes do so, mainly in the interests of the cotton grower, and not in the interests.
of the middleman and the textile manufacturers.

Lastly, 1 wish to say that these forward contracts are not bad in themselves..
What we want to do is $0 control speculation. We have been asking this
before the Oil Seeds Committee, in the Indian Central Cotton Committee and:
from other crop committees that Government should take early steps to con-
trol specuiation, and if necessary bring in the necessary legislation before this.
House and get it passed. But there has been inordinate delay in this matter,
and I do not know why. I sincerely hope the hon. Dr. Mookerjee will try to
see that the Government gets the necessary legislation passed to control specu-

latien and thus protect both the consumers on the one side and the producers.
on the other. ’
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§ forey 7Y A 1 sz fF T8 g N RNfirg s Tifgd 7 7 W

FNA T GYHTIT A FFT 0

_ (English translation of the above zpeech.)

Shri Lakehminarayan Sahu (@rissa: General): Sir, I want to say that unless
‘we produce more cotton, conditions in the country will not improve. Unless
‘that is done you will. not improve matters but rathet make them ‘curse.
-Zarilla cotton has recently been introduced per force into Berar. which is the
home of cotton. This is not beneficial to the people there but has, on the
other hand. caused them a good deal of loss. It has not been tested properly
wbether or not Zarilla cotton would be produced there very well. It so trans-

pired that Zerilla cotton did not yield 2 good crop there. Moreover there is
-an additional advantage in the case of medium and short stuple seeds invsmuch
as these are eaten by cows and calves.  The long staple seeds :ve not ecaten
by the cows and the calves. Thus a lot of hardship is caused to those people.
I want that whev the Government titkes such :» tosk into its own bands it 1.ust
act after full deliberation.  Otherwise, it will not. be good if it proceeds in the
same wuy a6 it does in promulgating a Cotton @rdinance and then framing an
Actand thereby intending to improve conditions in India.

There is something more that I wimt to say. There was a time when coiton
wus produced in abundance in Uthal (Orissa). Now, as yvou see, much less
sotton iz produced in  Utkal. Considering the fact that us more cotton can be
produced in Utt:al, efforts should be made in that direction. I find everxbody
saying that rice is at present produced in abundance in Utiml. This has slmost
-come to be a gospel truth. But I find that the rice that is produced in Utkal
is just enough for these people. Xothing more than that. We should think
as to how will cotton be grown along with rice? How will more money come
mto the hands of the people there? If things are not managed properly there.
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Utkal will not be able to prosper and will go down. 1 would, therefore make a
particular request to the Minister for Industries to make efforts so that produc-
tion »f cotton there could be increased.

Mr Naziraddin Ahmad: Sir. this clause is open to grave misapplication,
anless extreme care is taken. This is meant to amend the Essential Supplies
{Temporary Powers) Act of 1946. This is a remnant of those controls and
control laws after the war was over, and it wag then understood that this
power would be temporary. In spite of that, these powers hiwve been per-
petuated and more power is being taken from time to time.

Sir, with regard to control by government of anything, the only effeet has
‘been that the things controlled have goue out of the market, the grower de:s
not get an economic price for his produce, and the purchaser or the consumer
ultimately gets at a huge price, and there is blackmarketing.

There are three competing things which have to grow out of the lund which
is now a fixed quuntity. Food raust be grown frem the land. Along with
that comes the cempetitor cotton. This cotton has got to be grown from
the same gnantity of land. And a third competitor is jute and we have to
produce jute also from the same quantity of land. Reclamation of land is
now out of the question. Bhakra Dam project has gone to the winds. Irriga
tion water is not to be had, and yet all these powers are being takeu, without
ghowing the House any means of effécting these purposes. - So iar as food
is concerned. it is produced by the ggowers, but the prociuement policy is
most discouraging and economic price g@linot assured to the producer. Similar
would be the effect on the cotton growdrs® And with regard to jute production,
there is ample jute in East and West Bengul, and if there is over-production,
prices wvonld go down, hecause there widkibe cut-throat competition. There is
o dearth of jute. The question is onlv “@e of secommodaticn. I know the
situation between India and Pakistan ow account cof various reasons, specially
devaluation, is difficult and delicate aod I do not pretend to understand the
real situation.

Shri B. K. Sidkva (C.P. and Berar: General): But we must make our
sountey self-sufficient.

Mr. Wazrddin Ahmad: The jute produced in the two Bengals would be
«nough to supply the whole world . . .

Aa Honourable Member: J2ut how to get the jute from East Bengal?

M7, Naziruddin Ahmad: Jute somehow or other should be obtained from
East Bengal on reasonsble terms, if possible. I also feel that the attitude
‘ot East Bengal and Pakistan in this respect is not very satisfactory. How-
ever, it 15 a matter of husiuess iutevests between the two countries nad it
will not he bevond the capacity of our Government to gee a wav out. On
the other hand, on the fixed quantity of lind the scheme of producing lath
estton wnd jute would be rather contradictory—each would cut at the produc-
tion of the other. In the circumstances I submit that the new power should
be exercized with a great .deal of cavtion to prevent the mischief which it has
‘been so long impossihle to Prevent.

Shri T. A, Ramalingam Chettiar (Muadras: General): Sir, I am somry there
is some sort of isapprehension ahout the whole matter. Ay friends who
Tiave been speaking seem to he under the impression that it is possible to grow
<otton evervwhere and that it would be profitable to grow cotton on any land.
It is not a fact. There are lands which can grow cotton and others which
‘cannet. Not only that, thewe gre lands which <wvith irrigation can give very
good results in cotton and there are other lands which camnot take water and
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cannot grow cotton. So you cannot apply as a sort of genersl rule that youw
can grow cotton anywhere and everywhere. By increasing the acreage you
are not going to increage the production. It is not a sound proposition.

It was said that we were able to export two million bales of cotton in the:
old days and why not utilise it here. There are two things to be said about
it. A large portion of what was exported is being used in the cotton mills
in India and the other portion which could not be used in the mills in Indi&
was wanted by only one or two countries, principaily Japan and it was exported.
Even at the present moment only cotton which is low in quality and can be
used only for certain special purposes is being exported and even now about
one million bales of cotton are being exported . . .

Shri M, Ananthasayanam Ayyangar: Two lakh bales.

Shri T. A. Ramalingam Chettlar: About a million even now.

Shri M. Anranthasayanam Ayyangar: Ask the Minister.

Shri T. A. Ramalingam Chettiar: That sort of cotton, if it is going to be
grown or its production extended by increasing the acreage, will be useful
not to our country but only for export. It is a fact that where cotton can
grow irrigation will increase the production, not twice but three or four
times. For instance in the part of the country from which I come the pro-
duction of cotton in an irrigated land is something like four times more than
in an unirrigated land nearby. If irrigation is extended certainly we can
extend the production of cotton. I am entirely in accord with Pandit: Thakur
Das Bhargava that we ought to strain every nerve te give irrigation facilities
for land which can grow cotton. But to say generally that you will be able
to reduce the imports of India by doing this is I submit a mistaken impression.
As regards the kind of cotton which we are importing we have tried our best:
for 30 or 40 years to grow long-staple cotton but we have mot succeeded.
Pandit Bhargava also said that that kind of long-staple cotton can be grown
in East Punjab. He is making a mistake there . . .

Pandit Thakur Dés Bhargava: No, no.

Shri T. A. Bamalingam Obettlar: 1t is no doubt a fact that what is growm
in East Punjab is a little longer in staple than what is grown in some other
parts of India. For instance in the part of India from which I come we
grow cotton as long in staple as East Punjab. Surat is also growing cottomx
of the same staple. But for higher counts like 80, 100, etc. we want longer
staple. That we have not yet been able to grow anywhere in India.

Pandit Thakuwy Dss Bhargava: Experiments have proved that longer staple
cotton can be grown in East Punjab.

Shri T. A. Ramalingam Obettiar: Long staple cotton means anything which
is longer than 7/8 of an inch. What is wanted is not 7/8” but very
much longer staple cotton. We have practically got all that we need of this
sort of cotton. At present the longer staple which we want (which is longer
than 7/8 to one inch) has to come from outsidee. We have to depend on
the outeide market for that and we have to pay a higher price.

Coming to the price, what we are fixing is no doubt low with referenee
te the cotton grown on unproductive soil. An irrigated land gives something
like Rs. 800 to 1,600 an acre . . .

Prof. N. G. Ranga: May 1 put a question to the hon. Member? My hon.
friend is aware of the fact that in fixing the price of cotton goods it is the cost
of production not of the very productive mill but of the marginal mill that
is taken into consideration.
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Shri T. A. Bamalingam Ohettlar: That is right. I do not deny it. All that
1 say is that to say that the price that is fixed for cotton s very low is
wrong. In properly irrigated cotton land the mcome is between Rs. 888 to
1,008 which compares very favourably with any other crop.

Prof. N. G. Bsnga: That is the gross ineome.

Shri T. A. Chettiar: Yes, but the expenses for cotton cultivation
are nothing like what has to be spent for tobacco, sugarcane or piantains,
whieb are the competing crops. The mistake is not in actually fixing the
price of the several varieties of cotton. They are fairly all right. The trouble
:arose lest year because in fixing the price of yarn and cloth they fixed a price
which was a little higher than was justified. That was my contention before
the Textile Advisory Board and I have expressed it in several places where
this matter was considered. Therefore the mills were in a position to pay
more than what was fixed for cotton. The sufferer on that account was not
the producer but the consumer who was charged more for his cloth- than what
bhe ought really to have paid. To argue from that that any control which
is exercised or any price fixed is going to affect the grower is not fair to such
control. I am not enamoured of controls. I have been urging that the controls
«ought to go and if they o the consumer will be benefited. That has been
my position . . .

Prof. N. G. Ranga: Also the producer.

Shri O. V. Alagesan (Madras: General). That is doubtful.

Shri T. A. Ramalingam Ohetliar: I only want to say that the control exercised
by the departmrenmt—was—mot working really against the producer but as I said

it was ugainst the consumer. If they could have fixed the price of cloth a

little lower then everbody would have been served properly. That is the
position.

As regards the actual clause now under consideration I beg to submit that
it will be very difficult to administer the provision with regard to raw cotton
and kapas, especially as cotton seeds are used for sowing, cattle food aud
obher purposes. It also sometimes so happens that if the prices for cotton
:go down in the market it is compensated by the price of cotton seeds. A
number of considerations have to be taken into account before prices are
fixed. It is not generally done. They generally think that if the itapas price is
to be fixed they need not consider the price of cotton seed and so on. Therefore,
to administer it will be a very difficult proposition.

Also, there are different varieties of cotton which do not yield the same
result Ginning percentages vary. In some sorts of cotton ginning percent-
8ges will be higher and in others lower. If they have a general rule of fixing
prices with regard to different parts of the country, some parts of the country
will naturally suffer. So I beg fo submit that Government will be very careful
in dealing with this matter. As my hon. friend Prof. Ranga said the Textile
Advisory Committee was not in favour of fixing the price of l:qpas und raw
<otton for this very reason, namely, that it is a very complicated affair and
the Government cannot administer it properly even though the millowners who

were on the Textile Advisory Committee wanted to fix the price of cotton,
including raw eotton, at a vezy low price.

‘With this request to the Government $o be very careful in undertaking
this—I would advise them first not to undertake the price fixation of raw
cotton and kapas, but if they are going to do it I would ask them to consider
all sides of the issue before undertaking such a complicated matter—i wnii
support the clause that is before the House. ;

The Honourable Dr. Syama Prassd Mocokerjee: Bir, the viewpoints which
have been expressed by hon. Members indicate the complexity of the problem
that we hawve to tackle. And that justifies the sction of the Government up
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till now in not having contrulled kapas and cotton seeds. I can assure hon..
Members that before we decide to controi hkapas or cotton seeds we will review
the position with the utmost care and will do so if we are satisfied that such
contiol can be satisfactorily implenented. But, as I said in the morning,
the crux of the problem is that India is short of cottou for the time being
and we have got to put our heads together for the purpose of enubliug the
country to produce this extra 10 to 15 Ilakhs bales of cotton that the
country needs for maintaining its textile industry. Until that happens some
sort of coutrol and regulation become essential.

One point which was emphasized by my frieud Mr. Aranthasayanam
Ayyaugar is with regard to forwurd contructs. I am glnd to announce that we
nave recently decided to readjust the control orders in respect of forward
contracts, aud we have now provided that such forward contracts, which will
be sllowed only with effect from a specified date. will be permitted in aceord-
ance with the rules to be framed by the East India Cotton Association with
the upproval of Government and also with effect from a date to be notitied
by the Government of India through the Textile Commissioner. As was.
pointed out by one or two Members, some forwnrd contract is essential—it
becomes inewitable. So you cannot ban forward contvacts altogether. But
1 do feel that if Government act wisely and also act in time there is no reason
why we should not be able to check speculations in forward contracts iu cotton
which have had disastrous consequences during the last few years.

:As tegards my friend Mr. Ananthasa;yanam Ayyangar’s asnxiety to see that
India mey produce more cotton so that we may emport the same, be forgot
nppurently, for the time being thot nearly 10 to 13 lskhs bales of cotton used
to be produced in Pakistan. In fact India used to get about 18 lakhs bales
of cotton from that area Now we have lost that territory and uaturslly the
economy of cotton production has been considersbly distnrbed.

So fur as our future pluns are concerned, hon. Members must have seen
that two meetings were held recently. One was of the Indinn Central (otton
Committee. The other was a conference which was called by my hon. collesgne
the Agriculture Minister. The object of both of these meetings was to devise
ways and means so that progressively we may increase the production of coutton,
particularly of those varieties which are now being produced in Pakistan. Of
course, my friend Pandit 'Fhakur Das Bhargava has rightly pointed out that
if proper facilities are given in East Puujab it may be passitle for that Province
to produce larger quantities of the longer staple cotton. But whether the
necessat’y grant for the Bhakra Dam project will be available or not is 8 matter
which I must refer to my hon. colleague the Fiesnce Miuister. That is s
question which I cannot answer. In any case I can assuie the House that
one of the matters which is now engaging the attention of the Cabinet is a
co-ordinated plan for incressed production of these vital commodities, and
particularly of cotton. And I hope that very soon it will be possible for Govern-
ment to announce its policy so that in the course of the next two or three
ot four years we may be able to attsin our objective.

‘Lastly. about prices. Here we have witnessed during the last half an hour
the _eternal conflict amongst the consuauer, the producer and the manufscturer
which was displaved by my friend Mr. Ansnthasaysnam Ayyangsr, who is
the proverbial representative of consumers in this country, by my friend Prof.
Ranga for the producers, and by my friend Mr. T. A. Ramalingam Chettiar. The
last speecb was a balanced approach, although I believe the Speaker will be:
accused of having spoken on behslf of the capitalist and the manufacturer. But
I ean assure you, Sir, that while -fixing prices it has been the endeavour of Gov--
ernment to ook not to the interests of the manufacturers alone but of the pro-

ducers glso,
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Prot. . G. Ranga: May I know what. steps hsve Government taken, even
in this Ministry, to cousult the interests conceme@?’.so far as peasants go?

The Hosourable Dr. Syama Prasad Mookerjee: We could not. get accredited
representative and the person to whom we ceuld fall back upon was my hon.
friend Prof. Ranga himself.

Prof. N. G. Ranga: Peasants have their organisations. They were never
consulted.

The HonouraWe Dr. Syama Prazad Mookerjee: I can assure my hon. friend
Prof. Ranga that so far as producers’ interests are concerned the Provincial
Governments themselves are very keen to protect them because they cannot
atford to ignore the wishes of the large number of agriculturist producers
within their zones. But here I would beg of the House to remember one
aspect of the matter. If Government does not fix any wontrol prices, prices
will get themselves adjusted in relation to the prices for various agricultural
commodities, Toke for instance C.P. and Berar. There the production of
cotton has gone down considerably in recent years. I wag there sbout s
month ago and I was told by representatives of producers as also by Govern-
ment that the prices of groundnut were so attractiver in that Province that
the agriculturists did not want to produce cottoa.

What is it that Govemment have done? What Goveriment have been
anxiovs to do is to fix the prices of catton in such « way that they could bear
equitable comparison with the prices of foodgrains. It cannot be suggested by
any Member of the House that we shoutd deliberately fix the prices of cotton
so high as will react on prices of food grains. Obviouely, there must be soms
co-ordinated policy udopted by Government. And here agnin, the demand is
made by sll sections of the House that prices of essential commodities must
come down as quickly as possible.

Pro§, N, @&. Ranga: Not unconditionally.

The Honourable Dr, Syama Prasad Mookerjee: If Government have to take:
steps for the purpose of reducing prices of essential commodities. of which
food and cloth naturally occupy very important pcsitions, and at the same
time, if Members demand that we should go on giving more and more prices
to the agriculturiste than would be justifiable, then obviously you cannot give
effect to the Central policy which I believe is the policv adopted by the House
as o whole. What we have to bear in mind is this: the prices which we will .
fix must be economic, the prices which we will fix must enable producers to
grow more. These are the two important consikerations which must be kept
before us. Subject to this, if any attempt is msde by Government te bring
down prices to a reasonable level, I don’t think there wili be any opposition
from any quarter of the House. In any case, the debate which has taken
place amply justifies that during the transitional period. until and unless there is
ample production in respect of these important commodities, some powe:s of
regulation and control must vest in the haods of the Government and in snite
of the alarm expressed by my friend Mr. Naziruddin Ahmad, I believe, Sir,.
the House will accept the Bill as has been proposed by me.

M. Speaker: The question is:

“That clause 3 stand part of the Bill.”

The motion was adopted.

Clause 3 was added to the Bill.

Clause 4 was added fo the Bill.

Clouse 1 waz added to the Bill.

The Title and the Preambie were added to the Bill.
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The Hoaourable Dr. Syama Pragad Mbakerjee: Sir, I beg to move:
“‘That the Bill be passed’
Mr. Speaker: Motion moved:
“That the Bill be passed.”

Prof. Shibban Lal 8aksena: Sir, I was a little surprised at the attitude of
my friend Prof. Ranga. Probably lie thought that this Bill is intended to
bring down the prices of cotton only, but in fact 1 wanted power of control
given to the Centre mainly for solving the main problem, the problem of
ensuring to the cultivator a proper return per acre. The problem in these
commodities, whether it is cotton or sugarcane, is not that we should fix prices
for them but that per acre of the field the cultivator must get more return
-and therefore I want Central control so that they may be enabled to get per
acre of land more yield of these commodities. I hope that this control is not
‘being taken merely to fix prices but to intensify efforts to produce per acre
of land more cotton and more of other important commodities. For the last
fifteen years the U. P. and Bihar Governments were trying to do it but they
have failed. Now I want that the Centre should do it. The Centre should
spend much more on research and on transferring the fruite of that research
from the library to the field. So far all the money that has been spent on
‘research has been practically wasted because the results of the research were
not being passed on to the field and the cultivator often ueed the same old
.antiquated methods.

Therefore, I want the hon. Minister to see that the control which the Centre
:ig taking will be used for developing the cultivation of cotton in a8 manner
‘that the cotton grower can stand in a fair position even in comparison to the
tbest foreign countries. I don't see any reason why they cannot grow even
‘Egyptian cotton. When Sind was part of India, experiments were made there
ang we were almost successful in producing a variety roughly like the Egyptian
-cotton. Though Sind is not part of this country now, still East Punjab is
there and there might be other areas where we might grow fine cotton. I would
certainly support the request of my friend Pandit Thakur Das Bhargava and
‘my friend Mr. Chaudhuri that Government should see that schemes like the
"Bhakra Dam which will give an immediate return and will solve the problem
.uf the country, are not 8xed in the manner they are probably being done.

Sir, while the hon. Minister is getting this Bill through the House, and
-we all have given him consent to get it through, I hope that he will not be
satisfied only with fixing the prices but that he will see that very soon India
-will be the producer of a cotton crop which will be able to compete with world
markets and be able to produce cotton of all varieties. There are varieties of
cotton—brown cotton, yellow cotton and green cotton—produced in Russia.
“We may be able to produce all those qualities. It should be the main function
of Government to try and see thst we are able to produce our requirements
of cotton. So far we were dependent on Pakistan cotton, but the attitude
-of Pakistan has recently been such that we must immediately take steps to see
that we are not at the mercy of anybody. Inspite of what my hon. friend
Mr. Naziruddin Ahmad has said, I think there is no way out for ug but to
produce the required amount of cotton in this country. It is a thing which
can be done. If, as I have stated, the results of research are carried to the
-eultivator we may be able to produce better cotton and get more per acie. It
—~&3 said that on the same field we have to grow food. we have to grow jute,
sugarcane and cotton and that we cannot do ! thoee things. I say we can
do all those things if we increase the yield per acre. So, the max)mum atten-
-sion ehould be paid to increase the yield. The prices cannot he reduced unless
dbe cultivator has got a better yield. If per acre he produces dousle the

“quantity he is producing now ke probably will get 1vore than what he is getting
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today mspite of lower prices. Therefore, after this control is taken by the:
Centre, they should see that improved research®is introduced and mniore deve--
lopment undertaken while at the same time ‘attempts are made to produce
the Lest qualities of cotton.

Ned i fag: qamfT TRvEg, & wafax #1 aWET F@ g3 TE
Fg T Ag @ Fwar f5 F3i17 (Coatrol) & It qrxa gihies F o §
3q& wiza (Cotton) 437 A& 1 o &FAY | F7ew a1 &I 7 w1 3R T/
fam & ST 1 39 F1E9 F T (fmport) T A § g2 A FwAT
FaqF A 5 & fog @ g a7 w2 < fomg B ag vair e gar
FTEF AT TF T AV FXNS 71 agfas (Bill) § seat srazwar & @
T | AT T A Fifaa FG 1 9T ared g Agan g A
Med & i 3 § 087 9 oFret agq AT EN | T6 ol wag ofkd g |
J&d g & Garg & qraq g & 7@ 07 i 1 F5 00 53 396 TR
fars fa a1 FF s avtar ag7 7€d & 1 & wx@ws (Tuonel) ey
ST T & ST aE &MT M &Y S § | AT IHF §FR AT wyaAr @ e
TAT §1 TR I1G T Tgd T & & A4S @A (Seasen) F uz zva ¢
AT | ST Tg T0F Kz T2 O fh ag i o F1 Y 7 a7 a%ai € ) Ig I
AT § TG o qFA § 6 57 §97 WAl $51 & I | TR (Economy)
F AT YT a4t A<t @ (Scheme) 1 2137 Al A1 qFaT § | AT TW
ﬁm:#m%rn”aﬁﬁ'wmg‘ﬁ:wr%qa:a’rfma}wTvn’i
fqe W1 39 & svaw e 437 AT FL AW & | FC A A WAL A arg AR
T st soedt (industry) & foa wize fas a1 st da fs §3
FaT 59 foen #1 s T SUfed | & A Al 7n w03 s § fazw
FIAT§ AT SAFT TAATH AGHRT FAT 21T |

UF a1 Y 4 & A< Fora W <% TR I agi www dar A Ad
war | I8 s 49 5e N FIF @ AR FT @ T F1 FT 3@ Wz
(Railway Minister) mga #1 WY aqor fem 271 R STid Wargw v
FTATT N FE@ a1 R s Fr 5 T F 79 g §%aT 1 AL 07
AW F1 F@7 § i 0% o0 GiwaT fafaed (Agriculture Ministry
¥ % §TE apware (Supply Officer) Y rzea 74t & ot 5 3 g9 & wme
TR o § | w93k Sfr argx (Fencing wire) § | 5§ IRy
N Tirreaz feqre e (Agriculture Department) F aras w1 (Farm)
hnwwwrnwa@aa@mmmquﬁ (C. P)
T T fenve (Demand) et ot | ) A1S &%, qFITIT FET 9T N
TEIN T AR G I FHE W AT QT § q I GAE RS
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[EYeYr Wk fag)

e w9 (Agricultural Standing Committee) g1 sz fafe &t g
N gz @ NIRRT Wi fFmdamge
T A AFF I A AR TW a1 F AR g G5 g 0 7% Ad o
THE a5T A g9 & AR T 9gF 9T T & rag o IqE AT I
uftai (Avea) g a5 FATES  gav § | ages g (Wild Animals) &
AT F TN H FoF ¥ A5 KATT Y47 97| 5 RO F TR e F
F1EA AR Hara daT €1 FHAT & | THS (54 FEFR KV T @3 TS FAT
9T & Wi A AT/ F1E N AT FO0 T2 E

’ a0 N fad qF Faga s § ;g ag E & aviR & ofear
aT% #3F % fod a5t 9% 29z (Tractor) ara g§ § )T agf «w uFzaex
F1 HTT4i33a.7 (Organisation) Wt § | I ERIFAITI M AIF@E A
37% A9 &0 (Harrow)J i § AR 173 1 QAT 79 a5 {7 7 fearamg
qragr« &< f2a1 WA A AR TFAE Qt G | S qF g F Ay
FgaT 9241 g & ag W fR@t oF agwr 1 w41 an, &) oF sy
N g7 A, a8 A FETA TATE 1 WD aTI9R HVo Ao AM(0.T.R.)
& uF araer foaoe fowd fr o sl qEd e At damER § T
TEW 9T G E WM A FA § TH T a1 ag ow dr NS a1
yTF qIRT @ & § |

AT qIg AAT AGIRT qg T A Ty A1 ¥ fewAl N wiw § ag agq
FIT AHT € | UF 7% AN T Fed § for A § @7 77 EH e AR gEd
T W9 F27 & v el ) S d & fgd @ ag 9 aiduw
R & farg § | frars F Al 0C M7 R FF AT Tar F79 € qF ALY
(Naturally) uF ama $3A1 &7 ag ag & f& o NEamm(Production)s@
qg@d g1 § 5 femm @ % g% ar@e (Market) & T@R1 ghom
3fwq ad g & F132 F7 N R A T | W ESNS A §
1 57 (Rules) &, N w13 (Laws) & 32 fad Frar) o & o1 9T 1)
& agt gwm T fF 99 g fRl FTE A G A a9 § geR
Fryg o1 1 WA GTA E AT T FF 98 @ AW G & & I3 AT
Freq  #1 GIARIT ¥ ITH F199 FH F7F I3 qFd! ¢t a8 A1 F{07
SR T AN @ & A T SR RS 3q & 1 Fav F oA O
mz M1¥ fram FTEEe (Interest) §, ag aod aw &1 femmal =
BAAES
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vF ar # 6 QT &1 A §1 R s e AT W =R
AT AT SR TRz (Advoate) $3f 31 59 foi ag witws-
Afeedi & 9T § | # AR IqSH0 AT § 98 Fwvar A8 6 3w
grsa (House) /! WY wirkaaf@el @ stat g1m 17 i w447 7ai
F 3% 3§ @S9 T ATL ALY AT HA| Ag 3T feqAt M IT g 13 ST Y
FTATEY Wy PR F A ARy fFarat & qrardt § o Awwgd 5
ST FFT Fw T AT @ 7 T g7 gar et 15 A ow
TF A FT E W QT F1 9I0 30T T SW DY IS 049 |

[At this sfoge, Mr. Spesker vacated the Chair, which was then occupied by
Mr. Depraty-Speaker (8hri M. Ananthasayanam Ayyangar).]

# ORI AT FOINS F AT W FgA1 Agar §ILa4d v gwam
F( =77 T@1 FAT AMiRA & G137377 (Producer) ate sizgae (Consu-
mer) § T A IgH FACAG | FIFS ga W aw T4d g oz
M3TET FIE AT 2o YA § T FIAFE A FYAL FT q5 25 94T §
faadt & | & agar g & A NT Q0 w0m 7 FAT A § 6B Fog AT FY
28 I H frear afgd | 5@ a<g 1 S 19 A9 FTFFT & A g7 9@
F1 HTART ZT | I8F) oF Fmre § A9 S § wad a1 g TG E ;O
T HEE T AT § 98 TN A © TIFT A § A1 § IR X9 A qg
Y W R IR A AT AEATE | g aGa @A AIT § TH JE A
T F TIFE FT T FTAT g a )

Prof. N. @. Ranga: That is because of the railway bottleneck. You don’t
give transporst.

The Honourable Shri K. Santhanam: We give all the facilities they want.

-iﬁer& ek fag: & oi=as fafaeady (Transport Ministry) #7
(AR ;IO F3 51 g AR | ITR A0 31 gfogar (Government
of India & =g anfrge 7 facY fear @%ar § | @ a@ATR
W ¢ TG &1 T anf aw ag AT B A A 9§ 9 5 agT @ wm-
bk A !

& AR g T3 @ 91 Fr wogwe & Y zwT F7 o 7 g
TP IV § | 3R A g e ez @ e 93 o wifaw
FF TG A RA gt qara Fs A9 SR T FFF 70
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@Yt Tordiz faE]
Za<1 siw =19 7+1(Cheap money) F IR 7 & | AT TF yofeae
~ WTE A7 FIXA 1 (Industrial Finance Corporation) Tman &, 3afwd
fo seeedl  (Industry) 33 w5 | 9@ 3.9 & fF g wzAqw fafreex
(Finance Minister) ®Tg9 ¥ @ | fugsl a6 o= awe fevsmm
(Budget discussion) 9t 3§ I3 it HA Fg1 9T AT AT WY § a9 &
Fgar § FF s oy 9_d € fF I F 9w iz sy dar g &
UF NS FIe4+ a3 (Agricultural Finance Corporation)
921 FIT | AT I T qF AR FIW G271 ) FT g7 Aq T 5 309
MF A it A §t M R d= d%@ (Waste-lands) & ¥
T A% 95 34 390 TF AT T2 G 79 O FF a9 S9G I F IART
L8 oM F 5 & W Tag I 7 F g1 41 R @ 3 9 oR deeg Ad ad
TA A 3@ T & it Sve (Land) at §4¥ 926 heavy tractors ¥
T TFA & AR TeAHE 7 3G WoweR! F fF IR 7 Ead fad
- 3fFF I 3R F ok 7w g fram AT ard ¢ fre w1 0F St
fez &1aT9Y (Cooperative Society) TM& AT 292 IR AV 4n
| 9z gAF1 F1§ T 7t (Cheap money) s=rg (Supply) FF %1 20
HETIR 78 FIFT 1 TF TP T A F1E a9 7gHE A gy B A
d aEat & e e 3 0F R @0 7 Ao AN @ @ o
TS ™A T gxeq 4t | afaT qF @ 9T T3 & ¥ € w0Ar 78 7
§ B0 A F AT Tngar 71 fF s I F1 59 fod v A€ | SfFw afaT
AT AR AT IRAT D AT G AT GO HTC AT FAT T F
FaT AT | MR OF AR (7971 %) ag @041 ad o a9ar) 99 A &
NF fFEWF TS e & qOR & T A qH TvET qW RN &I Ay
&R F WE IR F 7 6 A= |

MR AT ad IO g fremi A qhwer &
N FTF Tl I § AR A A I BT P FFA G | AT AT
7 @ s Fea ak @A Sz (Jute) Faw X TR N
TgT & Fgavg & Iy Ny 547 giwafaz  (Agriculturist)
ﬁ%%mmmaﬁ{o'ﬁo AT Fo o ﬁq?"ma
Fq a8 TERA (Problem) useq g% &1 AT & | AT Jg T FT
qE 8§ AArare oF Bter @ faeT 1 9T TI9R dgte | wo
R INF AF §TT § QNS F grg # 7 | at 312 3079 GAET -
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R AT A IR N2 I M T e & 9 g
rewasdamesfod s a & wasa W@, 7 = &
TASK @A, T 7S FT ATGST AT, 7 FTeA F AIVA @ AT 7
qz A @ wradq @A

ofl g el AR o dlo m’ﬁ% T 7
A1 A fag: go To AW & 7T Q@ A Al

(English translation of the above specch)

ch. Ranbir Singh: Sir, while extending my support {o the Bill, I cannot
but say that the mere acquisition of pewer of control will not iucresse the
production of cotton; production of cotton is possible only through cultivation
in the fields and with the peasants’ toil. Unless we provide inceirtive to the
kisan to produce more cotton by creating the necessary atmosphere we will
ot be able to stop imports. Jn fact there will be no necessity to bring such
a Bill before the House then. You haye promised to strive towards this end.
Still I would like to re-emphasize, as I did yesterday, that if you really wish
to have plenty of cloth and {ood grains~in the ‘country, it is imperative that
Bhakra Dam in the East Punjab should be completed as the first measure.
'The tunne! bas been laid and ‘is ready for use thvre. If enough funds are
not placed at the disposal of East Punjab Government in time, it is. very
probable that the tunnel may burst with the approach of next season. Once
this happens, the completion of this Dam will ever remain a8 dream. It can
easily be said where to get the necessary money at 3 time such as at present.
But such big plans cannot be deferred iu the name of cconomy. If things
of this sort have their way, not one but thousinds of Bills of this nature
cannot increase the production of cotton m :the ceuntry. If the intention to
ptocure more cotton for the industry is real, you will have to adopt measures
as suggested by me. I would like to make a few suggestions ir thid respect
‘which cannot be dispensed with on any score whatsoever.

The first of these suggestions does mot demand much expenditure by the
Government. 1 had made a mention about it yesterday, as I also told the
Minister of Railways who had acclaimed surprise and described the plea
#r impossible. I am in a position to prove it. This help was sought of a supply
officer of the Ministry of Agriculture whe draws more than Bs. 2,600 a month,
it was for  proeuring fencing wire. The Agriculture Department had pro-
cured the fencing wire for their own farm. It was not omne individual’s
procurewent, but, in fact, a demand was put forward by T. P, also. The wire,
of course. has not reached them despite two years’ continuous reminding. For
the last four or five months at least, I myself have been irying fo obtain it.
1 have sought the assistance of Agrieultural Standiug Committee and the
JMinistry concerned so that I may get it somehow. I have, however, to regret
that on my return to Vajpur I was again reminded about it by the people
there. It has not reached them so far with consequent decrease in production:
'This wire was fo be used to profect grain crops from the wild animals in the
stony ‘bhavar area’ spread ower a vast expanse. Much cotton and feod grains
oad be produced in that area. Government is not called upon to spend much
or import anything from outside towards this end.

The second thing which I wish to submit is that in Vajpur some tractors
‘have been brought to elean up the area, . There is a tracfor organisation as
‘well. The harrowsei these tzactots while crdssing the railway line, have # clash
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againet the gate-reels and unless the gate is removed or widened, the inconvenience
Will continue to be felt. But I have to atate with much regret that such a petty
demand which was not made by a solitary individual has been refused by the
0. T. R. authorities. The land actusllz belongs to Government and so many
others and, above all, serious loss to the production of food grains and other
crops is occurring. I have, therefore, place@ these things before you..

T'his morning the hon. Minister had described the peasants’ demands as
‘much unjustified’. In one voice you wielr to bring down the prices while in
the other you want to benefit the growers more and more. The two stands are:
conflicting. For instance, if a certain commodity is produced, its marketing:
price will have to be fixed after taking into consideration the production:
expenditure. But some people think that the rudiments of finanee hardly apply as
far as cultivation goes. To say the least, the rules and bye-laws can apply to the
dectories only. I cannot understand the logic that whereas in the case of factories
you increage prices whenever the necessity te bring up production is felt, you
wish to increase the production of food grains and cotton and yet {o procure it
at reduced prices. The peasants’ demand for increased prices seems exag-
gerating to you only. It is wrong to say, as you do, that the kisans 100k to
their interest. The peasants have no interest -f their own.

One thing I would like to repeat. You maintain that tbe peasants’ interests
are suffictently advocated by the Provincial Governments who are, in fact,
afraid of them. I wish it to be conveyed to this House that the day is not
far off when it will also fear the agr cultnrists, and the Members will be unable
to enter it without their assent. ‘This is primarily a country of the agricul
turisés. It is they who constitute more than 75 per cent. of its population.
You say the issue concerns the Provincial Governments. It is a matter of
one year only when you will come to realise about it.

(At this stage Mr. Speaker vacaled the Chair which was then otcupied: by
Mr. Deputy-Speolier (Shri M. Ananthasayaram Adyyangar).]

T wish to say a few things regarding the sontrols as well. One is that due
care should be taken to see that there is not much difference between the
producers’ and consumers’ prices. These days it is seen that the consumer
pays sixteen rupees for an artiele which costs the producer only ten. I assert
that an article produced at a cost of ten rupees should be available to the
consumer at eleven. If you can arrange things this way. much benefit wiil
result to all sectious of the populace. I will like to cite one instance in this
behatf. The gram transported t¢ Madras frem the Punjal is priced at rupees
seven 3 maund whereas people in Madras can get it only at Rs. 21 =
maund. This s much improper and the Government should take steps to
stop it forthwith,

Prof. K. @. Rangs: That is because of the railway bottle-neck. You don’t:
give transport.

The Honoursble Shrl E. Santhanam (Minister of State for Transport and”
Railways): We give all the facilities they want.

Ob. Ranbir Singh: I can challenge the Ministry of Transport on this issue:

and show them the letter from the supply officer of the Governmant:

4 p.M of Ind’s in soite of which the wire in question has not reached the:
farm, even after a lapse of six months.

So I was endeavouring to tell thal that much can be achieved without having
a clash with the censumers’ interests. I have said that if you take courage-
in both hande and make a determined effort, substantial results can be-
achieved.
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Another point concerns cheap money. An Industrial Finance Corporation
thes been set up to promote and develop industry. I regret the absence of
jhob. the (Pinance Minister. I repeat what I said on the occasion of the dis-
oussion regarding the last Budget. If you mesn to increase production of
.cotten in the country, then proceed with setting up en Agricultural Finance
Corperaiion. An increase in production of kapas cannot be brought about untd
all the land ¥mown as waste-land in different parte of the country is brought
under the plowgh. This will not be practicable till more %eactors are imported.
©Only yesterday Sardar Bhopinder Singh Man had complained that small
tractors are not ¥mported in the country. I do not deplore this fact. The
waste-land can be brought under cultivation by heavy tractozs alone. Gov:
ernment has been quite wise for importing big tractors only. Government,
bowever, do not adopt measures to provide with the cheap money whenever
some kisans meet together to devise ways for the formation of a co-operativ(
society to purehase tracters. I have no sense of humilation in recalling the
cffort that I made to purehase a tractor in cornmon with a few friends. Ve
needed some money for it which was not to be had excupt at an interest -f
ten per cent. I did not intend to inconvenience my friends on this score, but,
out of helpiussness, I had to go to them ultimately to seek te Lave the required
money from them without interest. A peasant with ordinary means, however,
cannot get that much amount, I could not get it except at interest of ten or
twelve per cent. when I went to the wnarket in that capacity viz. as an ordinary
kisan.

So I have conveyed these few points. Thgse are a few havdships ex-
perienced by the peasants and are capable of solution without clashing with
the interests of the consumers. You think that cultivation of cofton. sugar-
cane and jute is possible only at the expense of one or the other. But I say
it with authority that if you undertalce to provide the agriculturist with cheap
money and give the Punjabi agricullurigt a free hand in U. P. and ¢ P,
the problem can be solved within no time. You will be surprise:]l to know that
the Punjabi agriculturist holds as much as 78 per cent. of laud in Bajpuwr Tehsil
of a small district like Nainital. As such, I claim that give a fres rop¢ and
chesp money to the Punjabi agriculturists; within onc year there shull be no

shortage of wheat left nor there wiil be any problem of sugar-cane, rice, cotton
or jute.

Shri Mahavir Tyagi: Where will people of U.P. go?
Oh. Ranbir Singh: U.T. people do nothing.

Mr. Naziruddin Ahmad: Sir. I do not wich {¢. ropeat what 1 have said with
regard to the general aspects of this question. The anly effect of iliese controls
is that the producer as well as the consumer are both put tc a sacriiice. Some
middlemen, some big magnates are the only persons who profit by tins. .

But T wish to draw the attention of this House—at least the literary section
of it—to the state of affairs with regard to drafting of Bills. The little amend-
ment which T moved and which was rejected has perpetuated a great anomaly.
I wish respectfully to point it out to them. The whole pomt is that what
q&og?ld be the date of effect of the insertion of a certain passage mto the parent
¢

Mr, DeputySpeaker: Is it necessary or desirable for the hon. Member to
repeat the arguments that he has already made out?

Mr. Naziruddin Ahmad: It is the sawe point, but a new argument.

Mr. DeputySpeaker: But it is not going t serve any purpose.
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Mr. Nazlruddin Ahmsd: But this is s relevant mabter in the Third Reading
‘stage and I wish to point it out. The whole question is what is the effect—the
Jegsl effect—of the insertion Gf 8 passage into a parent Act? As soon as it is.
inserted it remains there for ever iill repealed. So, what is the point, I res

lectfully ask, in saying that it shall be deemed always to bave been inserted?
¥hat is the point in the word ‘“‘always”? If you msert it once it remams
Lere for ever, at least till it is repealed. What is thg point in emphasising its
yer-lasting character? It remains there without any such words. I submit,
ir, that the drafting has deteriorated and I should point out that my hon.
Liend's suggestion that in the Constituent Assembly 1 was a conseuting party
to this sort of drafting is entirely wrong.

The Honourable Dr. Syama Pragsad Mookefjee: By not opposing.

Mr. Naziruddin Ahmad: I opposed it. But what is the use of opposing bad
draftsmansbip? Somehow the Government and the Ministers revel in  bad
draftmanship, that it is impossible to create any impression on them. The
hon. Ministers suffer from a kind of sensitiven2ss or rather a kind of bashful-
ness in admitting a mistake. The point is they don’'t want to admit their
mistakes or: the floor of ths House. I have fourd that whenever 1 liave
communicated suggestions privately they have accepted them, but ihe same
ones will be rejected on the floor of the Housz. (An Honourable Member:
Then why not try the private method?) I have trizd both and my experience
i1s that the private method succeeds better than the public methed. 1, there-
fore, submit that there should be an attempt to improve the draftsmeanship.
¥t is a pity to see all sorts of mistakes scattered here and there, as for instance
at the end of the long title there should be a full.stop. Who is going to look
jut¢ these? Somehow or other the draftsmen have no time to look into these-
There should be some kind of uniformity even in these small matters.

Mr. Deputy-Speaker: I would like to invite the atteation of the hon. Member
to & ruling given by the Chair on a similar previous ocession:

“The hon, Member has to speak on the motion ‘That the Bill be passed’. All thes2
details have been {ully thrashed out during the discussion which took place at ealtliar stages.
St

The hon. Member muast now confine himself to supporting oz opposing the Bi

This is the ruling which was given in connection with a similar detailed
discussion at the Third Reading stage. I would, therefore, ask the hon. Mem-
ber to conclude his speech.

- Mr. Naxzuddin Ahmad: T support the Bill whole-hebrtedly, but oppose the
dad dreftsmanship. .

Shri R. K. Sighva: Sir, in the comsue of the d i is Bi )
interesting points have been brought eut. It wzsdlgfgjsgftn oczxft tthl::t]ilhlnle aénm,e
ermmnent are reconsidering today, in view of the economy drive, seme of tO):
p‘roductive schemes whioh they-had sanctione originally. My'friem’ 'l?andi:
thakurdas Bhargava mentioned Bhakra Dam. I entirely agree with };im that
skis scheme 1nust be thoroughly supported by the Government and it is ont
fsi2 that hon. thg Fmguce Minister should know the consensus of opinion ig
the House on this subject. T therefore feel it riny duty to raise my voice and
Fotnt out thatiit is the unanimous opinion of this House that there should be
00 economy (i.b the matter of the Bhakra Dam.

Sir, it 3% a well kmown fact that Sind was a desert. But the construction
of the Sukkur Barrage—which is one of the biggest csnal irrigation schemes—
has converfed it into a garden and granaty with the result that it is even
able fo Expert food to other countrles. Froni that cxperience 1 may tell the
House ¢hat while we are deficit in food grains and cotton it is the duty of this
Ggfierhment to earry on with these productive sehernes and not to pursue a
false economy.
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The Hooourable Dr. John Mstthal (Minister of Finance} On o point of
information: may I kmow whether the .bon. Member is equally keen on tha
other river valley projects?

Shri R. K. Sidhva: I mey assure hon. the Finance Minister that we ‘are
very keen on these productive projects. I statad Yesterday that it would be
wrong on the part of Government to hold over inidustrisl schemes like tool
manufacture, steel production, hydeo:electric projects, boiler factory and such
other schemes which, within four or five years, are bound to bring buppivess
and prosperity to the country. Therefore, I hope thegBovermnent will bear
in mind the sense of this House in this respect atid ¥ that these schemes
are not held over. : ’

As regards long staple cotton, I can also say that atral Cottonn Com-
mittee carried on research in & District called Tha Sind and a variety
wnown in the Punjab srd Sind as American cotten or 84F was being grown.
I do not know, after the loss of these two provinces, what effort is being made
by the Government to do research work in this long staple cotton in' other
rlaces. My hon. friend Mr. Chettiar stated that cotton is not grown in every
[lace. Similarly, all crops are not grown in ail piaces. Even paddy is grown
only in particular places where there is plenty of water =upply and the soil
is cuitable. This is uot applicable only to cotton. My point is, while we feel
that leng staple cot{cn i¢ very nccessary. Government must certainly see
that we step up production of fcod and cotton. I do not know what they
have been deing with regard to these things after we lost these provinces.
They hsve ‘got the bargaining power in their hands. Unfortunately, out Gov-
ernment has not given serious thought to this matter. I was pleased to hear
from the hon. Minister of Industry and Supply that the Government are now
considering the whole policy in a co-ordinated spirit. That is the thing that
we have been asking here. Oue Minister says that he wauts more lands for
cotton; another Minister says that he wants wmore lands for sugarcane; and
yet another Minister says that he wants more lands for food grains. That sort
of thing will never bring prosperity and happiness to the country, and we may
not be seif-sufficient at any stage. Therefore, I would be very glad if the
Governmernt at the Cabinet level take up this matter and see that these
schemes are put through and not held over for various considerstions. I
ithought that was the only point to be specially stressed, and I am vegy glad
thot my hon. Friend Pandit Thakur Bas Bhargava has brought up tbis point.
%1that we may express our views en that. I wholeheartedly support this

ilt :

Shei Biswanath Das (®rissa: Ceneral): Sir, I staud %o congmtuiate lr
Mookerjee for having got what all he wanted. After all, what is it that he
g2ot? He got more powers to control, which, I take it, under a scheme. of
)espon.%sble Covernment, as we have today in India, 8 National Government
and res)cnsible Government, means h'gher and deeper responsibiities. e has
fated up till now in handlmg controls of textiles, and if thaf failure is to be
repested aiter all these powers, he goes down and with him we g£o down. I
appeal to him, while giving him these wide powers, te bear this in mind.

Sir. my hon. friend Prof. Ranga joined issue with him. He did not want
controls at the stage of primary production. I am afraid that if Br. Mookerjee
has failed, it was because of the unnatural process that he was teking wp till
wow. How could you have controls at the top without having controls st
the bottom? I do not unierstand it. Stll, we have to bow down  before
better wisdom. I am glad now control starts from the bottom to the top.
If 3t means mere control and leaving it to the local officials, I am afraid ha
gees down and with him, we. Let the controls be effective, in the sense of
developing primary production as slso manufactires, and to bring-down prices.
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Uuless both thess things are done, control and all the higher and bigger powers
eonferred on the Government will be futile and useless, and all will be con-
verted into eotrow. I em afraid that the loosences of the controls due to the
unnatural process of controlling at certain steges, was regpongible for giving
ample opportunities to the bueinessmen and manufscturérs to melhe huge
profits. You may sppoint Income-tax Commisgions and Enquiry Commissions.
Yet, Jou leave the gate wide open for black marketing and adding to the pile
of huge sums of black market money that they have already got. Let me
hope that with the powers thet we have given him, he will uilise them to.
the fullest extent so as to fight not only against black marketing, but also
keep up the promise to which the Government is committed, namely, to bring:
down the prices at least by ten per cent.

Sir, these controls will be useless unless you control cotton seeds also,
which some friends object. I want full conirol even of cottor seeds. It was.
very painful to read that cotton seeds are exported in lakhs of tons out of
lngia. I ask how could you feed your eattle? Hew ceuld vou have manure
for your lands if you throw away this useful commodity on foreign countries.
Therefore, I want full control. I would appeal to the hon. I'r. Mookerjee to
ser that with the powers that we have conferred on him, the export o coftton
seeds is controlled and utilised to the best advantage of the country.

Sir, my friend Dr. Deshmukh teok my braath away when he enunciated
sorme of his theories. He wanted higher prices for cotton growers. So did
my friend Prof. Ranga.  Well, if the present prices sre ower and if they ure
uneconomic, and if they do not afiord a proper ircestive for greater production.
and, you want the agricuiturists to get proper prices, bow could we do this
un'ess you give power to the Gevernment to control the prces and fix the
Yroper prices, I wmn sure they cannet ignore the nterusts of the agricu'turists,
becanze he is the primaryv producer. You cannot have raw materials if you
sacrifice the interests of the agricultursts. Therefore, I want his interasts to
be safeguarded.

Prof. N. G. Ranga: My protest is not against extending the control to the
cotton producer, but against the manner in which the Government has been
using these confrols.

Shri Biswanath Das: In that ¥ am with vou. I have already stated that the
centrols are not properly used. My hen. friend Dr. Beshmukh said; ycu pay
higher prices for foreign cetton, why can’t you pay a similar price for Indian
entton?

Dr. P. S. Deshmukh: I said higher prices.

Shri Biswawaihh Das: Yes; you snid higher prices. If the Tatas come today
and say, you pay higher prices for foreign iron, why can’t you pay us a b'gher
price, I would ask, is that the reason why I hawve given wmrotection to the
iudustry in all stages? I have made 8 sacrifice; is it for nothing that I made
the sacrifice? The country has made & great sacrifice for the protection of
iron, sugar, textiles, and so on and so forth. Sacrifice must have this corres-
ponding benefit. Therefore, I claim that neither the Tatas, nor the cotton
producers nor even the primary producers of cotton could come up with the
claim on this ground. Of course, I agree if economic grounds warrant thag,
certainly the agriculturis®s must have . . .

Prof. ¥. G. Rangs: It is only ou that ground that we wanted.
Iz. P, 8. Degdbmukh: So did I; that was the chief ground.
Shri Biswanath Das: I claim that the consumer should be saved from the

greed of t'ree sets of people: the manufacturer, the businessman, and if. need
Le, even the primary producer. The consumer has to be protected and if you
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dou’t do it, bear in mind thet you will have to raise the pay of all your ofBcials
88 also the wages of labour. No country can tolerate the present conditiots,
much less could you keep the peace fairly longer. Under these circumstances
I appenl 8gain to my friend the hon. Dr. Mookegjee to use these high ‘and
responsible powers to his utmost ability zo as to brihg down the prices and sleo:
develop production and manufacture. Food and clothing are the two Primary
needs of man. If these are denied, the whole thing reluces itself to nothing,
your Constitution however good it might be reduces iteelf to 8 mere scrap of
paper and your Fundamental Rights are nothing absolutely to an ordimary
commoner. Therefore I appeal to you to use these powers on these counts.
I come from a province which produces only ricee My hon. friend who hailed
from C.P. ani Berar as also from other provinces whith have a goodfortune or
misfortune of having foodsurpluses, they have a claim, I think, to ask the
Government as also this Legislature through you to say what sin have thew
committed for taking to food production if representatives representing areus:
of commercial crops claim higher prices? That is not fair; nor is it desirahle
frem the higher economy of the country. Therefore I plead with all my
friends not tu plead for a very unfortunate cause.

Pandit Thakur Das Bhargava: Fuct is the land is diverted from food to cash
Crops. 1

Shri Biswanath Das: That is because the agriculturist has to weigh between
prices. I know oilseeds pay higher prices than food creps. That is cne of
the reasons why there is a tendency to divert. Is it justihable for the primary
cotton grower, if on a comparison of prices of 1939 to to-day's it is seen that
the price of foedstuffs has increased by about 200 per cent. while the price of
cotton is 380 per cent. or even more? If that is te be seen, T don’t think it
comes with gcod grace as a reasonable argument for my friends. Ti:evefore
there sheuld be a fair adjustment and I would appeal and argue with Govern-
meat that a proper machitery should be set up in this regard so that the
e:on>my of the country is not disturbed. You can't have both ways. You
wwant that Gevernment should take up to crog. planning and you refuse coutrel.
Therefore give them power and if they dm@ at, say good.bye. That is tre
position which T am prepared to take alwaysiThere is a limit to our sacrifice.
Yesterdny I was arguing in this House about#he location of sugar industry in
Bihar and U.P. where there is less possibility of having the output which the
coastal cistricts could have. Tt took my breath away to hear that sugar Irices
in provinces of U.P. and Bihar are announced to be sold lower than in other
provinces. I wonld like to know irom the hen. Minister of Industries and
Supplies whether there is also such a move in this regard wiz.. in cotton. that
tl:e cotton textiles prices in the produciug previnces; will be lower than in other
})rjvi we:.  That is a pernicious way because that calls upon other broviores

o sacrifice—to put themselves not only to double sacrifice but also to «ternal
sacrifice, which is unfair. Therefore I should like te have a reply from the
hon. Minister. =

The Honpurable Dr. Syama Praasd Mookerfee: There is no such propoaal.

Shri Biawanath Das: I am glad to hesr that. Though it is not guite relevany
here, I slzongly protest that the sale price of sugar in Bibar and U.P. should
be lower than the prices in other provinces.”

Prof. Shfbban T.al Sakmena: Not so.

Shri Biswsneth Das: I will show vou from published accounts. There is-
one mowe point. A lot of things have been said that we are producing rhort
stavle cotton, and therefore it is not useful for our manufscturers. I ¢2me
from an area where hand-sninning has develoned to a marvellaus extent. We
spin from o.r ordinary cotton to the extent of 280 counts. The late lamented:..
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Mshadeo Desai when he visited my district fell prostrate at the feet of an old
Aady who was spinning to a count of 200 and sli this has been done with - our
country cotten. I bave g right to expect from our experts as to bow this is
‘Possible while the same could not be dowe in mills. Therefore the experts and
scientists lsve a duty in this regard.  You have tke East India Cotten As-
‘sociaticn. You have the Cotton Committee and added to it the I.C.A.R. wv1d
the Pusa. Institute.  What are these institutions doing and why not re:earsh
be taken up in this regard? How could the ordinary ladies in their +illage
“homes spi't to the extent of 280 counts with ordinary countrymade «otton,
Therefore research is called for in this regard. With this I congratulate my
frien] and I beg of him to realize the heavy responsibility that we have placed
in his hards.

The Honour2ble Shri Satyanarayan Sinka (Minister of Btate for Parlivmentarv
Affuirs): Sir, I move: v

“That question be now put.”

Mr. Deputy-Spesker: The question is:

“Tliat question be now pul.”

The metion was udopted.

(4
/ The Honourable Dr. Syama Prassd Mookerjee: Sir, I don't want to make
8 lony speech in reply to the cebate. No new point has beeu raised. My
frievd Cla::dbry Rauobir Singh misunderstood my remarbs aitogether. Obviously
no Goversment can ignore the legitimate interests of the Agricultixists
but whilz fixing prices, Government have to bear in mind the interests of «ll
the periies involved.  Agriculturists are themselves consumers. Consumers
are not outside the realm of agriculturists and they have to be supplied with
-essential commedities which in their turn must be mesde available to them &t
reasonable prices. Of course, one defect in our present system, I must
frankly recognize, is the absence of statistical data which would enable us to
appreziite exactly what the cost of agricultural produce is. So far as cost «f
preduction of manufactured goods is concerned, certain investigation has Leen
‘made but s> far as-agricultural products are concerned, no such investigstien
on a wide scale has yet been made and unless the defect is removes, it will te
‘extiemnlv difficult for Government fo ix prices for sgricultural commodities
which will te fair and equitable to the producers themselves. So far asthe
destiabilit.v cf controlling kepas is concerned, 2 number of suggestions have
been made here and Government will bear them in miund in considering this
matter at a later stage. I expect a conference will have to be calied «hich
will be reprerentative of ull the inferests involved, and if at all it is found
ge]cessar}_r t> control Kapas, only then will government undertake this respousi-
ility. i
Lastly, my friend Mr. Biswanath Das asked me to admit that the twxtile
contr:l had completely failed. I am afraid I cannot oblige him. I fee] that
the textile control has not failed, and if we survey what we have been abla to
.do ani iwmpare things after the control began with what existed before, tien
it will te seen that we have brought down- the prices of textile goods. During
$he deconir:l teriod prices rose to between 350 to 150 per cet., and now the
prices have been considerably brought down. And new +th~ position is  such
‘that in many places textile gcods are available for sale at prices lower than the
.gtampel prices.  Of course, as I said i the morning, the only way we ¢an
.make textile goods available at cheap rates will be dependent on the avail~bility
-of ootton, and unless we can increase our production of cotton we cannot expeot
4o supply Lextile goods at reasonable rates.
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Another thing which has happened during the last few weeks or rathor
during the past few mouths is tbe increased export of textile goods. We have
been able to recapture a number of foreign markets, and I expect that in - the-
course of this year we will be able to reach the figure of 800 million yards of
export which means about 800 million yards out of about 4,000 million yards.
of m'll made goads which we will produce. ~That will give us valuable {creign.
exchange which will certainly reduce our adverse balance of Payment.

Mr. Deputy-Bpeaker: The question is:
*“That the Bill be passed.”’
The motion was adopied.

RUBBER (PRODUCTION AND MARKETING) AMENDMENT BILL

The Honourable Dr., 8yama Prasad Mookerjee (Minister of Industry and:
Supply): 8ir, I beg to move:

““That the Bill further to amend the Rubwer (Production and Marketing) Act, 1947,
be taken into consideration.’’

Sir, this is a very short amendment and.........
Shri P, T. Ohacko (Travancere State): But very serious.

The Honourable Dr. Syama Prasad Mookezjee: The Bii provides to delete
a sub-clause which now enables the prcducers of rubber to sell rubber to
persyms who may not have any license at all. Now, the result of this has l.ecn
thet quit2 a substantial preduction of rubber which is now produced is beir.g
sold to unlicenced Cealers. The matter was considered by the Rubber Bceard,
and we ccnsvlted the Provincial and State Governments concerned, and it vas
their unanimous view that this clause should be deleted. In future if the
rubber prodacers desire to sell, they should be allowed to sell only to lic2nsed
dealers.  What is proposed to de is to issue general licenses so that the pro-
ducers, if tley Cesire to sell their products directly would be entifled to do to
without much inconvenience. The matter has been considered by all the
interest: invilve:d, the prohicers, the comsumers and the Provincial and Stute
Gnvervy enic coneerned and it is their unanimdis desire that this amendment is
necessiry. I therefore move that this Bill be taken into consideration.

Mr. Deputy-Speaker: Motion meved:

“That the Bill: further to amend the RubbLer {Production and Marketing) Act. 1947,
be taken jnto consideration.” i

There is au smendment by Prof. Saksena for reference of the Bill {o a select
committee.

Prof. Shibban Ial SaMsensa (U.P.: General): Through my amentment 1 only
wanted to invi‘e the attention of the hon. Minister fo one aspect of this-
quesation. He has called it a small ameodment, and the purpose he has in
view is lnudrble, namely, that the bigger estate cwners should not be Fer-
mitted to Cefeat the purpose of this control. But I wanted t say that the-
small growers of rubber are also affected by this and its effect o them should
also be considered. 8o I want this Bill to be properly considered in a select:
committae which may go into all the deteils of it and see that the small growers
are not badly affected. =~Hence I move:

“That the Bii be referred to a Seleci Commitice ronsisting of the Honourable Dr, Syama-
Prasai Mookerjee, Sjt. Kuiadbar Chaliha, Sjt. Rohini Kumar Chaudhuri, Shri Lakshmi-
naraysn Sahu, Shri M. Ananthasayanam Ayyangar, Prof. N. G. Ranga, Dr. P, 8. Deshmukk,.
Skri B. P. Jhunjbunwals, Shri P. T. Chacko and the Mover.”
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I only want te.aee that the amendment is effected in such a manrer tbat
the smail grewers are not affected. I am in full sympatby with the «hjact
thut the large estates should not be allowed to defeat the object, but the small
growers must be saved.

Mr. Deputy-Spsaber: Such a small Pill, does it require reference to a
select committee?

The Horourable Dr, 8yama Prasad Mookerjee: The very point which Prof.
Shibbanl:l Saksena has raised was actually taken into consideration and we
made a ve{eence to the Government of Madras and to the Travancore and
Cochin Governments, and the proposal has been agreed to. I can assure
Prof. Saksen: that the case of the small producers will be considered by
Government in the proper way and it is not necessary to refer the Bill to a
select committee at all.  This is a small measure, and we can accept it here
and now.

Mr. Deputy-Speaker: Is the hon. Member prepared to accept this assurance.
or does he want to press his amendment ?

Prof. Shibban Lal Saksena: I am not pressing it.

Sari H. V. Kamath (C.P. and Berar: General): Sir, the necessity for the
wmeasure breught before the Houre this afternoon by the hon. Minister of
Irdustryr and Supply cannot be over estimated. With the rapid development
of our mechanised and motor industry, the bicycle and automobile industyy,
the ele:tricsl industry and tbe surgical appliances manufacturing industzy,
rubker is fast acquiring a great importance in our national economy. It is,
the:efore, essential that the buying and selling transactions of this commodity
should he under control of a central organisation, and in this case ther2 is the
Indian Rubber Board wbich is already functioning as such. I fesl that
it would b of interest to know from the hon. Minister how far we are today
dependext npon foreign countries for the supply of rubber for our irdustyisl
purpo es, how far we are dependent upon the dollar areas, and bow far upon
the sterli~g aress and the soft currency areas, and what our annual production
of rubher tc-dny is and what is our total requirement for our growing automotile
and mechanised industries. And further I would ¥ke to imow whether any
atbempt is l.cing made to increase the production of rubber in our countiy
whith will be very essential in the near future. ~We would also like to know
what exjeritnents are being made to the manufacture synthetic rubber in our
<country.

M. Deputy-Spesker: All these pointe are very interesting but the scope of
this Bil} i3 very limited. ~Under the existing law robody is allowed to sell
rubber except under a license but there is a provico which says that if the pro-
ducer bimself wants to sell he need mot have any licence. In the experience
of Government this distinction between sale by prodicer and any other person
4s cieafing difficulties and therefore they say that all rersons must sell .inder a
licenice. Th~ hon. Minister gave an assurance tn Prof: 8tihbanlal Raksena
that he would avoid hardships in the case of the smaller producers. 1 do not

thitk the hon. Minister is rendy with all the facts »nd figures that the hon.
Memler wants. '

7 The Honourable Dr. Syama Prasad Mookerjee: Ves, Sir. I am ready.

Mr, Denuty-Speaker: But it is nd! within the =cnpe of the Bill at present.
‘The hon. Member must confine himself to the scope of the Bill
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Shri K. V. Eameth: That is exaedly.the paint. The point I have in mind
bas arisen out of the measure which is before the House. The hon. Mimister
stated in his introductory apeech tbat there have been eome unlicensed trana-
actions in this commodity and hence it is quite likely that there may havo been
rome waste of this essential commodity so far as national purposes are con-
cerned. That is why I have raised the point which I did a little while ago.
We want that this commodity should be conserved and not waeted m any way
either in buying or selling in an unlicensed or any other unrestricted manner.
This conmmodity has to be conserved and developed to its highest poteniisl. I
was very glad (o see that the hon. Minister interrupted you, Sir, to say that he
has got the facts and tigures ready. It would be very interesting to know what

the figures are with regard to the various categories I mentioned a little  hile
age.

La tlv I would say that the Statement of Objects and Reasons of this Bill
makes it clear that the proviso to the existing section 14 exempts owners of
rubber estates {ffom the operation of that rection in respect of rubber produced
in their own estates.  Within the last two or three years I do not know low
waany unlicensed transactions in buying and selling have taken place, how
many such ceals have been made by owners of large estates. It would be

worthwhile t» know fram the Minister how many such ill‘cit or rather unlicensed
transactions have taken placs.........

The Honourable Dr, Syama Prasad Mookerjee: They were not illegal under
the pre ent law.

Shri H. V. Kamath: Thev are perfectly legal under the present law, but
they will socn become. illegal under the law contemplated. So it would be
interesting t> know how many such transactions have taken place during the

last twe or three years and whether any national waste has been caused
thereby.

Sir, I welcome this measure and support the Bill moved by the hon.
Minister,

Shri P. T. Chacko: Sir, though this is s small measure, yet it is one which
vitally affects the interests of the small growers

_ Mr. Deputy-Speaker: The hon. Minister baa Sust given an assurance that
in respert of small producers he will give them free licence.

Skri P. T. Chacko: The hon. Miuister is carried away by the recommendation
of the Rubber Board which consists of only laige estate owners and on which
the small producers are not represented.

Mr. Deputy-Spesker: The small producers will get free licence.
Sjt. Kulsdhar Oha'iba (Assam: General): Under what provision?

. The Honourable Dr. Syama Prassd Mookeriee: They will be given free.
licence under the present Bill.

Shri P. T. Ohacko: Section 14 prohibits the buying and eelling and under
the provis» the selling of rubber by owners alone is legalised and not the buying
of it. Urder the present Act even rubber owners can sell their produce only
to licenseq peonle and not to others. Eighty per cent. of the rubber produced
in India iy produced m Travancore and out of that 40 per cent. is produced by
very small growers. The word used in the Statement of Objects and Reascns
6 “estata owuners”. That may give an idea that the owners of rubber are
owners o° exte:sive plantations.  But 49 per cent. of the owners are owners
of very small areas, some holdirg 20 or 30 cents and eome owning only 20 or
25 trees. People cultivate rubber io emell farme along with pepper, cocoanut,
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arecanut. or other crops. As the Act stands now nobody can sell rubber teo

anybody except a licensed dealer and nobody cau sell rubber without a license

excepting the producers themselves. What difference will this amendment

make in the actual control of the deslings, I ask? The only difference is that

the small producers will have to take licence from the Rubber Board. Even..
now under section 12 licensed dealers can purchase rubber. By amending the

present Act the position will be thnt these small producers wii not be allowed

to cell their rubber to anyone without a licence. After tapping the rubber

there small producers may not have sufficient quantity of latex to coagulate it

ancd they take the latex to dealers who deal in latex. Latex also is included

in rubber unler the definition in section 8. The small producer may not

have - sufficient quantity to coagulate and to get out of it geed rubber and so

they sell the latex. By this amendment the small producer will not be allow-
ed to d> what they have been doing till now. Every owner must be o regis-

tered owner under section 10. . Besides this regiskation they are now asked

to pay a fee to take 8 licence for the sale of the small quantity of rubker or

latex which they produce. As far as the actual control is concerced, the

only difference will be that there will be licences for all these small o-tate

owners. According to the present rules they will have to pay something to

the Rubber Board to take a licence.

" The whols difficulty contes in from the recommendation of the Indian
RubYer Board, as I feel it, because the Indian Rubber Board is a body wherein
the small rroducer is 1t represented. Therefore. in order that they may get
motre money, in erder that their finances may be made all right they have recom-
n-exdedl this amendment. The purpose of this Bill, according to me, is %o
give some more money to the Indian Rubber Board, and nething more than
that.  And what more control can be effected by giving licence to these pro-
duce's.  The same people after taking the licences will be dealing in the same:
manner as tley were dealing before.  The only difference will be that the
smnall yroducers will have licences. I cannot understand how Government
can have mere control by imposing licences on thexe small producers and acking
them t» pay a fee of Rs. 25 or 30 to the Indiun Rubber Board.  That is the:
anly difference which this Bill make if it is evacted into law. So I feel
tlis smendinent is unnecessary. I appesl to the hon. Minister to consider
the pesition of the small producers, and, if this Bill should be enacted, I uppeal
to him that licences may be given to all these small producers free of any fees.

The Honourable Dr. Syama Prassd Mookeriee: Sir, I shall refer to tlie last
spesker first. In fact the point which he vaised I had mentioned previously.
The csses of the small producers should be properly protected. But the very
reison which he advanced namely that between 35 and 40 per cent. of the
rubbar tolay iz being produced by this group of small producers weighed with
Goverrnient in not excluding the small rubber producers from the scope of tbis
clausp. Othérwiso we will not be able to regulate the transactions relating to
85 to 40 per cent. of the tota] rubber production in this country.

8hri P. T. Chacko: May I point out that they are all registered holders?

The Honourable Dr, Syama Prassq Mookerjee: Yes, I know. But so for
as sales are concerned, as my. hon. friend Mr. Xsmath put it, upauthorised
sales should be regulated. ut I can certainly assure the hon. Member thaf
Goverument will see to it that the interests of these small producers are not
in any way jeopsrdised. It will be quite easy for us to aliow them licences
free of cost. nd later on, if we find that their interests are being sacrificed,
then we will be able, if necessary, to some forward before the House again

ard have some sort of specie]l powers. I am also anxious that they are
repre-ented in some way on the Board itself. Of course we have now given



RUEBER (I’RODUCTION AND 3ARBETING) AMENDMENT BILL 229

rejresertation to the State Government concerned, and there being a l'opular
government now in Travancore and Cochin, they are also quite alive to the
need for protecting the interests of the small growers.

Now, in regard to the more important question asked by Mr. Kamath, T did
not refer to it because I thought that it might not be quite relevant to  the
subject matter of this Bill. India is today producing about 16,000 tons on an
average of raw rubber per year. Our manufacturers require nearly about
21,800 tors of raw rubber which means that we are short by about 5,000 tons
per year.  We are importing this from foreign countries. 'The unfortunate
positivn today is that the price of Indian raw rubber is about 40 per cent.
higher than tbe world price.  The result of that has been that rubber goods
megnufactured in India which had a good export market have practically lost
their export market, bexcause goods which are manufactured with raw rubber
pricel at so high a rate cannot obviously sell in foreign countries. At the same
tima, if wa allow a larger quantity of raw rubber to come into this country from
foreiga lauds, then the interests of the rubber producers in this country will
automatically suffer. Here agiin the only possible way out of it is to reduce
the cost of production of raw rubber and to increase its production. I nave
got a scheme, which has been placed before me during the last few months,
which involves expenses to the tune of Rs. eight crores, if India is to produce
raw rubber of good guality in the oourse of the next fifteen years.

Shri H. V. Kamath: Mgy I interrupt the hon. Minister? Are our imports
from the dollar area or from the soft currency areas?

The Honourable Dr, Syama Pragad Mookerjee: It is not from the doller area,
it is from soft currency areas. But so far as rubBér plantation is concerneds
practically it will have to be replanted entirely if we desire to obtain satistacary
results. This is o matter which is now under investigation by Government.

So far as import and export are concerned, in regard to the manufacture of
rubber goods we are practically self-sufficient. So far as tyres and tubes. are
concerned, practically imports of these are not allowed except in special caces.
For instance the ceilings that have been fixed are these. From July fo
December 1949 from the dollar azea we expect to import only Rs. 5 lakhs worth
of tyres and tubes; from the U.K. not more than Rs. 20 lakhs worth of them.
In regard to fcot-wear we are not allowing any import at all. I have also gol
here the total figure for imports in 1949, For January to June the figires
are: automobile tyres and tubes Ra. 2,45,000; bicycle tyres and tubes
Rs. 8,000; footwear Rs. 11,000; and miscellaneous goods about Rs. 9,00,000.
8o far us export is concerned we have just allowed export and the queta rccom-
mended for the first half of 1949 comes to Nos. 1,73,926 for automobile tubes
and tyres and Nos. 8,567,500 for bicycle tubes and tyres, That is what we are
exporting. But so far as the future of the industry is concerned it depends on
our ability to reduce the cost of production of raw rubber and to increase its
productiou in the coming few years.

b%hl‘i? H. V. Eamath: May I know if anything is being done about synthetie
rubber

The Honourable Dr. 8yama Prassd Mooksrjee: Nothing much.

8hri P. T. Ohacko: May I kmow whether rubber i also exported from India?
The Honouradble Dr. Syamas Prasid Mookarjéé: Practically uil.

Mr Depoty-Speaker: The question is:

““Ibat the Bill further to amend the Rubber (Production and Marketing) Acs. 1947,
be taken into conaiderstion.’”

The maotion was adopted.
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Mr. Deputy-8peaker: The question is:

“That" clauees 1 and 2 stand part of the BIl.”

The motion was adopted.

(Clauses 1 and 2 were added to the Bill.

The Title and the Preambdle were added to the Bill.

The Honourable Dr. Syams Praskd Mookerjee: Sir. I move:
“That the Bill be passed.’”

Mr. Deputy-Speaker: The question is:

“That the Bill be passed’’

The motion was adepted.

RE(QUISITIONED LAND (APPORTIONMENT OF COMPENSATION)
BILL
The Homourable Sardaz Baldev Singh (Minister of Defence): Sir, I beg te
saove:
“That the Bill to provide for the apportioiment of compensation payable in respect of
reqmisitioned land, be taken into consideratioe.”
8ir. I need not take the time of the House in explaining the reasons for
this Bill. They have been made clear in the Statement of Objects and
Reasons enclosed with the Bill. Difficulty arose on sccount of a ruling given
by the Calcutta High Court. To remedy that we had to promulgate an Ordi-
nance. That Ordinance will lapse in the next month or so. The West
5P m Bengsl Government, amongst others, pointed out that if this
*7" Ordingoce is not replaced by an Act there will be enormous diff-
culty and that is the reason for bringing forward this Bill.
Sir, the Bill is very simple and I hope the House will agree to it.
Mr. Deputy-Speaker: Motion moved:

“That the Bill to provide for the apportionment of compensation payable in respect of
requisitioned land, be taken into consideration.”

Prof, Shibban Lal Saksens {U.P.: Genersl): Sir, I have got an a:nendmenbd
to refer it to a Select Committee.

Mr. Deputy Speaker: But the hon. Member has not given names so far.
I am not going to allow this amendment.

Prof. Shibban Lal Sakseaa: I can give the names now.

Mr, Deputy-Speaker: That is not the practicee I don’t think the hon.
Membe- is serious about pressing this motion for Select Committee. I am c¢nly
appealng to him, If hon, Members are interested in quickly passing this
Bill which seeks to correct an error of distribution of compensation pointed out
by the High Court and which tries to set right a lacuns, then we must not
take much time over it. If, however, they think they must have more t'me
over this then we have to adjourn.

Some Honourable Members: We will take it.up on Monday.

Shri Mahavir Tyagi (U.P.: General): Sir. I have only a few remarks to
make.  The Bill is very good and I support it. But while supporting it I
wan* t) bring to the notice of the hon.  Minister of Defence that possession
of lsnd has been taken in many cases by the military without giving any com-

engation whatsoever. The Bill desls with distribution of compensation
etween two shareholders. Compensation like that can be distributei only
when the Ministry makes ite mind about granting of compensation itgeli. The
position is that no compensation bas been -given. 1 have got cases like that
with me. Recently when I came here I came across the case of a8 poor man
having a little hut through which a road was taken coniécting Sshranpur Road
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% Premnagar. The military went there, uprooted the house salthough the
man wes not there, his wife and others were fhtown out of the houss and his
fugeage also was tbrcwn out. The man came weeping to me in the night. I
have got his letter in my hand now. Sir, it is only for this purpose that I am
speaking. I am aore on this point. I can’t allow any Army to handle any
private citizen in that way. The Army is meant to give protection to people
and not to throw thein out of their houses. If I had my way, I would have
ghot tha Army officer if he behaved in that Sashion. I want to bring it to the
Totice of the hon the Defence Minister that if the military goes on behaving
in that bad manner and if officers go on seting like that, forcibly driving peoyple
‘ont of their houses and taking possession of their houses without giving them
any compensation or any alternative accommmodation, I say this is a thing which
cannot be tolerated. Bapu wrote an article in 1943 when boats were taker.
possession of in East Bengal and houses also were taken possession of. He in-
gisted that whatever be the need of the country, the poor man must firat have
‘hig alternative accommodation and then alone can his house be touched. If,
people are to be thrown out of their houses like that arfi compensation is =ot
given as you used to do in the good old days, I am afraid this thing will be in-
tolerable. I don’t want to take more time of the House Because houses are
now beinz taken and I don’t know if the military can come and ake possession
of this House and we may have to wait for compensation.

8Sir, anothe- case i that of a piece of land taken in my own constituency.
It was the best land in the whole of my Province; it produced basumati the
most precious rice of the land. That land was taken possession of in 1943 «nd
is still in the possession of the Army. &S.ome of this land is also being used
for agricultural purposes and has been let out by the Army on profit to othéer
tenants than the original owners. I have been struggling for this case for
years together, even when I was not a Member of this House nor a member of
the Defence Committee, but I confess my failure. I could not help thiRe
tenants of my constituency., The land is neither being returned to them uor
i8 it usad by the Army. An order was received from the Land Hiring and
Dispossls Se:vice, Headquarters Sub Area, Debhra Dun wherein it was ruen
tioned that 140 acres of land (out of 268 acres) at Kandli, Bilaspur, has been
taken possession of and will be available for de-requisitioning at the site on
Mondar. That was the letter received, dated 24th- March, 1945, but the land
has 8o far not been returned to those persons. They are being given coinpen-
sation only at the rate of Rs. 2 per biga of that excellent land.

Sir. I want an assurance from the hon. the Defence Minister. Let him first
defend the poor man in the country; if he fails to defend the poor man living in
the hut, I cannot trust him to defend the borders of India. Let him defend
bis owa people against his own Army. 1 submit the Defence Ministry has 8
right to requisition land because it is for the cause of the country and for the
cause of the safety of the country, but he must see that the Ministry and the
Geverument do not do it at the cost o©f the individual citizen. I hope the
Ministry will take notice of a little bit of my temper in the matter and v:ill
Iitadly gee to it. Otherwise, I support the motion.

Mr. Deputy-Speaker: I see seversl hon. Members ting t
long will Mr. Chaudburi want to gpeak? 8 anting o epesk,, How

5ft. Rohini Kumar Ohaudhuri (Assam: General). Sir, I want 15 minutes.

nowx:aj?:l?:ey-Speaker: This seems to be & controversial matter. So, we shall

The Assembly then adiourned ill a @uarter to Eleven of th
day, the 5th December, 1949. Al L
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